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LOK SABHA
fviday, September 17, 1965/Bhadre
26, 1887 (Saka).

The Lok Sabha met at Ten of the
Clock.

[Mn. SpeaxEn in the Chair.]

ORAL ANSWERS TO QUESTIONS
Foundry Pig Iron Panel
*g%9. Bhri Rameshwar Tantla: Will

the Minister of Indusiry and Supply
be pleased to state:

(a) whether Government have re-
ceived the report of the seven-
member foundry pig iron panel cons-
tituted to study the requirements of
pig iron for the wvarious foundries;

(b) if o, what are its recommen-
dations; and

{c) the action taken by Govern-

ment thereon?

The Deputy Minister in the Minks-
try of Industry and Supply (Shrl
Bibodhendra Misra): (a) No, Sir,

(b) and (¢): Do not arise.

ot e ztfear : w1 aE wE
B e o d & wrd T ) wlft & o,
N fir g7 FTIFT w7 o7 oy e
t o F oagy A wEfw aw opoat
Far ey wx oft & 7 W § ari
w7 g1 e, a1 Fwer wqr oo @7

tord wwrem ¥ T W (We
wm gum fay ) : ap w71 ourd Ay
¢ wifs wx frft waye @, @
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% AT 3T wE v ft | g e
I8 AAEWET w1 awd ¥ fau soe
Fye & wrart 93 ag v fear ar wr
b oft & oo S wR W, 8
Lol ool i

ot Trivwwe zifew . W FOER
Fwaw ¥l ww o f oo dw &
o SIfgeY ot yw feet fafedt
W WUt ag $Afw w1 wtv o
aen & s 8, oY e wewrr af
WIS W FgEE & & ot ¥ e
wfy ?

T AT HEWOY TATRG § 0
Kuftfoafon o getr ot (ot e
wo feg) : A ¥a ffedr srEw
*1 ot § 7@ e & qumfiw € of
t ) =i fensft } ¢ g & van
t 1 ot fm wrar= & wfi € At B
ferdt wer femie wreslt o 97 4w
O awdr g, Mfex guk wmr o oA B
fr #afadt fewiz i s &)

Shrl Basappa: Since the private
sector has failed to meet the target
allotted to it and also since we are
importing more pig iron from the
USSR and other couniries may I
know what efforts are made to in-
crease the production of pig iron and
whether a pig firon plant will be
started in the Bellary district of
Mysore Btate?

S&ri Bibodhendra Misra: First of
ali, to increase the production of pig
iron, & number of new schemes have
been licensed; permission has heen
granted by the Ministry of Steel and
Mines. We are mow wailing for the
raport of this committee to find out
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whether inferior pig lron can be used
by the foundries.

ft wilwTe o §owr ¢ & g7 I
wTEA § % 50 a% w=v q1g %1 fwa
wwTy & ¥q wTw & fau oY fem
¥ a8 § WY fewn agT ¥ s
qear § 7

Shri Bibudhendra Misra: The avall-
ability today is 1.2 million tons; the
need estimated is two million tons
and the import in 1964 was 15
million tons.

8hri R. S. Pandey: After the decon-
trol, may I know whether the prices
of pig iron have gone up or have
gone down?

Shrl T. N. Singh: We cannot give
the information; probably the Minls-
ter of Steel and Mines may be able
to0 give it

Textlle Indastries

+
Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shrl Gulshan:
*600 { Bhri Karnl Singhji:
| Maharajkumar Vijaya
Ananda:
[ Shri Raghunath Singh:

‘Will the Minister of Commerce be
pleased to state:

{a) whether Japan has agreed to
offer credit to help the Indian Cotton
Textile Industry modernise its equip-
ment;

(b) if so, the
and

(c) how it will be utilized?

The Deputy Minister in the Minls-
try of Commerce (Shrl S8, V. Rama-
swamy): (a) to (¢). A credit worth
10 million U.S. Dollars has been
finalised between the State Trading
Corporation of India and the Japan
Textile Machinery Manufacturers’
Associntion for the import of textile
machinery for cotton, woollen, silk
and art silk industries for modernisa-

amount of credit;
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tion or expansion of existing units as
well as for installation of new units

ot guare feg : a1 wTETT Oy
wrarEd @it f6 ga s §

frdt oF s &1 A w2 ) 6

arit—rdw faw A fa fgse ?

Shri 8. V. Ramaswamy: We cannot
give any assurance, but in moderni-
sation we will see to it that as far ae
possible people who are in employ-
ment are not thrown out of employ-
ment.

oft aarare foy : 71 & o wwen
g f& v 7 ary aeid fazwi & semé

Ar@ AT 41 54 ¥ ¥ T8 W e fgg-
== oA g ?

Bhri S. V. Ramaswamy: All those
machines which are going to be im-
ported are those which are mnot
manufactured in India. Those which
are indigenously manufactured will
not be allowed to be imported.

ot BT wv AT ;AT AR

3 va geay ¥ Frf fafoe aord @ fe
uqF #1 A% 1% F TOEA K
el BT T AT i ATqAr W@ IR
TATET AATEA A ATl F1 T 7 A
& s ?

wifwsr =t (ot wopnnd emy) ¢
et wré fafae adf =€ o€ &

oft gen WY wyuTy © W7 /T
X mgi & ¥z q@w £ g9 7 A
e & fag ww famr & 5 afx gl @
FA% AT AT A% A€ AN A g
w1 T e g 7

t wpnf g ;s A g
w @ & 1 ax A on sy S
¥ | fegmm @1 FwmTE fTET R
60 qTE ®1 wrIfareTr § e 4
a7 wgfAETT A7 &7 o )
Shrimati Ramdulari Sinha: To

what extent is the textile industry of
our country going to be benefited and
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what percentage of the industry is
going to be modernised in the first
instalment?

Sbri 8. V. Ramaswamy: There |is
no question of instalment It is a
continuous process. As and when
we get foreign exchange, we shall
import machinery and modernise.

Shri Daji: May I know how the
government propose to allocate this
credit from Japan to the various Mills
in India? Is there any scheme work-
ed out or is it to be done ad hoe
basis?

8hri 8. V. Ramaswamy: Tt is not
on gd hoc basis. Mills which are in
need of it will have to apply to the
Textile Commissioner. There is a
provision that in the case of indivl-
dual contracts of Rs. 476 lakhs and
above, they can have direct contact
with the manufacturers themselvea
Less than that, they have to be re-
gistered with the Textile Commissio-
ner. He will collect them and pass
them on to the STC.

Shri P. Venkatasubbalah: By Intro-
ducing modernisation of this machi-
nery, may I know whether any
assessment has been made of the
increased output in production?

Shri 8. V. Ramaswamy: According
to the third plan, our requirement s
9,300 million yards. Already it ia
estimated that we have come up to
9,000 million yards of production. To
come up to the targeted level, it has
been estimated that we should mode-
rnise about 4 million additional spin-
dles. But we are not able to get the
necessary funds for that. Neverthe-
less, the production is almost up to
the target.

o wriw foy fearoh : aw e
wyr firel & mifesl & 9@ SO0
ety K Ay for arvm ¥ owr wid
TR T W e 7

ot wopwark wry ;@@ o T
t—uz wft w1 S A ) T WA
AT WA g
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Shri P. R. Chakravertl; Is there any
condition attached to the allotment of
this credit with regard to raising
matching funds here?

Shri Manobhal Shah: Rupee loan
Is obtained either from their own
depreciation reserves or general re-
serves or they can borrow from the
Industrial Finance Corporation or
the Industrial Development Bank of
India.

o wreWiet : agr & wradl way
¥t ¥ ag 98 avar § o ¥ wafan-
EIO a1 ANIAIEA W7 ag W A
o fo aw & wfuwar sz
grfy ?

ot st wvg ¢ @y ewrr M
& e fraw e wiwte o g
argawe frzrse Frod an fegr b, 3w
& miws el el 1 ayAwana
®Y 39g 7 AT gErar W

Bhrl Wasnlk: While modernising
the textile industry, will special con-
sideration be given to those units

which are being closed down because
of old machinery?

Shri 8. V. Ramaswamy: It is not
merely old machinery. The criteria
will be the capacity and ability of the
management to run it efficiently.

Manufacture of Paper im Publis
Sector

+

[ Bhri 8. C. Samanta:

Shri Subodh Hansda:
Sbri M. L. Dwivedi:
Shrimat! Savitrd Nigam:
Dr. P. N. Khan:

8bri Mohammad Elias:;
Shri A. V. Raghavan:
Shri Ravindra Varma:
Bhri P. Venkatasubbalah:
Shrimatl Renuka

Barkataki:

Bhri Himatsingks:
Shri Rameshwar Tantia:

| Shrl Koya:
the Minister of Industry and
be pleased to

wil
Sapply
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reply given to Starred Question No.
1238 on the Tth May, 1965 and state:

(a) whether  Government have
since considered the proposal to set
up Pulp|Paper|Newsprint Mill(s)
in the public sector and also a Paper
Corporation for that purpose; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minls-
try of Industry and Supply (Shrl
Bibodhendra Misra): (a) and (b).
Feasibility Project Reports have been
prepared for seiting up Pulp|Paper|
Newsprint Mills in the Public Sector
in the various States and one more is
under preparation. The Reports are
under examination.

A final decision about setting up
one or more plants in Public Sector
and also the Paper Corporation will
be taken after the above Reports
have been fully scrutiniscd and also
the allocation of funds for public
sector projects has been finalised.

Shri 8. €. Samanta: May I know
whether the technical committee that
was set up to explore ways and means
of increasing production in the exist-
ing units has also suggested the estab-
lishment of more uni!s in the publie
sector?

Shri Bibudbhendra Misra: Yes, Sir
As a matter of fact, there are at
present six feasibility reports. One is
already under study so far as Bihar
is concerned. After all these seven
reports are in  hand, they will be
studied from the expert point of view.
Also, much would depend upon the
allocation that is made with regard
to public sector.

Shrl §. C. Samanta: May I know
whether the National Newsprint and
Paper Mills Ltd.. has been expanded;
if s0, what is the capacily and what
would be the cost?

The Mhister of Heavy Engineering
and Industry in the Ministry of Inm-
durtry and Supply (Shri T. N. Skngh):
The hon. Member is probably refers-
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ing to the NEPA Mills. Its capacity
is being expanded from 30.000 tons
to 75.000 tons, and the paper plant
is expected to come into operation in
1968.

Bhri 8. C. Samanta: What about
the cost?

Shrl Bibudhendra Misra: Rs. 05

erorés 80 far as expansion is concern-
ed.

oY wo ®To fyady : Twrdt @
& A1 AT T T FTTEEAT ANET G
¢ am fora 9w ¥ TvTR Serfea
B @ ag /g7 ff wedw o\ g
¢ "t Iaw awd W A gae weer
agt awwr wman & 1 & o sngarn g
f& & 91 au Frad FmE o@ ad §
© & W w7 o) SO Aedw e
ar =TafRE Aare g ar gEd aw W
g 7 A ¥ sqafee A snfRd w8y
97§ F fam aowT 3w g
T

Shri T. N. Singh: The raw material
utilised at NEPA is salai wood which
is not capable of being bleached
white. If it is bleached comple'ely
white its tensile strength decreases.
That is why it is slightly off colour.
All the same the quality of NEPA
newsprint has considerably improv-
ed In the last two years. As far as
other mills which are not based on
salai wood are concerned, there will
be no reason for their producing any
such dark coloured newsprint.

Shel D. C. Sharma: May I know it
this Paper Corporation, when estab-
lished, will take all the newspaper
factories under its umbrella or it will
take only those factories under its
shelter which sre going to be set up
in the near future?

Shri T. N. Singh: This proposed
Paper Corporation is not intended to
take over all paper mills in the coun-
try. There are private sector com-
panies, and hardly any public sector
company exists today except the
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NEPA Mills. The new units which
will be started will probably be
started under this Corporation. Even
separate companies can be formed if
those umits are being enough to jus-
tify that.

Shri P. Venkatasubbalah: The
bon. Minister has just now said that
a technical committee is going into
the seiting up of public sector pro-
jects for paper mills. May 1 know
what are the places that have been
asked to be examined by this Com-
mittee and whether in the Fourth
Plan necessary provision has been
made {o set up paper faclories in the
public sector; if so, how many?

Shri Bibudheadra Misra: The States
are mostly Uttar Pradegsh, Madhya
Pradesh, Bihar and Assam. The
six feasibility reports given by the
NIDC refer to these four States
Whether all these reports would come
up or not would depend on the avail-
ability, as I said, of provision made in
the Fourth Plan and tho allocation
made in the public sector.

Shri P. C. Borooah: May I know
whether there is any scheme for link-
ing sugar production with paper
manufacture; if so, what are the
details of that scheme?

Shri T. N. Singh: The hon. Mem-
ber is probably referring to the pro-
posal o utilise bagasse for paper
making purposes. That is being con-
sidered as a very useful raw material.

Shri Basumatari: May I know
whether it is a fact that although the
Assam Governanent sent up a pro-
posal for the establishment of a paper
mill in the public sector in Assam, it
is not receiving sympathetic consi-
deration by the Government at the
Centre?

Shri T. N. Singh: It is not a fact
Assam always receives sympathetic
consideration.

ot fasre sax : ot aw gET

Farar fegifeds e & o argT & wman

wrat § 1 & v wge § R 9w 9T
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Rt ferm evar &9 sl 7
w1 2xiww wwdt A Gar o o1k qura
Tar § i oo fewgifed e fergem
H T frav aw ?

ft fro wro foy : fewifcdy
T aF wem few w1 d FeT R
W ga¥k gawr wrf wvew Al 4
afer ferifcdl oy &t fem w
Y T W7 o ot femram T )
wredn fafredt  gwwr 2w ot &

ot gewharw omww @ sz e
¥ ot S v B owoamd emar
arga &, I qwr fea) § o 3
¥ wgraw § T4T el few sy
wrofmma ftmi g ?

oft fae mre fag = W@z Wzx
¥ rTVE ¥ gt ¥t qrw W faez
gz T § 0 S omrag ¥
T kwE arft @A

8hri Shivananjappa: May I know
whether it is a fact that paper
mills in the private sector are work-
ing at a loss, parlicularly the
Mandya National Paper Mills?

Bhrl T. N. Bingh: It is true that
there are some paper mills which are
not doing well. I cannot say about
this particular mill at Mandya. Pro=
bably, the Member s correctly
informed.

Shri M. R Krishma: Sometime
back the Government of India wanted
to manufacture newsprint out of
bagasse and some State Governments
made certain proposals. Why was

this scheme given up. Some State
Governments, particularly Andhra
Pradesh Government, wanted to

manufacture newsprint out of bagasse,
Has that Government been encour-
aged to go ahead with its programme
or has that programme been dropped?

Shri T. N. Singh: The process for
manufacture of newsprint from
bagasse has been under investigation
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by techniclans and scientists all over
the world for quite some time. The
latest process which seems to be in
a position to utilize about 80 to 85
per cent of bagasse for newsprint
purposes is said to be one designed
by Dr. Cussi. The proposal of Andhra
Pradesh was for a different process.
Really speaking, only a part of the
bagasse, not 80 or 80 per cent but
some lower proportion—I am not
exactly sure of the proportion—was
to be utilized for newsprint purposes
and the rest for other purposes.

oft Trivea zifeat : g8 wW9 R
feast 72 ®1 39T AET 7 HAAT THWAT
¢ oY gowT w1 w g ¢ e e
AT & A WA IF AW MGF AW OH
A 7g T A o ?

wow WENY ¢ 4g §4d 1 6
a% 4t fafads ar fir ofems feee T
FTCRTAT FAT AR ATAT

ot viswy rifzan : 1@ 99 7w
ferar s0@ TP s §, T8 W
vay amfaa §

Shri  Blbudhendra Misra: The
import today is roughly Rs. 4 crores.

Shrl Heda: Has there been any offer
from the private sector for the manu-
facture of not newsprint, but print-
ing paper, out of bagasse? 1t so, why
has such a useful commodity not been
used so far?

Shri T. N. Singh: It is true that
even ordinary printing paper can be
manufactured from bagasse. The
diMculty is that bagasse gives »
short fibre pulp and not a long fibre
pulp and there has got to be a mix-
ture in order to get the right quality
of paper.

o gon wr wgne ;A
ET e wra # Wit w4
qft wrr I& wsO omE A4S
@ wAa @ fe oag faw
q 0 W | F AWT T

ﬂ gﬂ' Hr
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g 5 o8 o & g7 WY AT

& ¥

gtow wgttm : AW & ar
WowET AT g AT W W@ oE o

Bhri R. 8, Pandey: Taking into con~
sideration the tremendous scarcity for
newsprint in the country I would like
to know whether Government would
give licences for starting newsprint
factories to the private sector people
also.

Shri T. N. Singh: There are pro-
posals from the private sector for
establishing newsprint factories and
one or two have been licensed.

Mr. Speaker: The next question is
by Shri Vidya Charan Shukla, who
is not here. Therefore, I am allowing
the earlier question asked by S8hri
Kachhavaiya. It may alo be
answered,

Shri T. N. Singh: At present there
is no shortage.

feslt & qeiwTe tad

+
ot qo l!'l'ofliﬂ:
ot qo Wo WATH :
=) guIe et
sfreeit arrfast o
oft To Wo wowT:
ot wrrfh
«ft gtwrame fay :
oft o fay :

w7 e A1 gy AT F oW
=it fw -

(%) vomE ¥ =t G
QaTerT T AT & AE & fay
anfx z€ &, o

(@) war g\ =riA w1 fagirw
w7 W g 7

*693.
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oy wewre ¥ yo (st =
ww) : (%) s of@eer et
aftgre &g W grenoa ¥ GwE
gftag  (Delhi Avoiding Lines and
Connected Traffic Facilities)
wEATHT § | A qeT gva g ¢ fe
wre mfgdt w feesht W wd feeeht
& wre-wry ardy qret & T Qo 9y )
#fe aw oy T o @y st
&t g7F fafww A7% anET o IeTh
ward) mfeat TR & W wxe fd
wa 7% g% fear et 44 sfawm wm

g e

(&) g =TEAl o fawadi i
wA ¥ fempE w4 fawmad ¢

ot Wo w1 fgdl : @zer ¥ uw
sUT ¥ IET X ¥ TWT WAl
wgiET & qaATan or fe foedt ¥ 0w
a7 2 ara e fomk fe
wiarfaal st fafws afedt & wry &
gfaar faendt | & sy e g fe
W AT @t & far qfa Jeme
s 7 oy sfemeg 9 oy g7 § g
e @ afr g At E A g
AT T W1 e ¥ e aww
W |

ot TH ATY ;a3 A TERE § 9w
w1 984 7Faz af § f® 1 foed,
ot af fawelt ar€ § agt o1 smfeni
BN weqray Ty & amft & wg
A a1 ¥qif agi WA aga 1 Afew
T g T4 T g1 A AT g AT
97 gANT I qAA R A e el
W gxdT ¥4 €1 SNE &7 ¥ gee
¢ 3w W wpranawand

sindap
ot ¥o wrs firilt : Tt St
AT ¥ 7 7w ¢ e foelt % orw
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qre faer 93 2w &, 3% fe -
qfm g aptrafedl 0 F 0w o
w2 aw | A g e eno ¢ fw
W aNET A & wiefeen @
g qF faare gy fear @1 737
afr feqr am @ & M wa w1 AW
qfiziiz &1

oft wrw v : gE oY qwg ag d e
™ NaTz % gad awaz g & fe ot
e 2w Janw & wmar § o A€ et
ot fesft ¥ W wnfore R W
fadr &z= W o gud Tmaw o7
n amd & A% qafas o AR
gt «ifed | gfe 37 AmAT ot
vafefedm aff ¢ww for @ 9v
warifén amem T A oRferfeiem
g el A R

Shri 8. C. Samanta: May I know
whether there is any proposal that
instead of making it circular this rail-
way should be made rectangular or
horizontal?

Mr. Speaker: Shri P. C. Borooah:

Shrl P. C. Boroosh: On the basis of
what criteria was Government led to
decide to set up this circular railway
and on similar grounds is Govern-
ment going to set up this sort of rail-
way in other cities particularly in
the north-eastern side?

Shrl Sham Nath: As I have just
now stated, the primary object of this
project is to emable the goods traffic
from Ambala and Ferozepore side to
bypass Delhi Main and New Delhi
yards which are wvery congested. It
was for this purpose that this pro-
ject was started, but because it would
be possible to use it for increasing
suburban traffic also some people have
called this project ‘the circular rail-
way project’.

oft ow Sy : X® dreAT W AwT
w74 & fadr famn swg wifgd a1
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T® IF BT NWEH FOATETT T
gafa T @ &1

diomaa: @ 3% & f& g9
A K10 KA T Y FEALA g5
w7 77 § a1 FEArE 7® o f§ gw
&1 g% Fg ot 9= ity zifas wA]
1 39 % O¥FTTT FIAF AT A0
o §F W AT BT AT G § W g
¢ fs oz e 31 fegwme, 1967
a% g gl A

oft grarw Fag @ 77T ¥aAF ww
e ¥ & a4 § f5 939 a1 av g
wek g &) & s wgen g ofw
fe=t ®1 7097 LA % w1 w1 fray
WETZ FIWT F T FT IA H OFO@
g faq ¥ w7 @IS g @)

oft 90 ®WTo arwqm : st &
armaTT w1 5 mET s @Y gq
faq ware ag T8 ok o oft § 94y
qFTT AfEn Wi wAEfET 6 sfend
g o " ¥ awT 97 1g
oF qwe 17 T8 &1 A1 e AT
SIEl WTET AT ATG A AT qAA
at frarr it

weaw wAwW : qg A GET AT
&Y mari
Heavy Structural Stee] Plant
+
fsumu Tarkeshwarl
Sinha:
Shrl Vishwa Nath Pandey:
Shri Koya:
ogod. / Shri Onkar Lal Berwa:

Shrl Solanki:
Shri P. K. Deo:

} Shri Narasimha Reddy:
| 8hri Ram Hurkh Yadav:

Wil the Minister of Industry and
‘Supply be pleased to refer to the
reply given to Unstarred Question

SEPTEMBER 17, 1965
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No. 1075 on the 12th March, 1965 and
state:

(a) whether an agreement has been
entered between the Government of
India and Messrs. Voest of Austria for
setting up a Heavy Structural Steel
Plant;

(b) if so, the estimated cost of the
project; and

(c) the
Ausria's
project?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) About Rs. 5 crores.

(c) VOEST will hold 40 per cent
and the Government of India 51 per
cent of the Indian Company's equity
capital of Rs. 2 crores. Of VOEST's
holding, shares of the face wvalue of
Rs. 20 lakhs (10 per cent of the equity
capital) will be issued for consideration
other than cash, by way of technical
assistance to be rendered by them
and the balance will be against cash
in Austrian currency and/or machi-
nery or materials to be imported.
VOEST and Government will nomi-
nate an equal number of Directors,
the Government's nominees including
a Managing Director and a Chair-
man with a casting vote.

Shrimati Tarkeshwarl Sinha: May
I know whether all the technical
personnel for this plant will come
from the Company or whether Indian
technicians will also participate in
this venture?

Shri T. N. Singh: It is wrong to say
that all the technicians will be from
Austria. Indian technicians will cer
tainly be associated.

Shrimati Tarkeshwari Sinba: May
1 know when the Factory is likely
to go into production and what is the
production programme in the first year
and at the end of five years?

Bhri T. N. Singh: The Factory is
only making a beginning today. .‘|_.t
is very difficult to say exactly but it

terms and conditions of
participation in the said
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is believed that in about two years
time the Factory should go into pro-
duction. The actual wvalue of the
production cannot be s'ated at pre-
sent but that is going to be of the
order of roughly Rs. 6 crores.

Shri Dajl: If 1 heard the Minister
aright, shares worth Rs. 20 lakhs will
be given to them free against techni-
cal assistance to be rendered by them.
I wan! to know if this is not a depar-
ture from the usual agreements of
collaborations that you have been
entering into with other countries?
Are these not new terms which have
been given to the Austrian Company
alone?

Shri T. N. Singh: It is not a depar-
ture from the usuasl practice. Even
in the private sector, one has to pay
for the technical know-how, the draw-
ings, the specifications, the designs,
etc. and we are paying for that
Instead of payment being made and
then going and coming back again,
this is how it has been adjusted.

8hri Daji: My ques'ion was this
Is it not a fact that the shares worth
Rs. 20 lakhs will be given to them
free and that they will continue to
earn profits on them ad infinitum and,
if so, has such a term found place
in any of the collaboration agree-
ments in the public sector?

Shri T. N. Singh: There is hardly
any public sector project of this kind
where there is actual participation of
a foreign company in its shares. But
wherever there is technical know-how
to be obtmined, one has to pay for it
and we are paying for it. That is
exactly what has been converted into
shares.

Shri Indrajit Gupta: In continua-
tion of this question and its answer,
I would like to know whether the
payment which is to be made for this
technica]l know-how can be continued
indefinitely by wirtue of the profits
they will draw on the shares—it is a
big price for the technical know-how.
If we give them the ghares, how long
will they go on drawing profits on
them?
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Shri T. N. Singh: I think this is
one of the very fine and nice pro-
jects negotia'ed with a foreign Com-
pany. VOEST itself is a public
sector concern in Austria and it is
really creditable that we are m a
majority with another public sector
project of another country holding a
minority share. [ think, on the whole,
the terms are very good and 1 would
commend them to the House.

Shrimati Ramdualarl Sinha: May I
know how does this project compare
in the matter of cost and other as-
pects with similar projects sponsored
by other countries?

Shri T. N. Singh: I think the VOEST
people are one of the mos! experi-
enced people in this line and the pre-
sent project compares very well with
others.

Shri Basappa: May I know whether
a detailed project report has been
submitted by these collaborators and,
if 80, whether it will be placed on
the Table of the House.

Bhri T. N. Siagh: It is in the pro-
ceas of being received.

Sagar Industry In Uganda

+
Shrl Rameshwar Tastia:
Shri Vishwa Nath Pandey:
Shri 8. C. Samanta:

BRasappa:
Shri Yashpal Simghs
Kanakasabal

Will the Minister of Commeres b
pleased to slate:

(a) whether it is a fact that Govern.
ment have approved a proposal to
collaborate with the Government of
Uganda In the development of Sugar
Industry in that country;

{b) 1 a0, the broad features of the
proposal and the cost of the scheme;
and
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(e) when the scheme will be imple-
manted?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) Yes, Sir.

(b) (i) In cooperation with Indian
private parties the Government of
India will participate with the Gov-
ernment of Uganda and Ugandan
parties for the expansion of the sugar
manufacturing capacity in Uganda by
80,000 tons & year as a start by set-
ng up viable sugar cane farms and
factories.

(li) to arrange for feasibility
studies of sites proposed by
the Ugandan authorities and
prepare project report.

(iif) to train Ugandan citizen in
India for managerial, techni-
cal and administrative posts
in sugar factories, workshops
and farms.

(iv) Indian participation will be
in the form of supply of
sugar manufacturing machi=-
nery and equipment, mate-
rials for factory buildings and
other purchases made in India
for the project. The cost of
the project and extent of
Indian investment are yet to
be determined.

(¢) The report of the Indian Tech-
mical Team which was sent to Uganda
tn January, 19685 has been sent to
the Uganda Government and is under
their consideration.

Shrl Rameshwar Tantla: May 1
know what will be the basis of share
percentage and who will manage,
Uganda people or the Indians?

Bhri 8. V. Ramaswamy: The Sugar
Development Corporation, which will
directly own these factories and
astates will be set up in Uganda. The
equity capital will be divided as
follows:— .

Indian Government and

their nominees 4%
Uganda Government &%
Uganda Private Inves-

tors 10%
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The Corporation will be managed by
a Board of Directors who will be
representative of the Government of
India, the Uganda Government and
the Uganda private investors in the
same proportion. The General
Manager of the Corporation shall be
nominated by the Indian side from
the commencement of the work on
the estates and will continue for six
years with effect from the commence-
ment of the production of sugar.

Shri Rameshiar Tantia: What are
the reasons to have this sugar factory
in Uganda when we have got scope
for this in other countries?

The Minister of Commerce (Shri
Manubhal Shah): There is scope in
our couniry and also in other coun-
tries. All are to be equally treated.

Shri §. C. Samanta: May I Jmow
whether the sugar content in the
Uganda sugarcanc has been examined
so that it will help our production
here?

.

Shri Manubhai Shah: The sugar
conten: is between 13 per cent to
142 per cent, which is quite satis-
factory.

Shri P. R. Chakraverti: May I know
whether the Government has any idea
of expanding the scheme of collabo-
ration with other countries of Africa
also?

Shri Manubhal Shah; We have
examined in Sierre Leone where we
are contemplating to put up a fac-
tory. As a matiter of fact, T laid a
statement on the Table of the House
that 29 point ventures in Africa, Asia,
Uganda, Colombia, Canada and Ire-
land had been approved to be cstab-
lished by Indians with their own
technology.

Shri D. C. Sharma: May I know
whether the whole of this sugar deve-
lopment in the country will be done
by our country in collaboration with
Uganda or there will be some other
parties also to participate in this
development like China and other
countries?
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Mr. Speaker: That gquestion has
been answered.

8hri Basappa: Since Uganda offers
a very good scope for development of
sugar industry and many countries
are competing with it, will the Gov-
emment expedite starting of the
sugar industry there?

Shri Manubhai Bhah: There were
about nine competitors in Uganda
who tendered along with India for
this. In preference to British, Ger-
man, Czechoslovakian, Japanese and

the other competitors, the Uganda
Government accepted the Indian
tender.

ot Torrer g < 9T ETETC
aw § fe gt ffafre o faifrs
o wgr W I g feaen owwa
feFa & mram ?

ofy ok wmy ¢ foaee s
et foild ga grem & & v
TR |

Shri R. 8. Pandey: The hon. Minis-
ter just now informed the House that
many African countries expressed
their desire to have collaboration with
Indian parties. I want to know
whether there is any condition to
export machinery from India to estab-
lish the factory?

Shri Manobhai Shah;: Generally
we are not in a position to permit
free foreign exchange to go out Most
of the ventures are, therefore, based
on the concept that the capital goods
and technology of this country will
be exported, so that there is no outgo
of free foreign exchange and in return,
we get @ continuous expor! market as
well as the prestige for the country
that technologically we are helping
our under-developed brethren in the
same manner as we are helped.

off gt e www ;. gqmin &
sy dazfaai =om g & 1 W
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Bisrampur Colliery
+
sgs¢ J Bhrl P. K. Chakraverts:
| 8hri A, V. Raghavan:

Wil] the Minister of Steel and Minss
be pieased to state:

(a) whether it is a fact that Asia’s
biggest dragline operating in the
National Coal Development Corpors-
tion's Bisrampur Collicry in Madhys
Pradesh was found damaged on the Jrd
June this year;
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(b) whether the electrical equip-
ment of the dragline was discovered
severely tampered with in between
two shifts rendering the machine in-
active;

(e) whether the Natiomal Coal De-
welopment Corp fon manag 1t
bas arranged for suitable repairs of
the machine and if go, whether it has
been set right; and

(d) whether it is a case of sabolage

and whether culprits have been
brought to trial?

The Parllamentary Secretary to the
Minister of Steel and Mines (Shri
Thimmalah): (a) and (b). Yes, Sir.

(¢) In order to repair the dragline
completely and to make it fit for
operation, certain parts needing re-
placement have to be imported.
Action in this respect has been
initiated.

(d) It is suspected to be a case of
sabotage and police investigations
are in progress. One arrest has
slready been made.

Bhrli P. R. Chakravertl: In view of
the fact that the machine is a wvery
costly one, may I know the amount
of loss sustained by the NCDC for the
period when it was lying idle?

Shri Thimmalah: It is about
Rs. 30,000 including the charges for
replacing certain parts.

Shri P. R. Chakravertl: What posi-
tive steps have been taken to first of
all get hold of the people responsible
for the sabotage?

Shri Thimmalah: As I have stated
already, one person has been arrested
already, and some of the employces
who are suspected and who are of
doubtful character have been shifted
from that section, and the police
investigations are in progress.

Shrl Daji: Apart from the fact that
one employee has been arrested, may
I know whether there has been an
Inquiry, and whether Government
have comeé to know that there is a
complete lack of supervision and con-
srol in that entire belt of collieries,
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which has resulted in this sabotage?
Unless the supervision &nd control
are tightemed up, similar acts might
be repeated. So, I would like to know
whether Government have made some
inquiries in this matter.

The Minister of Steel and Mimes
(Shrl Sanjiva Reddy): Government
have been making inquiries about
indiscipline etc. Because of retrench-
ment, there is a certain amount of
indigcipline there, and the NCDC is
taking actlon.

Shrl D. C. Sharma: May I know
whether this sabotage was done by
our own nationals or by nationals of
other countries, and may I also know
what security arrangements are being
made to guard against such sabotage
in future in these collieries?

Shri Samjiva Reddy: It was done
by our own people who are working
there. Some of them are disgruntled
and dissatisfied. There is no foreign
national involved in it.

=t o fae wgT™ : W W W
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Shrimati Tarkeshwari Simka: This
is not the first mstance of its kind
when this sabotage and damage etc.
was done. May I know whether this
Minisiry is not getting adequate pro-
tection from the security forces, and
whether Government are considering
the question of having their own
security protection forces for main-
taining and protecting these plant and
machinery?

Shri San)iva Beddy: This particular
instance has been brought to the
notice of the Home Ministry here,
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and they have contacted the State
Government who are taking action;
and I would submit that they are

taking fairly good action.

ot gow wor wwEw Wt ot ¥
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Shri Sanjiva Reddy: A separa‘e
question might be tabled. I do not
know whether there is only one union.

8hri Bade: There is only one union
there. The hon. Minister is avoiding
the question. There is only one union
there. I want to know whether the
person who has been arrested belongs
to that union or mot.

Mr. Speaker: The hon. Minister says
that he does not know it now. A
separate question might be tabled.

Shri Sanjiva Reddy: [ take the
information from the hon. Member.
He may be correct.

Allotment of Scooters to Government
Employees

[ Shri Yashpal Singh:
o Bhrl Bagri:
* 9 Dr. L. M. Siaghvi:
Shri Lakhmu Bhawani:

Will the Minister of Industry and
Sapply be pleased to state:

(a) whether the rules for the allot-
ment of scooters from the Central
Government pool have been changed;
and

(b) if so, the precise changes made
therein?

The Deputy Minister in the Mials-
try of Industry and Supply (Shri
Ribudbendra Misra); (a) Yes, Sir.

{b) Urder the revised rules omly
applicants drawing a minimum pay
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of Rs. 350.00 per month will be con-
sidered for allotment of scooters.
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8hri Bibodhendra Misra: No, Sir,
Under the rules, that is not permise
sible.

Shri Dafl: That we also know, But
does ‘it happen like that?

Shri Indrajit Gupta: Is it violated?

Shri Bibudhendra Misra: Not the
rules.
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Shri Bibudhendra Misra: The pub-
lic's quota has nothing to do with the
Central Government's quota. It is
altogelher scparate. The Central Gov-
ernment quola is meant for MPs, Gov-
ermment  aervants, publle sector
undertakings, press representatives
etc. Dealers also get gome quota. The
public are also entitled to take it from
them.

Shri D. J. Nalk: Has any misuse
been made by persons who get these
scooters?

The Minister of Heavy Engineering
and Indusiry in the Mintsiry of Indus-
try ang Swpply (Bhri T. N. Bingh):
Misuse may have been made If any
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such case comes to my notice, I assure
the House that I will certainly take
action. Wherever such a case has
come to notice, independently 1 am
taking action.

Bhrl Daji: Has it come to Govern-
ment’s notice that though the rule is
that there should be no transfer for
the first two years of the allotment
of the scooler, it is violated in the
sense that though the reglstration may
be in the name of the person who
originally had been allotted it, he sells
it in the black-market? Scooters
allotted to some people in the public
sector undertakings and to, some gov-
ernment employees find their way to
ihe black-market. Has this loophole
come to the notice of Government,
and if so, what steps do they pro-
pose to plug it?

Shri Bibudhendra Misma: There
have been some complaints about it,
though not any specific complaint by
any specific name. ‘There is certainly
this loophole that though the rule is
that it should not be transferred
before two yecars, the rule is violated
in the sense that though the regis-
tration remains in the name of the
original allottee somebody else is
uging it. We are considering what
ateps to toke to stop this.

oft gz fg : =i # ST
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Shri Bibodhendra Misra: There is
no monopoly. As a matter of fact,
the ban on production of scooters had
been lifted and fresh applicati
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Sbri Bibadhendra Misra: [t is very
difficult to process 174 applications so
soon. We have appointed a technical
committee. They are now consider-
ing it. After they get the list ready,
which we hope may be by the end
of next week, it will be placed before
the committee dealing with it.
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Shri Bibudhendra Misra: There are
some applications pending.

Shri R. 8. Pandey: In order to pro-
duce more scooters, is it a fact that
Government invited applications from
the public? If that is, when is Gov-
ernment going to take a decision on
the applications?

Shri Bibudhendra Misra:
already answered it.

I have

Shri P. R. Chakravertl: In view of
the urgent demand for scooters, have
Governmen! fixed a quota for the last
year of the Third Plan?

Shri Bibudhendra Misra: There is

no separate target in the Third Plan
for scooters.

Shri D. C. Sharma: Why is it that

were invited. As I have told the
House, as many as 174 applications
have been received. They are being
processed now.

a i pay of Rs. 350 per month
has been fixed for allotment of a
scooter to a government servant?
What are the criteria applied in fixing
this target?
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Shri Bibudhendra Misra: Former-
ly, any Central Government servant
was free to make an application for
a scooter. It js well known that the
Central Government quota could not
cater to the demand of all the appli-
cants. So, in February, as many as
17,000 applications were pending.
Therefore, the Government decided to
lay down some rules for allotment,
and it was fixed at Rs. 500. One of
the conditions was that any Govern-
ment servant not getting a salary of
Rs. 500 would be eligible to make an
application, but then, as is well known,
a demand was voiced in the House
and Members of Parliament felt pro-
bably that Rs. 500 was too high and
it should be reduced. Now, after
considering that, it has been reduced
to Rs. 350.

Swadeshl Stecl Flant, Ranchi
+

Shri P. C. Borooah:

Shri Indrajit Gupta:
Shrimatl Tarkeshwarl

Sinha;

Shri Madhm Limaye.
Shri Ram Sewak Yadav:

Will the Minister of Steel and Mines
be pleased to state:

{a) whether a completely “Swa-
deshi” Steel Plant is to be set up under
the Fourth Five Year Plan;

(b) it so, the capacity and other
salient features of the plant; and

(¢) where it is to be set up?

The Deputy Minister in the Minls-
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b). It will not be
practicable to set up a steel plamt
which has been fully fabricated indi-
genously during the Fourth Five Year
Plan period. Every effort is however
being made to maximise procurement
of equipment supplies from indige-
nous sources.

(¢) Does not arise.

Shri P. C. Borooah: May [ know
whether this swadeshi plant is going
to be fabricated, and how it will com-
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pare with the fabrication of other
plants?

Shri P. C. Sethl: The fabrication
position is gradually improving. In
Bhilai when we started it was 10 to
15 per cent indigenous production. Im
the sixth blast furnace coming up
there, 50 per cent would be indige-
nous.

Bhri P. C, Borooah: May I know
whether the Hindustan Engineering
tion has been entrusted with

the work of fabricating this plant?
Is it a fact that 40 per cent of the
equipment supplied by HEC to Durga-
pur was rejected; and if so, may T
know what steps have been taken so
that this sort of defect is not repeated?

Shri P. C. Sethi: HEC, Ranchi,
would be the premicr producer as far
as equipment is concerned. Apart
from that, there would be some pri-
vate sector fabricators also. They
would be manufacturing 10,330 tons
Pper year.

Shri Indrajit Guopta: Has any
assessment been made as to what per-
centage of the fabrication work of the
Bokaro steel plant can be done Indi-
genously,

Bhri P. C. Sethl: 1 would be ap-
proximately 35 per cent.

SBhrimatli Tarkeshwari Sinha: May
I know whether there is a wide diffe-
rence between the landed cost of im-
ports and the indigenous  material
manufactured by HEC, and whether
the Ministry has requested that pro-
duction of indigenous material should
be at least on a par with the landed
cost, and if so, the reaction of HEC to
that request?

8hri P. C. Sethl: In the beginning,
when production starts, of course it
is not possible to maintain parity, but
as soon as HEC improves, certainly
their cost would go down.

Bhri M, R. Krishna: May I know
whether, to make this project a suc-
cess, Government will be compelled to
pull out technical people from other
steel factories?
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Shri P. C. Sethi: Fabrication of
machinery is the concern of the In-

dustries Department.
Heavy Engineering Corporation, Ramebi

+
e J Bhrl Indrajit Gupta:
" Sarl Yashpal Bingh:
Will the Minister of Indusiry amd
Bapply be pleased to state:

(a) whether it is a fact that normal
functioning to capacity by the Heavy
Engineering Corporation, Ranchi is
being impeded by lack of firm orders
from the Steel plants; and

(b) if so, the steps belng taken for
better co-ordination between the de-
mands of the Steel Plants for indi-
genous equipment and the Heavy
Engineering Corporation’s capacity to
meet them?

The Deputy Minister in the Minis-
try of Industry ang Supply (Shrl
Bibudhendra Misra): (a) The Heavy
Machine Building Plant of the Cor-
poration is designed for an ultimate
installed capacity of 85000 tonnes of
stee] plant equipments out of a total
capacity of 80,000 tonnes. Against an
installed capacity of 3.600 tonnes in
1985-68 and 13,600 tonnes in 1888-67,
firm orders and likely orders add up
to 3,550 tonnes and 10,038 tonnes res-
pectively. The Steel Plants indicate
firm orders as soon as their require-
ments are clearly known,

(b) The Heavy Engineering Cor-
poration are in close touch with the
Steel Plant authorities and there is
full coordination between the Depart-
ment of Industry and the Department
of Iron and Steel with a view to en-
suring full workload. The Corpora-
tion is also In touch with other stee!
producers for procurement of orders.

Shri Indrajit Gapta: Has the hon
Minister's attention been drawn to a
statement made by the Chairman of
the HEC in which he states that the
expansion of capacity in HEC has
outstripped the rate at which they are
receiving orders from the various steel
plants and if this discrepancy conti-
nues it might creats some difficulties
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in the working and expansion of this
plant?

The Minlsier of Heavy Engineering
ang Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
It is true that we need many more
orders. I must assure the House that
we are getting full co-operation from
the Steel Ministry in regard to orders
placed in advance. What is needed is
we should have a large programme
spread over a number of years in ad-
vance. It is to that that a refercnce
was made. We must get advance
orders for two or three years,

Shri Indrajit Gapta: Can the Minis-
ter tell us out of these orders which
have already been received and men-
tioned in the original answer, what
proportion has come from the Hindus-
tan Steel Ltd. and what proportion
from the private sector steel planls?

Shri
mostly from the steel plants in
public sector.
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wawt 1 TEa § W faed @ g ¥
s ey @ W g & i eafawes
¥ foew gz a% ©@ w1 w1 QO frr g ?

ot fxo !'Tuﬁ!!: sfl'l‘l't *%‘ﬂ
ifge ¥ @ & @Es & fad
wefeTs qred ®1 ¥ wwa &) o o
AT g T H AT T )

Shrl Ranga: In the very nature of
this manufacture they have to assure
themselves of o?denlover & long
period and from what the hon, Min-
ister has himself stated just now it is
clear that there is not that proper and
needed co-ordination. Why is it that
my hon. friend fights shy of making
a confession here that he is not get-
ting sufficient co-operation from the
consumers though most of them hap-
pen to be in the public sector?

Shri T. N, Singh: [ am saying this
with all possible information that 1

Bibudhendra Misra: It s
the
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bave got. We are getting the maximum
co-operation possible from the Steel
Ministry in this regard who are the
main consumers for our products.
What happens in this. There are cer-
tain difficulties. Specifications have to
be prepared. They take time. Un-
less specifications are prepared we
cannot execute orders. So, the Steel
Ministry is engaged in it; it is a difi-
cult task and they are doing it very
sincerely on an urgent basis,

Shri Sham Lal Saraf: In view of
the reply given by the hon. Minister,
what attempts have been made to co-
ordinate the consuming plants and
the manufacturing plants, along with
the zupplies to be received from the
Steel Ministry?

Shri T, N. Singh: In this regard 1
may say this. There is the purchaser;
we approach our clients just as anyasne
should approach. We are using that
technique in getting orders to the best
of our capacity. We are approaching
themn constantly and look at every-
thing that we can offer for produc-
tion. This approach is producing re-
sults,

Wiag: wr ag g4 } e A4t
eftfafor st w & orfze ¥
o T o gu f, T A QU @ #
g 7 A E 4, Efm A & oA
TR IA K AT A4 X § 7 FTOw
ug FaTaT amar § R T o A TEw
giwag aE gw k7 K qy Imen
wrgn g e fead 3 qfen wmed B,
® qv 7 fea Mo & T g a7 g
a feg mo § 7

ol fwo a1o fay : & wvr ®Y wwwr
o
ITH (N FTISRWA &) A1 qrid ¥
L = w g aft e m
qoaré awa 9T g g7 # af §,
feg amat & et owriger i fy ¥

'EXE
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Shri Shivajl Rao 5. Deshmuokh: Is
this lack of order from the gteel plants
possibly due to the fact that almost
all the existing steel plants are either
with foreign collaboration or foreign
aid and there ig an increasing reliance
on the imported wmachinery rather
than the indigenous?

Shri T N. Singh: There is some
difficulty in regard to adaptation of
certain plants which are in collabora-
tion with parties other than Russians.
We uare making efforts, It has been
possible to get adaplations done in the
case of orders from Durgapur. Tt is
British collaboration. Similarly in re-
gard to Rourkela unit also, and ulso
with regard to Tatas.

Shriy P, B. Chakravertl: While ap-
preciating the fullest co-operution ox-
isting in this matter, may I know the
extent of the demand of the proposed
Bokaro Steel Plant to be met by the
Heavy Engineering Corporation at
Ranchi?

Shri Bibudhendra Misra: About
the Bokaro Steel Plant, perhaps the
Minister of Steel and Mines will cor-
rect me if 1T am wrong; the report is
not ready and the question will come
up after the report is ready.

Shrl K. C, Pant: Ig there gufficient
flexibility in the design of the Hcavy
Engineering Corporation unit that if
ordery are not placed by the steel
plants, its capacity can be switched
over to the production of machinery
for other plants?

Shri T. N. Singh: I cannot claim
that we have got sufficlent design
capacity et that place, but a very big
capacity has been developed for this
purpose at Ranchi and they are mak-
ing efforts to meet the demands on
them.
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Taking over of Coal Mines

*700. Shri H. C. SBoy: Will the Min-
ister of Steel and Mines be pleased to
state:

(a) whether there is a proposal
under consideration to take over un-
safe and old mines including coal mines
after the Dhori disaster in Bihar; and

(b) if so, the details thereof?

The Parllamentary Becretary tothe
Ministry of Bteel and Mines (Shri
Thimmalah): (a) No, Sir,

(b) Does not arise.

Shri H, C. Soy: May I know whe-
ther the Government is aware that the
inspection of the mine was perfunc-
tory and not thorough and that before
the Dhori coalmine disaster an inspec-
tion was made and it was said that
the mine was gafe?

Shri Thimmaiah: 1T the mine is
found to be unsafe and there is dan-
ger to life, then the Chiet Inspecior
of Mines takes aclion under the Mines
Act ang there is no question of the
Government taking over guch g mine,

Shri 1. C. Soy: The question was
whether there was a regular inspec-
tion before the Dhori  disaster and
whether the report of the Inspector
was that the mine was safe.

Shrl Thimmaiah: That js for the
Labour Ministry to take note of.

Shrimatl Tarkeshwarl Sinha: So
far os the Dhori mine is concerned,
when was the last competency certi-
ficate taken by the mineowners for
working the mine?

Shri Thimmalah:
this question.

I want notice for

Mr. Speaker: Shri D. C. Sharma.
Shri D. C. Sharma rose—

Shri Hem Barua: Sir, on a point of
order. To the first question the ans-
wer was that the Labour Ministry
should take note of it. For another
question, he wants notice. Thig shows
that the Ministry has not come pre=
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pared to answer the questions. Tha
Dhori mine disaster was a8 major dis-
aster,

Bbri D, C. Sharma: Sir, T was call-
ed but the other hon. Member is
speaking.

Mr. Speaker: If an hon, Member
gets up to a point of order, what
should I do? The hon. Member has
also to realise that difficulty. Now,
he can put his question.

Shri D. C, Sharma: May I know if
the Government has under contempla-
tion, a project to list the mines which
are old and the mines which are safe
and, if so, how is the Government go-
ing to tackle this question vis a vis
the proprietors of these two types of
mines?

The Deputy Minister in thy Minis-
try of Steel and Mines (Shri P. C.
Bethl): May I make it clear that as
far as the inspection of the mines is
concerned, it is done under the sup-
ervision of the Labour Ministry under
section 22(3) of the Mines Act, while
as far ag the working of the coalminey
from the economic point of view is
concerned, we certainly look into that
aspect of the question,

Shri Hem Barua: Is there any co-
ordination between the two Ministries?

The Minister of Steel and Mines
(Shrl Sanjlva Reddy): There is.

Zimo Smeiter Plant at Udalpur

+
Shri Kapur Singh:
S { Shri Solankl:
Will the Minister of
Mines be pleased to state:

(a) whether it is a fact that a re-
quest for a loan of Rs. 5 crores for
India’s first Zinc smelter plant ot
Udaipur has been pending with Gow-
ernment since long;

Bieel and

(b) whether Government are aw
that heavy demurrage charges
being paid for the machinery im-
ported for the plant and at present
lying at Bombay Port owing to the
non-availability of the loan;
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(¢) the details of the request re-
ceived by Government; and

(d) what is holding up the sanction
of the loan?

The Deputy Minister |n the Winis-
try of Steel and Mines (Shri P, C.
Sethl): (a) and (c). A request for a
loan of Rs. 3 crores to Ml]s Metal Cor-
poration of India was received by the
Government of India in August 1963
through the Government of Rajasthan.
In August 1964 the Corporation came
up with a request for a rupee loan of
€ crores,

(b) Yes, Sir.

(d) As the Corporation has default-
ed in the repsyment of certain loans
already advanced to it and is also not
in & position to raise matching equity,
the advance of & further loan of this
magnitude has to be considered care=
fully.

Shri Kapur Singh: Are the Govern-
ment taking any steps to see that the
nperations of this Cofporation do not
suffer on account of any delay caused
on this gide by the Government.

The Minister of Steel and Mines
(Shri Sanjiva Reddy): It is under
active consideration of the government
just at present. In a few days' time,
we will take steps.

11.04 hrs.
Snort NoTice QuusTION
Location of 5th Steel Plant
+
Shri P. Venkatasubbaiah:
Shri Chandak:
Shri Bhano Prakash Singh:
Shri Radhela] Vyas:
Shri Daji:
7\ Shri Basappa:

Will the Minister of Steel and Mines
be pleased 1o state:

(a) whether it is a fact that dis-
cussion has been held at the highest
leve] on the location of the fifth steel
plant in the public sector:
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(b) if so, what are the conclusions
arrived at; and

(¢) whether the report of the
Anglo-American Consortium hag also
been taken inlo consideration,

The Deputy Minister In the Minls-
try of Sieel and Mines (Shri P. C.
Sethl): (a) to (c). Yes, Sir. Govern-
ment will be taking a decision on the
location of the Fifth Steel Plant short-
ly.

Shri P. Venkatasubbaiah: The
Anglo-American consortivm, which is
a technical body, has given its cate-
gorical recommendation in favour of
locating the fifth gteel plant at Visa-
khapatnam, May I know what is
holding the government from coming
to a quick decision about the finalisa-
tion of this location?

8hri P, C. Bethl: After the report
was received, it was examined from
the various aspects and the various
ministries had to be consulted. Now
after all these consultations are over,
the matter is before the Cabinet,

Shri P. Venkatasubbalah: In view
of the fact that steel is going to be a
very important factor in our defence
production and other matters, may I
know whether the government will
come to a quick decision in locating
the steel plant at Visskhapatnam,
which is the considered opinien of &
technical teams

Shri P C. Sethi: All these aspects
would be considered when the Cabi-
net gives its final decision.

Shri Chandak: May I know whe-
ther the site at Bailadila in Madhys
Pradesh was idered by the -

tlum and, if y0, why this site has been
rejected?

Shri P. C. Bethl:  The technical
teiam considered all the aspects of all
the six sites which were submitted to
them. They examined them and gave
their report.

SI!ri Bhanu Prakash Singh: Daspite
persistent demandy for the publication
of the report of the consortium, the
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government has not published it. May
I know what is secretive about it and
when the government proposes lo lay
it on the Table?

The Minister of Steel and Mines
(8hrl Sanjlva Reddy): Tt was long
-ago placed in the library, My hon
friend has not cared to read it.

Shri Badhelal Vyas: Is it a fact
that the team of expertg that examin-
ed the different sites could not wvisit
Bailadila in time and could not meet
the officers there and when they visit-
ed that place when the officers had
already left?

Shri Sanjiva Reddy: All that I can
say is they did visit Bailadila also.
When they went the officers were not
there. There might have been some
confusion about the time.

Shri Daji: Has the government taken
note of the fact that the Chief Minis-
ter of M.P. Government staleg on the
floor of the Assembly there that the
‘M.P. Government was not given a full
opportunity by the consortium and
that the consortium itself recommend-
«d that from the point of view of
the cost of both eoal and iron, Bai-
lodila was the most suitable and
cheapest site? Hag the government
«considered that also?

Shri Sanjlva Reddy: I had the
honour of discussing it with the Chief
Minister and the representatives of
Bastar, We have had full discussions
and the report is there in the library.
1 need not comment on the report; it
can be read by hon, members and
they can form their own opinion.

Shri Daji: The MP. Government
stuted that the consortium did not
have sufficient consultations with the
M.P. Government, This complaint
was voiced on the floor of the Assem-
bly by the Chief Minister himself, May
1 know whether the govermment has
taken note ol this factor?

Shri Sanjiva Reddy: 1 do not know
whom they consulted. But they did
go to Bailadila. That cannot be deni-
ed. The complaint of the M.P. Gov-
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ernment is that their officers were
there either a day late or a day earlier.
There was no contact between the
consortium members and the officers.
Nothing more is known.

Shri Basappa: Since the Anglo-
American consortivsmn pas not correct-
ly calculated the costs of this project
and since the Mysore Chief Minister
requested the Prime Minister to go
into the whole question by appoint-
ing some experts, will the govern-
ment appoint financial experts to go
into the whole matter?

Shri Sanjiva Reddy: I think too
many experts have already studied it.
Anyway, the Cabinet iz seized ot the
matter,

Shri Vidya Charan Shukla: 1s it
not a fact that some ministries of the
Government of India had seriously
objected to the assumptions of this
congortium on which they have made
this recommendation, and they have
also objected to certain recommenda-
tions, made by the consortium; if so,
will the hon, Minister lay on the
Table of the House the considered
opinion of the various ministries be-
fore taking a decision on the subject?

Shri Banjiva Reddy: No, Sir; defl-
nitely pot. The Cabinet is consider-
ing it. How can =il the recommen-
dations of the Secretariat be placed
on the Table of the House. The Cabi-
net will consider them and the con=-
sidered opinion of the Cabinet can be
placed before the House (Imterrup-
tion).

Shri Vidya Charan Shukla: Sir, the
carlier part of my question has not
been answered. I want to know whe-
ther objections have been raised by
various ministries?

Shri Sanjiva Reddy: No, Sir. Every
department has been expressing its
views regarding its own aspect of the
question.

Shri Ranga: May we have an as-
surance, Sir, from the Minister, that
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this question would be decided only
on the basis of experis opinion and
no political considerations would be
allowed to come in?

Shri Sanjiva Reddy: The Govern-
+ment is thinking on those Tines and it
will come to a fair decisfon.

Shri Bade: Is it a fact that there
was some misunderstanding and
‘therefore the officers of the Madhya
Pradesh Government could not meet
the consortium people with the result
that the Madhya Pradesh Govern-
ment could not place its views before
the consortium?

Shri Banjiva Reddy: No, Sir. The
Chief Minister has placed the point
of view of the Madhya Pradesh Gov-
ernment before the Central Govern-
ment. He has already submitted a
memorandum. He has met and the
Prime Minister also.

Sbri Shivaji Rao §. Deshmukh: May
1 know who in the Steel Ministry is
responsible  for  misguiding  this
BASIC Team about the Goa metre
gauge link, because over and above
the steel plants the Railway Minister
has already proposed that the Goa
Metre Gauge link should be converted
into broad gauge and this factor alone
seems to have affected adversely the
team?

Shri P. C. Sethi: Nobody has mis-
guided the team.

Shrt R. S. Pandey: In order to
establish this steel plant, I want to
know, is it not a fact that in the
Bailadila area in Madhya Pradesh
high grade iron ore is available which
is very favourable to have a  steel
plant there and, secondly, is it not
true that crores of rupecs have been
spent in order to have a complete sur-
vey which goes in favour of Bailadila”

Shri Samjiva BReddy: Tt is not so.

Mr. Speaker: Member: are pleading
to get the plant in their areas. These
may be examined on merits.
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TIONS

Nepa Newsprint Mill

*§92. Shri Vidya Charan
Will the Minister of Imdustry
Supply be pleased to state:

(a) whether the Nepa Newsprint
Mill is facing acute shortage of raw
material;

(b) whether this acute shorlage is
likely to further accentuate because
of the failure of the mill to re-plant
the planned forest area with trees
which supply the raw material; and

(c) the remedial measures being
taken to avert this crisis?

The Deputy Mimister in the Minis-
Ary of Iadusiry and Suopply (Sbrl
Bibudbendra Misa): (a) No, Sir,

(b) and (c). Do not arise.

Refraclory Plant at Bhilal

*701. Maharajkumar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether thc detailed project
report from the Russian Consultants
or setting up a refractory Plant at
Bhilai for supplying refractories to
the Steel Plants has been received;

(b) whether any decision has been
taken to give effect to the recom-
mendations made therein; and

Shukla:
and

ie) if nol, the reasons therefor?

The Minisier of Steel and Mines
(8hri Samjiva Reddy): (a) Yes, Sir.

{b) and i(c). The Project Report
submitted by the Russian Consultunts
18 under examination. A decision will
be taken by the Government after
the cxamination has been completed.

Fxport of Coal Mining Machinery

*702. Shri Raghunath Singh: Will
the Minister of Commerce be pleased
1o state:

(a) whether Government propose

to export coal mining machinery to
earn foreign exchange; and
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(b} if so, whether Government have
assessed the requirements of foreign
markets and competitive prices of
such machinery?

The Minister of Commerce (Shri
Manuobhai Shah): (a) and (b). The
production level of coal mining machi-
mery so far reached is hardly sufficient
for the country's requirements. Steps
have been taken to increase the capa-
city. The requirements of foreign
markets etc. will be assessed after
production has been stepped up ade-
quately.

Public Sector Undertakings

*703. Dr. L. M. Singhvi: Will the
Minister of Industry and Supply be
pleased to state in how many cases
techno-economic studies have been
carried out in respect of public sector
undertakings by the Indian agencies
and with what results?

The Deputy Minister In the Minds-
try of Industry and Supply (Shrl
Bibodhendra Misra): A statement is
laid on the Table of the House.
[Placed in Library See No. LT-4879/
85].

Export of Coal to Pakistan

*705. Shri Harl Vishna Kamath:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that coal is
being supplied to Pakistan;

(b) if so, on what basis; and

(¢) the reasons therefor?

The Minister of Commerce (Shri
Manubhal Shab) (a) to (c). Under
the provisions of the Indo-Pakistan
Trade Agreement of Ist September,
1963, India had agreed to supply 1.30
lakh tons of coal per month to Pak-
wtan against free foreign exchange.
Later, under the two Rice deals con-
cluded with Pakistan in July, 1964
and January 1883, it was agreed that
coal would be supplied to that coun-
iry against a proportion of the wvalue
of rice supplied by Pakistan to India.
It is in pursuance of these arrange-
wronts that coal was being exported to
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Pakistan till recently. However, ex-
ports of all commodities including
coal from India to Pakistan have been
prohibited with effect from 10th Sep-
tember, 1965,

Heavy Electricals Project, Ranlpur

[ Shri Ramanamg Shastri:

| Shri Amsar Harvani:
*706. / Shri Sheo Naraim:

1 Shri K. C. Sharma:

 Shri R. 5. Pandey:

Will the Minister of Industry and'
Supply be pleased to state:

(a) whether Government are aware
that thousands of bags of cement be-
came solid lumps like stone in the
Heavy Electricals Project, Ranipur
(Hardwar); :

(b) if so, the number of bags thus
spoilt and the amount of loss suffered
on this account;

(c¢) whether the
investigated;

matter has been.

(d) it so, the persons found res-
ponsible for this and the action taken
against them; and

(e) the steps taken by Government
to prevent such recurrences in future?

The Deputy Minister in the Minis-
try of Industry and BSupply (Shri
Bibudhendra Mista): (a) Due to a
sudden severe windstorm and raia on
the 19th June 1964, some cerment bags
were damaged while being unloaded:
from the railway siding. Some bage
were also damaged in the cement
godown as a few sheets of the roof
were blown off.

(b) 500 bags costing abbut Rs. 5350/-,

(e¢) to (e). This was investigated by
a Committee of officers. No indivi-
dual was found responsible, the dam-
age and loss having been caused by
a natural calamity.
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Accident to 4-Down Eamrup Express
Train

J Shri Ram Harkh Yadav:
M. 3 Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

{a) whether it is a faci that the
4-Down Kamrup Express of the Nor-
theast Frontier Railway was involv-
ed in a serious accident on the night
of 23rd July, 1965;

(b) if eo, the details thereof, and

(c¢) the loss of life and property
imvolved in this accident?

The Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No, sir. But train No, 3 Up Assam
Mail was involved in a serious acci-
dent .that night,

(b) At about 2142 hours on 23rd
July, 1965 just after 3 Up Assam Mail
had passed Seleng Hat station a loud
explosion occurred and the train
engine along with 2 coaches next to it
derailed and capsized and the third
coach derailed. The coupling of the
fourth coach was damaged.

(c) As a result of this accident 11
persons were killed The cost of
damage to ruilway property was esti-
mated at approximately Rs. 1,56,000.

T

[ 8hri Rameshwar
Bhri Pottekkatt:
Shri Eappea

‘andey:
Shri Ram Harkh Yadar:

| Shri M. L. Jadhav:
Shri Jedhe:
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Shri Sarjoo Pandey:
Shri D, C. Sharma:
ahri Himatsingks:

| shri Lakhmu Bhawani:

| Dr. Mahadeva Pramd:

Will the Minister of Indusiry and
Supply be pleased to gtate:

(a) whether it is a fact that the
Government of USSR, and Czecho-
slovakia have offerad for collabora-
tion in setting up a public sector pro-
ject to manufacture medium size
tractors;

{b) whether any final decision has
been taken in the matter; and

(c) if so, the broad features thereof?

The Depuly Minister in the Minis-
(Sbri
Bibudhendra Misra): (a) The Govern-
ment of Czechoslovakia have offered
to collaborate with the Government
of India for the establishment of a
project in the public sector for the
manufacture of medium size trac-
tors. Provislon for thiz project has
been included under the Second
Agreement on Economic Co-operation
between India and Crechoslovakia
signed in May, 1964, At present no
other proposal for a similar project in
the public sector is under considera-
tion by Government,

(b) and (c). An agreement has
been migned with M|s. Motokov of
Crechoslovakia on the 28th August,

1985 for the preparation of the De-
tailed Project Report. The Report is
expected to be ready by the end of the
year 1966. The project envisages
establishment of capacity for the
manufacture of 12,000 tractors (20
HP), 28,000 agricultural implements
and gpare parts for both tractors and
implements to the extent of 20 per
cent of the total value of production

Copper for Rakha Project

f Sari P. R Chakravert!:
| Shrimati Bavitri Nigam:
*709.{ Dr. Mahadevy Pramd:
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| Shri P. K. Deo:
S8hri Madha Limaye:
S8hri Ram Sewak Yadav:

Will the Minister of Steel
Mines be pleased to state:

(a) whether it is a fact thai India
is at present importing copper worth
Rs. 18 crores a year;

(b) whether arrangements  are
being made to negotiate with Poland
to give India aid for copper project
at Rakha in Bihar; and

(c) whether Governmeni had con-
tacted Polish experts in this connec-
tion and if so, the progress made in
persuading them io undertake the
project spon?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): (a) During
1864-685 more than Rs. 25 crores worth
.of copper and alloys were imported.

(b) No, Sir. This project is, how
ever, being considered for
from the U.B.S.R.

(e) No, Sir,
HM.T. Factory at Bangalore
SIH m Biagh:

and

| shny l'

Onh:
l i A. Vldnlnllr:
[shrls. Banerjes:
Shri IM
Shri Ram Sewak Yadav:

*718.

Will the Minister of Industry and
Supply be ploased to state:

(a) whether there was a lock-out
for three days in the I'ﬂndustan
Machine Tools at Bangalore in the
cecond week of June, 1965;

(b) if so, the reasons therefor; and
(c) how the dispute was resolved?
The Deputy Minister in the Minis-
try of Imdustry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.
(b) The reason was the stay-in-

strike by the majority of workers who
struck work on the 10th June 1965.

(c) By mutual negotiations and
with the help of the Commissioner of
Labour of the Government of Mysore.

Price of Jute

[ 8bri Indrajit Gupéa:
Shri Yashpal Singh:
Dr. L. M. Singhvi:

Will the Minister of Commerce be
pleased to state:

(a) whether the National Producti-
vity Council’s study group on jute in-
dustry has recommended that jute
mills should purchase jute directly
from the growers to ensure that the
latter get a fair price; and

*711.

(b) if so, the steps contemplated for
the implementation of this recom=
mendation?

The Deputy Minister of Commerce
(Shri 5. V. Ramaswamy): (a) No,
Sir.

(b) Does not arise.

Industries in Public Segtor
*718. Dr. L. M Singhvi: Wil

(a) whether Government have
regular agency for examining
evaluating the industrial requirements
of the country with a view to asses-
sing the need for the setting up of
fresh industries in the public sector;
and

(b) if not, whether such a proposal
is under consideration?

any
and

The Deputy Minister in the Minis-
try of Industry and Sapply (Shri
Bibudhendra Misra): (a) and (b)
There is no single agency for this
purpose nor is there any proposal
under consideration to set up such an
agency. The question of examining
and evaluating the industrial requre-
ments of the country in different sec-
tors involves a composite process In
which such agencies like the Deve-
lopment Councils, the Directorate-
General of Technical Development,
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the administrative Ministries concern-
ed and the Planning Commission take
part. After the requirements have
been assessed the decision as to how
much capacity should be set up in the
public sector and how much in the
private sector is taken by Govern-
ment in consultation with the Phn—
ning Commission, having regard

the position of the financial and olhr
resources necesgary.

Electrification on Northern Railway

*714. Shri Raghunath Singh: Wil
the Minister of Rallways be pleased
to state:

(a) when the electrification of the
traction on the Northern Rallway is
going to be completed;

{b) the estimated outlay involved
in the electrification and &t savings
in consumption and cost of coal likely
to accrue therefrom; and

(c) the sconomics of the compara-
tive cost of operations by means of
-coa] and electricity?

The Deputy Minister in they Minis-
‘try of RaMways (8hri Bham Nath):
(a) Eleetrification of Mughlsarai-Alla-
habad (Subedarganj) Section has al-
ready been completed, and the sec-
tion Allahabad (Subedarganj)—Kan-
pur is expected to be completed by the
middle of 1968. Further extension upto
Tundla by about the middle of Fourth
Plan is under consideration at pre-
sent.

(b) The gross estimated ocost of
Mughalsarai-Kanpur section ig Rs.
20009 crores and of Kanpur-Tundla
section is Rs. 18:84 crore including
stock costing Rs. 602 crores.

rolling
In the initia] steges mostly through
goods traing will be operated by

electric traction. Later, as eleciric
locomotive production builds up in the
Chittaranjan Locomotive Works,
through passenger train operation will
also be initiated. At that time about
11-1!2 lakh tonnes of coal costing
Ra 55 crores iz expected to be gaved
annually.
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(c) A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-4880/85].

Impert Tariff Schedule

Shri P. B. Chakraverti:

Shri P C. Bosooah:

Shri Shree Narayan Das:

Shrimatl Tarkeshwari
Sinha;

Will the Minister of Commerce be
pleased to state:

715,

(a) whether the Tariff Revision
Committee set up by Government to
examine the present structure of the
Indian Customs Tariff has expressed
the view that India should have an
import teriff schedule based on the
Brussels tariff nomenclature with
- - dificati

(b) how many countries have adop-
ted the standard nomenclature incor-
porated in the Brussels Convention of
the 15th December, 1950;

(¢) whether the Revision Commit-
tee hag submitted an interim report;
and

(d) if so, the main featureg thereof?

The Minister of Cemmerce (8krl
Manubhai Shah): (a) to (d). In an in-
terim report submiited to Government
in May 1085, the Tariff Revision Com-
mittee has recommended that the re-
vised Indian Custorns Tarift should
adopt the broad structure of the
Brussels Tarif Nomenclature with
suitable comiraclions and expansions
as may be necessary in the light of
the country's trade pattern, develop-
ment needs and other factors and
that in the matter of expansion, ie.
opening of sub-headings, reference
should be freely made to the Revised
Indian Trade Classification. It is un-
derstood that more than 80 countries
and territorieq have already adopted
the Brussels Tariff Nomenclature a3
the basis of their tariffs. Among the
various reassns  mentioned by the
Tariff Revision Committee in favour
of adopting thic classificalion sz @
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basig for tariff purposes are (i) its
international comparability leading to
it; use in international customs dig-
cussions and tariff negotiations; (ii)
the precision attainable with this
nomenclature; (iii) the various aids to
interpretation which are available;
and (iv) its correlation to the Stand-
ard International Trade Classification
and through it to the Revised Indian
Trade Classification. The report also
explains how and why the existing
tariff hag become out of date and re-
quires revlsion,

Import Rationalivation and Import
Substitution Committes

Shri P. C. Borooah:
[Bhrl P, R Chakravertl:
| Shri Rameshwar Tanti
| Shri 8, C. Samanta:

Shri Subodh Hansda:

Shrimatl Tarkeshwari

Sinha:

Shrl Warlor:

8hri Prabhat Kar:

Shri Vasudevan Nair:

Shri Heda:

Shri Yashpal Singh;

Shri A N. Vidyalankar:

Will the Minister of Commerce be
pleased to state:

*718.

(a) whether the Committee on im-
port rationalization and import sub-
stitution set up ag a result of the
recommendation made the Board
of Trade at its 19th Meeting held on
the 14th June, 1985 has submitted its
report; and

(b) if so, its main recommendations?

‘The Minister of Commerce (Bhri
Manubhal SBhah): (a) and (b). The
Committee has been constituted under
the chairmanship of Dr. V. K. R V.
Rao only recently. The terms of re-
ference and the composition of the
Committee are laid on the Table of
the House ([Placed in Library. See
No. LT-4881/65]. It expects to sub-
mit an interim report later this year.
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Sale of Cars by B.T.C.

Shri Rameshwar Tantla:
*711.{ Shri P. C. Borooah:
[ Dr. L. M. Singhvi:

Will the Minister of Commerce be
pleased to state:

(a) whether the sale of second-hand
imported cars was conducted recently
by the State Trading Corporation;

(b) if so, the number of cars sold
during 1965 so far;

(¢) the amount of profit carned by
the State Trading Corporation through
the sale of these cars; and

(d) the highest and lowest
fetched by any car?

price

The Minister of Commerce (Shri
Manubhai Shah): (a) The imported
cars acquireq by the State Trading
Corporation are disposed of according
to the priority categories approved by
Government. The cars which are not
thus disposed of are sold to the pub-
lic by inviting sealed tenders pericdi-
cally. The last tender was invited in
July 1965 for 109 cars.

{b) Number of cars wsold during
1965 upto the 13th Seplember, 1965 is
404,

(c) It is not in the public interest to
disclose the information. There is ob-
viously some profit in these sales

(d) The highest price fetched is Rs.
1,11,100. The lowest price i Rs. 2.800.

Export of Iron and Stee|

*718. Shri Yashpal Siagh: Will the
Minister of Commerce be pleased to
refer to the reply given to the sup-
plementaries on Starred Question
No. 242 on the 2Tth August, 1965, and
state:

{a) whether Government have con-
skdered the desirability of entrusting
the export of iron and sten! tn  the
State Treding Corporation; sand

(by if so. the decision taken in the
matter?
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The Minister of Commerce
Mannbhal Shah): (a) and (b).
export of iron and steel has been
organised through a  specailised
agency of the Al] India Steel Ex-
porters Association which consists of
all the main producers of iron and
steel including the three public sec-
tor plants of Hindustan Steel, the
Joint Plant Commiitee, the Sicel Re-
rolling Mills Association of India and
all the experienced exporters of iron
and steel, besides government nomi-
neeés of the Central Ministries con-
cerned, As this specialised agency
represents all the avallable expertise
in the production and marketing of
iron and steel for export and is pro-
ducing results, it has not been con-
sidered necessary to entrust the ex-
port of iron and steel to the State
Trading Corporation,

HM.T. Factory at Pinjors

2311. Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to refer to the reply given to
Unstarred Question No. 3278 on the
Tth May, 1965 and state the steps so
far taken to meet the demand of the
Hindustan Machine Tools Factory at
Pinjore for raw materials and com-
ponents?

The Deputy Minister in the Minis-
try of Industry and Suopply (Shrl
Bibudhendra Misra): During 1985-88,
foreign exchange amounting to
Rs. 318.00 lakhs has been al!located to
all the machine tool factories, includ-
ing the Pinjore factory, of Hindustan
Machine Tools Ltd, for import of
components and raw materials, This
meets their demand in full,

(Shri
The

Export of Prawns

2812, Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) the foreign exchange earned by
the export of Prawn and Prawn pro-
ducts during 1964-85;

(b) the percentage of export of
these commodities from the State of
Kerals;

(c) whether the trade of these
commodities is conducted by the pub-
lic or the private sector;

(d) whether Government arc aware
that the quality of the Prawns ex-
ported is deteriorating;

(e) ¥ s0, the steps taken by Gov-
ernment for the quality contra] of
these exportable commodities; and

(f) whether Government propose
to form a Trading Corporation for
handling the trade of these commo-
dities?

The Minister of Commerce (Shrl
Manubhai Shah): (a) Value of foreign
exchange earned from exports of
frozen, canned and dried prawns dur-
ing the year 1064-85 is as under:

Item Value (ln lakhs)
Rupees
Frozen prawns 361.14
Canned prawns su.48
Dried prawns 81,58
Total: 511.18

(b) The share of Kerala State in
the export of these items is approxi-
mately 87 per cent, 84 per cent and
80 per cent respectively.

{e) The export trade of these items
is at present handled entirely by the
private and co-operative sectors.

(d) No, Sir.

(e) As a positive measure to Im-
prove the quality of prawns export-
ed from India, a scheme for com-
pulsory pre-shipment inspection and
certification of export consignments
of frozen and canned shrimps has
been jntroduced with effect from
15-3.1865.

In the case of Dried Prawns, as »
preliminary step towards the Intro-
duction of compulsory preshipment
inspection, a y scheme for
inspection, based on the 18] specifi-




6xy7

cations for this item has been finaliged
and is being implemented by the
Central Institute of Fisheries Tech-
nology, Ernakulam. Under this
Bcheme, the Central Institute of
Fisheries Technology will at the re-
quest of the exporter concerned, ins-
pect and certify consignments of dried
prawns Intended for axport.

(#) No, Sir.

Export of Cashewnuts

2813, Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) the foreign exchange earned
during the last financial year by the
export of Cashewnuts;

(B) the percentage of this
from the state of Kerala;

export

(¢) whether this trade is conduct-
ed by the public or Private sector;

(d} whether Government have
received complaints from the Cashew
traders about the duty restrictions;
and

(e) if so, the steps taken to redress
their grievances?

The Minister of Commerce (Shri
Mannbhal Shah): (a) Rs. 29.08 crores.

(b) 900% approximately.

fc) By the Private Sector.

(d) and (e). It is presumed that
the Hon'ble Member has in mind the
1097, Regulatory Duty on all imports
imposed in February, 1865. The
smports of cashewnuts, however,
were exempted from the payment of
this duty subject to the execution of
a bond by the importers to the effect
that cashew kernels produced from
imported raw cashewnuts would be
exported in full. This duty itself has
since been withdrawn in respect of
all commodities. There is no export
duty on cashew.
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Geological Survey of KEerala

2314, Shrl A, K. Gopalan: Will the
Minister of Steel and Mines be
pleased to state:

(a} the scheduled programmes for
conducting the geological survey in
Kerala this year; and

(b) the schedule of operations?

The Minister of Steel and Mines
(Shri Banjlva Reddy): (a) Syste-
matic geological mapping and preli-
minary mineral assessment will be
conducted in the districts of Palghat,
Trichur, Kottayam and Quilon. 1In
addition detailed investigations for
gold in the Wynaad region by dril-
ling and preliminary investigation of
lron ore deposits in Kozhikode and
Palghat and of clays and ochres in
the coastal tracts will also be car-
ried out.

Investigations in connection with
the Kuttiyadl, Idikki, Sabaragiri,
Kallada, Rettiyar and Pallivasal pro-
jects will also be done.

Systematic groundwater investiga-
tions will be conducted in the coastal
tract between Alleppey and Can-
nanore.

{b) The schedule of operations is
as follows:—

(i) Systematic mapping and
mineral assessment over 375
sq. km. in Palghat and
Trichur, 375 sq. km. in Kot~
tayam, 750 sqkm. in Quilon
on 1:63,360 scale.

(ii) Wynaad region mapping of

750 sq.km. on 1:63,360 and

1:31,880 scales, 0.5 sg. km.

on 1:500 or 1:1000 scale;

drilling of 800 metres,

(iii) Investigationm of iron ore in

Kozhikode and Palghat; res

connaissance mapping of 500

sq.km. and detailed mapping

of 2 g km. on 1:8000 or

4000 scale.
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(iv) Clays and ochres in coastal
tracts; large scale mapping of

1 sq. Xm. on 1:500 or 1000
scale; and auger drilling of
200 m.

Minera]l Deposits in Kerala

Bhri A. K. Gopalan:
2315, {sm Vishwa Nath Pandey:

Will the Minisiter of Steel and
Mines be pleased to state:

(a) whether it is a fact that large
deposits of China clay, limestone,
ilmenite and glass sands have been
found in Kerala;

(b) if so, the estimated deposit;

(e) whether any help was sought
by certain industrialists to start a
research centre; and

(d) if so, Government's reaction

thereto?

The Minister of Steel and Mines
(8hrl Sanjlva Reddy): (a) to (d).
The information is being collected
and will be placed on the Table of
the House,

Issue of Licences for Indastrial

Undertakings

2316. Shri Hem Raj: Will the
Minister of Indtstry and Supply be
pleased to state:

(a) the total number of licences
granted for the setting up of indus-
trial undertakings during the last
three Plan periods;

(b) the number of licences which
have been utilised; and

(c) the number of licences which
have been cancelled?

The Deputy Minister in the Minis-
&y of Industry ang Supply (Bhri
Bibudbendra Misra): (a) 3,190 licences
have been issued during the period
upto the 3ist March, 1985, for estab-
lishment of new industrial under-
takings.
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(b) Information is being collected
and will be lald on the Table of the
House.

(e) 701 licences have been revok-
edisurrendered, during the perlod.
upto the 31st March, 1965,

Noa-Government Rallway Lines

£317. Shrimatl Ramdulari Sinka:
Will the Minister of Rallways be
pleased to state:

(a) the interval at which the ins-
pection of non-Government lines is
undertaken;

(b) when the non-Government
Railway lines in Bihar were last
inspected;

(c) the shortcomings pointed out
by the Inspecting Authority; and

(d) the steps taken to remove the
shortcomings by the non-Govern-
ment Railway authorities?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Annually.

(b) The Non-Government Railway
lines in Bihar were last inspectled in
the month of February 1065 by the
Addl. Commissioner of Railway
Safety, Calcutla.

(e) and (d). No major shoricome
ings have been reported by the
inspecting Authority during his last
annual inspection; only some minor
deficiencies were noticed. The short-
comings have been looked into and
appropriate action has been tsken
to rectify them.

Chakoia's Spianing and Weaving
Mills

2318. Bhrl A. K. Gopalan; Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
sutomatic powerlooms in Chakola's
Spinning and Weaving Mills, Kerala,
have stopped functioning;

(b) if so, the reasons therefor;
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() how many working days have
been lost and the loss of production
caused thereby;

(d) whether Government
received any
regard; and

(e) if so, the action taken in the
matter?

The Deputy Minister of Commerce
(Shri 8. V. Ramaswamy): (a) to
(e). It is understood that the weav-
ing section of Chakola's Spinning &
Weaving Mills has been closed down
since 18th July, 1865 and that the
closure of the Weaving Section is
due to the accumulation of cloth
stock. The working days lost were
31 involving production of approxi-
mately 5 lakh metres. Government
have received no representation in
the matter.

have
representation in this

Accldent at Gudla on Gangapur-
Kotah Sectlon

2319. Shri Hem Raj; Will the
Minister of Rallways be pleased to
refer to the statement made by him
in the House on 16th August, 1963
regarding the collision between a
‘goods train and a railway material
special train at Gudla on the Ganga-
pur-Kotah section of the Delhi-Bom-
bay main line of the Western Railway
on the 18th June, 1965 and state the
number of persons held responsible
for this accident and the punishments
awarded to them?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): The Additional Commissioner
of Railway Safety, Bombay who held
a statutory enquiry into this acci-
‘dent, has not finalised his report so
far.
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Export of Kuth Roots

2321, Shri Hem Raj: Will the
Minister of Commerce be pleased to
state;

(a) the quantity of kuth roots
exported to foreign countries during

the years 1063-64, 1064-65 and
1065-686 so far;
(b) the articles or commodities

obtained in exchange for it; and

(¢) how much of the profits of
those commodities were given to the
Lahaul and Spiti Cooperative Market-
ing Society, Manali (Punjab) who are
the actual producers of this com-
modity? :

The Minister of Commerce (Shrl
Manubhal Shah): (a) The quantities
of Kuth Roots exported during the
years 1963-64, 1964-685 and 1965-68
(upto June) are of the order of 1,000
kgs., 125 lakh kgs, and 62,000 kgs,
respectively.

(b) and (c). Kuth Roots are large-
ly grown in the border districts
(Lahau! & Spiti Areas) of Punjab.
This is the only cash crop of the
region and the tribal economy of this
region is largely dependent upon the
export of this commodity.
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In view of the decline in exports
in 1962-63, the cxports of kuth roots
were canalised through the State
Trading Corporation of India Ltd.,
with effect from the 30lh November,
1963, so as to stabilise the prices and
to ensure a steady flow of exports so
that the tribal economy of the Lahaul
and Spiti arcas may not be adversely
affected.

The exports are being handled by
the Punjab State Small Industries
Corporation  (PSSIC), Chandigarh,
who have been appointed as STC's
agenis for the export of kuth roots.
Private shippers are allowed tg parti-
cipate in the export trade in colla-
boration with the PSSIC subject to
their adhering to a minimum export
price namcly Rs. 1900l- per metric
ton C&F fixed by the STC.

The PSSIC has arrangements to
buy kuth roots from the cultivators.
Even though the prices realised are
around Rs. 1900'- c.if. per metric
ton, the growers are paid a price of
Rs. 90~ per 40 kgs. which works out
to o price of Rs. 2250/- per metric
ton excluding cost of transportation,
storage, handling. gunny bags labour
charges for packing and sewing,
transit Insurance, clearing charges
and loss in cleaning, port trust and
other miscellaneous expenses, as well
us shipping freight and insurance.
The net loss per metric  ton on the
export of kuth root works out f{o
about Rs. 1030'-.

To make good the loss on the
export of kuth rools two barters
have been so far sanctioned in favour
of PSSIC each involving export of

kuth roo's for a fob.  value of
Rs 10 Iskhs, Against the first barter
the PSSIC are being allowed to

import gambier and betelnuts of the
cif. value of Rs ! lakh each. Against
the sccond barter import of betelnuts
worth Rs 1 lakh would be allowed
and additional imports would be
considered if the losses in exports
necessitate such imports.
1329(Ai) LSD—3

Wagong al Nangal Siation

2322 Shri Hem Raj: Will the Minia-
ster of Ralfways be pleased to state:

(a) whether it is a fact that there
wus o ghortage of wagons at Nangal
Railway Station for the carriage of
fertilizers from the Nangal Fertilizer
Factory intended for Kangra District
in Punjab; and

(b) if so, the reasons therefor?
The Minister of State in the Mints-

try of Rallways (Dr. Ram Subhag
Singh): (a) No.
(d) Does not arise,
Alloy Sieel Plant

2323, Skri Ram Markh Yadav: Will
the Minister of Steel ang Mines be
pleased to gtate:

in) whether Government propose
to sct up a low Alloy Steel Plant
somewhere jn the country in collu-
boration with the Experts of the
Japanese Cgnsulting Institute;

(b) it so, the sultable sites for the
project; and

(c) the approximate outlay involved
for the Project?

The Minister of Steel and Mimes
(Shrl Sanjiva Reddy): (a) to (c).
A survey team gsponsored by the
Japan Consulting Institute is cur-
rently studying the feasibility of set-
ting up a small low Allow Steel Plant
in the Neyveli-Salem area. The
result of the study is awailed.

Names of Trains amg Stations In
Hindi

2324, Shri Lakkma Bhawanl: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
Railways wlll ghortly have names of
all the trains and stationg in Hindi;
snd

(b) if so, when?
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The Minister of Stale in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Some of the passenger
trains have already been given Hindi
names viz. Janata Express, Toofan
Express etc. while some others have
been named after their originating
and terminating stations or after the
State through which they traverse
viz. Delhi-Howrah Express, Panjab
Mail, Assam Mail etc. There are,
however, some trains which have
been named in English and there is
no proposal at present to change the
existing names of such trains.

As regards names of Railway
stations, instructions are that station
name-boards in Hindi areas should
be displayed in Einglish and Hindi
and in mon-Hindi areas, in English,
Hindi and the regional language. No
change is contemplated in the exist-
ing practice.

(d) Does not arise.
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Naupada-Gunupur Narrow Gauge
Line

2327, Shri Satyanarayana: Will the
Minister of Railways be pleased to
state:

{a) whether there is any proposal
in the Fourth Five Year Plan to con-
vert the Naupada-Gunupur Narrow
Gauge line on the South Eastern
Railway, into a Broad Gauge line;
and
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(b) if so, the steps taken to make
improvements on the existing line?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No.

(b) The South Eastern Railway are
considering the question of effecting
rehabilitation of the track and rolling
stock, with a view to improve the
passenger services and goods trans-
port facilities to the extent practicable
and justified.

Report on Department of Technical

Development
2328 Shrimati Ramgdulari Sinha:
Will the Minister of Industry and
Supply be pleased to state:
(a) whether the Study Team

appointed under the Chairmanship of
the Director-General of Technical
Development has gubmilled their
preliminary report on its organisa-
tion, methods of working and proce-
dures; and

(b) if so, whether a copy of the
same will be laid on the Table of the
House?

The Minister of Supply and Tech-
nical Development in the Ministry of
Industry and Supply (Shri Raghura-
malah): (a) and (b). Report (Part
I) of the Study Team for the Directo-
rate General of Technical Develop-
ment set up under the Chairmanship
of Shri H. C. Mathur, MP.,, was laid
on the Table of the Lok Sabha on the
10th September, 1965.

Ongole-Hyderabad Rall Link
Shri Yastpal Singh:
Shri M. N, Swamy:

7 Sbri Laxmi Dass:

| Shri Kolla Venkatsh:

Will the Minister of Rallways be
pleased to state:

(a) whether the Government of
Andhrs Pradesh have requested for a
rail link from Ongole to Hyderabad
via Nagarjunasagar; and

2329,

6158
(b) it so, Governmenl's reaction
thereto?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) The Ongole-Hyderabad link
vie Nagarjunasagar will be approxi-
mately 350 KMs. in length and would
cost beiween Rs. 35 to Rs. 40 crores.
With the doubling of the Vijayawada-
Gudur and Vijayawada-Kazipety scc-
tions, there s no justification for this
line from the operational angle,

Rall-road Communication in Bundel-
kband Area

Shri 8. C. Samanta:
2330. { Shri M. L, Dwivedi;
Shrimatl Savitrl Nigam:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have re-
ceived any representation from the
people of Bundelkhand (UP.) for
effecting improvements in the rail-
road communication system in this
area; and

(b) if so, decision taken in the

matter?

The Depuly Minister in the Minis-
try of Rallways (Shrl Sham Nath):
(a) and (b). Several representations
have been received for new lines in
the Bundelkhand arca. ‘The new
lines, to be taken up in the Fourth
Plan, still remain to be decided upon
in comjunction with the Planning
Commission and other concerned in-
terests. The funds for construction
of new lines, however, appear to be
very limited and it s doubtful
whether any of these suggestions, for
new lines in the Bundelkhand area,
will merit sufficient priority for in-
clusion in the Fourth Plan.

The development of roads in the
area, other than National Highways,
is the responsibility of the State
Government. The Central Govern-
ment have not received any specific
representation for development of
National Highways in the area.
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Home Delivery of Goods by Northern
Rallway in Delhi

Shrimail Savitri Nigam:
2331. { Shri 8. C. Samanta:
[ Shri M. L. Dwivedi;

Will the Minister of Rallwmys be
pleased to state:

(a) whether the scheme of home
delivery of goods by the Railway
Administration in Delhi has been
successful; and

(b} if so, to what extent?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A scheme of
home delivery of parcels (not goods)
was introduced at Delhi and New
Delhi in April, 1061, for parcels
marked “for street delivery™. This
system was exiended in May, 1965, to
parcels bearing clear addresses of the
consignees and not booked to ‘self’.
From April, 1861, to June, 1965,
sbout 7,600 packages were delivered
under this scheme. Since the scheme
a3 it is has not been very popular, it
is proposed to extend it to parcels
marked for ‘self’ under certain con-
ditions.

wfw # 4@ =t av mivw’ & wym

2332 ot wrwef : FaT tew A
qg a@AE w1 W w0 fF

(%) ®av |7FTT F7 4T ¥F Ay
w1 W qrefaa fwar mar & fe nfa
# mfggi & favig &7 & o2 At
g1 77 aifeqt # g3 & afegl 1 9w
awg T vt w1 " we
qzm § @n o zood aff @ WA
g

(w) afx gt at g wrRa & wowTT
w1 w1 SraaTg wd w1 fawr g 7

e WWeE & tvaaeWt (e
wm g fay) : (%) 3 77 ww A
¥1 5 Frrad fas §
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T At & afawi & fagr wfaw
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Coal Washery Bye-Products

r Shri Subodh Hansda:
| Shri 8. C. Samanta:
2336. / Shrimatl Savitrl Nigam:
| Dr. P. N. Khan:
LSIIH. M. L. Dwivedi:
Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that West
Bengal has refused to use coal
washery by-products from Bhajudih
for its Durgapur and Bandel Thermal
Power Stations;
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(b) if so, the reasons therefor; and

(¢c) how Government propose to
utilise the by-products which are of
high ash contents?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) and
(b). The West Bengal Government
has declined to use coal washery
bye-products from Bhojudih for its
Durgapur Thermal Power Station on
the ground that the ash content of
these middlings is 42 to 45 per cent,
whereas the boilers are designed to
utilise middlings of 36 per cent ash
content.

The question of these middlings
being consumed at the Bandel Power
Station will be examined after the
power generation from the plant is
fully stablised sometime early next
year.

(c) In the meantime it is being
examined whether, by blending these
high-ash middlings with raw coal
and thus bringing down the overall
ash content, the blend can be made
suitable for thermal power units.

Foundry Forge Plant at Hardwar

Shri Rameshwar Tantia:
2337. / Shrl Shree Narayam Das;
Shri Onkar Lal Berwa:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that a
three-man delegation visited certain
countries to negotiate collaboration
in the proposed foundry forge plant
at Hardwar;

(b) if so, whether any final deci-
sion in regard to the setting up of
this plant has been taken; and

(¢) the countries which have
agreed for collaboration and on what
conditions?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.
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(b) and (¢). Proposalg for collabo-
ration have been submiited by a
Japanese firm and a French firm and
are presently under consideration.
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Appolntment of Scheduled Casles on
North Eastern Rallway

2339 Shrl Vishwa Nath Pandey:
| Shri Kindar Lal:

Will the Minister of Rallways be
pleased to state:

(a) the total number of Scheduled
Castes persons appointed in  the
various Departments of the North
Ensterr: Railway during 1064-65;

(b) whether the appointment was
made against the reserved quota;

(¢) the number of posts kept re-
served in the various categories dur-
ing the above period;

(d) whether all of them have been
filled up;

(e) if not, the
and

reasons therefor;

-

(f) the steps taken to fill them?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Subhag

Singh): (a) Class ITI .... 103, Class
Iv ... 132

(b) Yes.

fc) Class IIT ........ 121, Class
IV ... 187.

(d) No.

(e) Nom-availability of suitable

candidates.
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(1) Wide publicity is given to the
reserved vacancies. Scheduled
Castes and Scheduled Tribes Asso-
ciations and the Employment Ex-
changes in the area of recruitment
are also contacted,

Nerth Eastern Raillway Accounts
Departnieat

2340. Shri Vishwa Nath Pandey:

Will the Minister of Rallways be

pleased to state:

(a) the total number of Junior
Accountants, Senior Accountants and
Accounts Officers who are on deputa-
tion to the Railway Board's office and
whose lien is in the North Eastern
Railway Accounts Departments for
more than five years;

(b) whether it is a fact that they
are being paid deputation allowance
at the rate of 15 per cent per month
of their basic pay; and

{c) if so, the reasons therefor?

The Minister of State im the Minis-
try of Rallways (Dr. Ram Sabhag
Singh): (a) Nil.

(b) and (c). In view of answer to
(a) above, (b) does not arise but it
is clarified that the posts of Accounts
Officers and Accountants in the
Board's office carry a special pay of
Rs. 150 and 15 per cent of basic pay
respectively in consideration of the
more onerous dulies and higher res-
poasibilities of these posts as com-
pared to similar posts on the Rail-
ways,

Train Collision near Etawah

2341. Shri Vishwa Nath Pandey:
Will the Minister of Raftways be
pleased to refer to the reply given to
Unstarred Question No. 705 on the
5th March, 1985 and state when the
report of the enquiry commiltee on
the train collision near
likely to be submitted to Government?

The Deputy Minister in the Minis-
try of Rallways (Shri Skam Nath):
The report of the Enguiry Committee
has since been received. According
to the report the accident was due to
fallure of ‘railway staff.
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Etawah is.

5168
Robbery in Train near Moja Station

[ Shri Hukam Chand
2842 ¢ Kachhavaiya:

LShri Vishwa Nath Pandey:
Will the Minister of

Railways be
pleased to state:

(a) whether it is a fact that a rob-
bery was commilted on the night of
Gth June, 1965 in a first class com-
pariment of a train on the Allahabad-
Mughal Saraj Secction of the North-
ern Railway nearabout Meja Station
between Allahabad and Chopan;

(b) if so, the details of the inci-
dent; and
(c) the action taken in the matter?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes. But the incident
took place on the night of 5/6-6-1965
on  Allahabad-Moghalsara:  Section
near Meja Road Station and not on
Allahabad-Chopan Section.

(b) On 5-6-85 the. Carrip- &
Wagon Inspector Chopan left Alluha-
bad for Varanasi by 2 VMA. When
the trtain reached Meja Roud Station,
the Inspector was advised by a T.T.E.
to latch the compartment from inside
as he was travelling alone, which he
did. When the train started, \wo un-
known youngmen entercd the com-
partment which the Inspector opened
at their request. After a little while,
the bandits opened attack with two
big knives, tied the hands of the Ins-
pector, pushed the towel in his mouth
and dragged him into the lavatory.
By this time the train had reached
rallway station Unchdih and the Ins-
pector managed to free his hands and
attempted to  resist. Thereupon the
bandits inflicted knife injuries on him.
The culprits escaped with one bag, one
suit-case, a watch and cash worth
Ra 500 The injured railway em-
ploves was given first aid at Mirzapur

(c) The Government Railway
Police, Allashabad registered a case
Uls 304 LP.C. which is still under in-
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vestigation. The bag containing files
was recovered by the Station Master,
Unchidih in the field nearby. Ome
culprit has been arrested by the Gow
ernment Railway Police Allahabad so
far.

Mechanleal Workshops, Kharagpur

[ Shri P. R, Chakraverti:
2383 | Shri P. C. Berooah:

Will the Minister of Rallways be
pleased to state:

fu) whether with the introduction
cf a new method of incentive scheme,
the average productivity in the South
Eastern Railway Mechanical Work-
shops at Kharagpur has increased
considerably during 1864-85;

(b) whether the workshops have
found it possible to enter into new
lines of production by utilising the
workers, angd

(¢) whether Government propose
lo extend the scheme on other Hail-
ways?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) With the introduction of
the incentive scheme there hag been
u sub ial impe in produc-
tivity in the Kharagpur workshop of
the South-Esstern Railway,

(b) There has been considerable in-
crease in conventional work load in-
cluding periodical overhaul of Diesel
locos on the South-Eastern Railway
which has absorbed a major portion
of the additional capacity generated
in Kharagpur workshop and the
balance capacity available has been
utilised on new lines of production,
such as manufscture of truck bodies.

(cy A similar incentive scheme has
already been introduced in the major
workshopg of all other Railways.

Textlle Mills
2£344. Shri P. C. Berecah: Will the
Minister of Commerce be pleased 10
siate:
(a) whether Government have ins-
tituted inquiries into the working of
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certain textile mills during the
six months;

(b) if so, the names of these mills;
and

(e) the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) and (b), The Govern-
men: have investigated the offairs of
the following four textile mills under
the Industries (Development and Re-
gulation) Act, 1851, during the last
#ix months.

1. M/s. Savatram Ruamprasad Mills
Ltd., Akola,

2. M/s. Krishna Kumar Mills, Lwd,
Mahuva.

3. M/s. Aurangabad Mills
Aurangabad.

4 M/s. Hira Mills Ltd, Ujjain

(c) The reasons for instituting the
inquiries are:

last

Lad.,

(i) Un-economic working and
consgequent loss in production;

(ii) Likely closure of the mills,

rendering the workers un-
employed,

Alloy Steel Preject, Dargapur
[ Shri Daji:

Shri Mohammad Ellas:
M5, { Bhrimati Vimda Devi:
Shri Yashpal Singh:

ls&i Krishmapal Singh:

Will the Minister of Steel and Mines
be pleased to refer to the repy given
to Unstarred Question No 3203 on
the Tth May, 1963 and state:

(a) whether Government have con-
gsidered the demand for compensa-
tion made by the foreign supplicrs of
plant and machinery for the Durga-
pur Alloy Steel Project; and

(b) it so, the decision taken there-
on?

The Minlster of Steel and Mines
(Skri Sanfiva Reddy): (a) and (b).
No demand for compensation has been
made on Government by foreign sup-
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pliers of plant and machinery for the
Alloy Steel Project at Durgapur.

As already staled in reply to Ques-
tion No. 3203 on Tth May, 1965, the
Project uuthoritics on whom the de-
mands were made have not accepted
the claims.

Export of Tobacco

2346. Shri Kolla Venkaiah: Will the
Minister of C be pleased to
state:

(a) the quantities of different grades
of flue cured verginia tobacco export-
ed to different countries during the
first six months of 1865;

(b) the guantities of different
grades of flue cured and couniry
tobacco of 1963-64 and 1964-65 await-
ing orders from foreign countries for
export; and

(c) the steps taken by Government
for exploration of murket for the
export of this tobacco?

The Minister of Commerce (Shri
Manubhai Shah): (a) Two statements
showing grade~wise and country-wise
exports of FCV tobacco during the
first six months of 1865 are attached.

(b) A gtatement is attached. |Plac-
ed in Library, See No. LT-4882/65].

(ey Efforty are being made through
the State Trading Corporation, which
is constantly in touch with foreign
buyers, for the disposal of the unsold
stocks by direct sales or by means of
barter arrangements.

Import of Zimc Ingol by the MP.
State Electricity Board

Shri Vidya Charan Shaokls:
Shri A. S. Saigal:

Shri J. P, Jyotishl:

Shri Wadiwa:

Shri Chandak:

Will the Minister of Indusiry and
Supply be pleased to state:

.

(a) whether any request was made
by the Central Water and Power
Commission for the issue of no-ob-
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Jection certificale by the Direclor
General, Technical Development in
favour of Madhya Pradesh Electricity
Board for the import of 100 M. tons
of zinc ingot;

(b) if so, when the request was
made; and

(c) whether no-objection certificate
has since been issued?

The Minister of Supply and Techni-
cal Development In the Ministry of
Industry and Supply (Shri Raghu-
ramalah);: (a) Yes,

(b) 20-4-1965.

(c) Yes,

Gold Deposits In Gujarat

2348, Shrimati Tarkeshwari Sinha:
Will the Minister of Steel and Mines
be pleased to stale:

(a) whether it is a fact that the
prospects of finding large gold de-
posits are very bright in Gujarat;

(b) whether any survey has been
conducted in those areas, and

(c) if so, the result thereof?

The Minister of Stee] and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) Yes, Sir.

(c) As a result of surveys carried
out by the Geological Survey of India
occurrences of gold have been re-
corded at Godhra in the Panch Mahals
in the Sourekha river in Junagadh
and near Satapur in Nawanagar. The
occurrences have been examined and
found to be of no economic importance.

1t is proposed tp carry out a survey
of the Rupen river sands near Kheralu
in Mehsana during the field season
1965-68.

Shifting of Central Rallway Offices
to Secunderabad
2349. Shri M. R. Krishna: Will the
Minister of Rallways be pleased to
state:

of the
been

(a) the number of Offices
Central Railway which have
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shifted to Secundcrabad since the
decision to create one new South
Central Railway Zone; and

(b) how long it will take the Rail-
way Board to shift or to establish all
the Offices needed for the efficient
functioning of the new Zone at
Hyderabad?

The Minister of State in the Minis-

try of Rallways (Dr. Bam Subhag
Singh): (a) None.

(b} About one year from now.

Shawl Industry in Jammu amd
Kashmir

2350, Shri Heda: Will the Minister
of Commerce be pleased to state:

(a) whether it is a fact that the
Shaw! Industry in the State of
Jammu and Kashmir has suffered for
shortage of raw material;

(b) if so, whether this shortage is
due to the reduction of foreign ex-
change allocation for the industry; and

(c) what was the foreign exchange
earning and requirement for this In-
dustry during the last three years?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Bama-
swamy): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The foreign exchange earning
of the shaw] industry during last
three years is: 1962-63, Rs. 561 lakhs;
1963-64, Rs. 3506 lakhs and 1964-65,
R;. 489 lakhs. The foreign exchange
requirements of shawl industry in
Jammu and Kashmir State are of the
order of about Rs. 48 lakhs.

Rallway Shroffs

2351, Shrimati Reau Chakravartty:
Wil] the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
duties of the Shroffs on the Eutem
Railway, which comprise of scrutinis-
ing notes, cheques, vouchers, credit
notes and coins to delect forged, de-
taced and other discrepancies in re-
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miltances, simultaneously  counting
pieces of G.C. notes to make tota.
valuation, are heavier than the dutics
and responsibililics of the Reserve
Bank Shroffs;

(b) whether we prescribed  scale
for Reserve Bank Shrofls is Hs. 150—
420;

(e) what is the routine grade
Railway Shroffs and what
maximum upgradation;

(d) whether a special pay of Rs. 30/~
has been granted recently 1ty the
Shroffs of the Customs Department;
and

of
is their

(e) whether the Railwavs have
under consideration any proposal to
follow the Customs Department in
granting the Railway Shroffs Rs. 30)-
P.m. as special pay and a 55 per cent
upgradation to improve their lot?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) No.

(b) The Heserve Bank Shroffs at
higher pay centres ie. Bombay, Cal-
cutta, New Delhi, Kanpur, Madras,
Ahmedabad, Bangalore ang Hydera-
bad are in the scale of Rs 155—5—
165—8—181—10—211— EB —10—221—
12 — 305 — 15 — 385 — EB — 15—
380 — 20 — 420 and at other centres
in the scale of Rs 145 — 5—165—8—
181—10—191— EB — 10 — 221—12 —
305 — 15 — 320 — EB — 15 — 380,

(c) The routine grade of Railway
Shroffs is Rs. 110—3—13]1—4—155—
EB—4—175—5—180.

Distribution of posts of Shroffs in
the higher grades is ag under:—

Scale Percentage distribution
of posts.
Rs.
110—180 85
150—240 25
210—320 10

(d) Shroffs in the Bombay Custom
House only are granted a special paiy
of Rs. 30 pm in addition to pay in
the scale of Rs. 110—3—131—4—155—
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EB—4—175—5~-180 and they have
been drawing this special pay for a
very long time ie, even in pro-1931
scale of pay.

(e) No.

Export Promotion Consortium ia
Europe

2352 J Shrimat] Tarkeshwarl Sipha:
" | Shri Raghunath Singh:

Will the Minister of Commerce be
plensed to state:

(a) whether there is any proposal
to s¢t an cxport promotion consor-
tium in Europe; and

(b) if so, when it is likely to be set
up and where?

The Minister of Commerce (Shri
Manubkal Bhah): (a) No, Sir.

(b) Does not arise.

Drinking Water at Manmad and
Lasalgaon Stations

f Shri M. L. Jadhav:
2158 . Shri Jedhe:

Will the Minister of Rallways be
pleased to state:

(a) whether there has been an
acute scarcily of drinking water at
Manmag and Lasalgaon Railway sta-
tions of the Central Railway;

(b) whether the Railway authari-
ties have received any complaints;
and

‘c) if so, the measures taken to
find out a permanent solution for the
adequate supply of drinking water?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Saobhag
Singh): (a) The Railway's sources of
water supply at Manmad and Lasal-
gaon Stations are adequate to meet
the requirements of water during the
fair season. Shortage of water is
however, experienced during the
summer months, when the sources of
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water dwindle, as bolh these stations
are situated in a belt of poor rainfall

(b) Yes.

(c) Manmad.—Water supply posi-
tion on domestic side is expected lo
be improved when the electrification
of Igatpuri-Bhusawal section is com-
pleted, as the reduction in loco re-
quirementg will release more water for
domestic purposes. In addition, the
State Govl. of Maharashtra has assur-
ed supply of 225 lakhs gallons of
water per day increasing to 3.00 lakhs
gallons in the ultimate stage, from
the scheme to be implemented for the
Manmad Municipality.

Lasalgaon —At this station jt is pos-
sible to meet the requirements of
water from the existing source vwviz
station well, for major portion of the
year, but difficulties are experienced
in summer months followed by a very
weak monsoon. In order to tide over
these difficult periods, water iz sup-
plied through travelling water tanks
from Niphad, as this is the only ex-
pedient way of meeting the require-
ments at a station like this which is
situated in a belt of poor rainfall,
and where there is no alterma‘ive
source to depend upon.

Inadequate Supply of Wagoms for,
Onjons

Shri M. L. Jadhav:
e {sm Jeahe:

Will the Minister of Rallways be
pleased to state:

(a) whether there have been com-

plaints of inadequate supply of
wagons for onions on the Central
Railway; anod

(b) if so, whether Government pro-
pose to up-grade onions from ‘D’ to
‘C' category in view of its perishable
nature?

The Deputy Minister in the Minis-
try of Eailways (Shri Sham Nathi:
(a) A few representations were re-
ceived agminst the inadequate supply
of wagons for loading of onions and
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for the upgradation of the priority for
movement of this traffic from item
‘D' to *C' of the Preferential Traffic
Schedule.

(b) During the period from lsi
January to 31st August, 1965 4,942
wagons of onions were loaded. The
priority accorded for perishables like
onions is adequate to ensure thelr
clearance and there is no justification
for further upgradation of the prio-
rity.

Woollen Mill at Bikaner

J Shrl Karnl Singhji:
*7_ Shri P. L. Barupal:

Will the Minister of Commerce be
pleased to state how long it will take
to grant the licence for setting up a
woollen mill at Bikaner for which
proposals have already been made by
the Rajasthen Government?

The Deputy Minister in the Min-
Istry of Commerce (Shri S. V. Rama-
swamy): The proposal of Rajasthan
Government is under consideration.

Exports to Canada

2356. Shrimati Sharda Mukerjee:
Will the Minister of Cemmerce be
pleased to state:

fa) whether it is a fact that pre-
liminary discussions with Canada
have taken place regarding the pro-
motion of Indian ¢xports to Canada;
and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhal Shkak): (a) and (b). Yes,
Sir. Some discussions have been

held with the Canadian Government
about the promotion of our trade with
particular reference to the remowal
of impediments such as anti-dump-
ing duties. The Canadian Govern-
ment are giving the most careful
consideration to the matter.
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Sale of Indian Wagens to Ewropean
Coantries

Shrl Raghunath Singh:
2367.{ Shri P, C. Borooah:
| Shri P. R. Chakravert:

Will the Minister of Commerce be
pleased to state:

(a) whether a proposal to establish
a Jarge plant in Yugoslavia for
assembling Indian roilway wagons for
sale in east and west European coun-
tries is being considered by the two
Governments; and

(b) if so, the details thercof?

The Minister of Commerce (Shri
Manabbal Shah): (a) and (b). In
order to reduce the element of
freight in the export of railway
wagons to Europe, possibility of their
export in semi knocked-down cun-
dition and assembly at some Euro-
pean port is being considered. No
decision has been taken in the matter.

Misuse of Baw Malerials by
Facleries in Delbi

2358. Shri Bagri: Will the Minister
of Industry and Bmpply be pleased to
state:

(a) whether it is a fact that during
the recenmt raid carried out by the
Delhi Directorate of Industries in the
Alipur Block to check the misuse of
raw materials, it was found that no
work was being done at several fac-
tories;

(b) if so, the namecs of those fac-
tories: and

(c) the action taken or proposed to
be taken in the matter?

The Deputy Minister in the Minis-
try of Imdustry and Sopply (Shri
Bibudbendra Misra): (a2) to ic). As
a measure of anti-corruption drive of
the Delhi Administration, the Direc-
torate of Industries inspected recenti-
ly several industrial establishments
using controjled snd imported raw
materials. One such inspection was
organised in the Alipur Block on
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July 15, 1885. Out of 8 units in the
block two units were found in idle
condition, and de‘ailed position re-
garding these units is given below:—

(i) M/s. Alpana Industries: In
this case the machines were
found installed but were not
working. The flrm is a quota
holder of M.S. Steel Wire. The
quota of the firm has been sus-
pended. Further action will be
taken after the necessary investi-
gations are completed,

(ii) M/s. Kalikrishna Indus-
tries: Inthiscase some machine-
ry, raw material and one worker
were found in the factory
premises, though at that time no
work was being done. The firm
have been asked to explain cer-
tain discrepancies and final action
will be taken after the comple-
tion of the investigatioms.

Quota of Raw Materials for Factories
in Delhl

2359. Shri Bagri: Wil] the Minister
of Industry and Supply be plcased to
state:

(a) whether it is a fact that licences
and quotas of raw materials were
issued to the various factories in
Delhi;

(b) whether it is also g fact that
the Delhi Administration recently
carried out a Survey of these indus-
trial units which revealed that there
are no such factories in those areas
to whom licences gnd quotas were
issued;

(c) whether any inquiry has been
made in this regard; and

(d) if go, the result thereof?

The Deputy Minister in the Min-
Istry of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d).
Quotas of raw malerials and recom-
mendations for issue of import licen-
ces for raw materials are issued by
the Delhi Administration to various
factortes in Delhi. The total number
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of units which are rendered such
assistance is about 2,500. Delhi Ad-
ministration carried out recently an
inspeetion of 163 units and have
issued show cause notices to 62 units
for irregularities in the utilisation of
raw materials. Pending final deci-
sions in these cases, the Delhi Admi-
nistration have suspended the grant of
Licences|quotas to these units.

Capacity of Coal Washeries

" Shri B. K. Das:
2360. { Shrl §. C. Samanta:
| Shrimati Laxmi Bal:

Will the Minister of Steel and Mines
be pleased to state:

(a) the designed and installed capa-
citics of coal washeries already set
up in India;

(b) the performance of washeries
regarding the input of raw coal and
output of washed coal;

(c) the grades of coal being washed
by individual washeries; and

(d) whether it is a fact that some
of the washeries like Dugda which
were designed to take grade HH and
II coals are taking only high grades
of coal?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The required information is given in
the attached statement. [Placed in
Library. See No. LT-4883/65].

(c) The washeries generally treat a
blend of different grades of coals, but
the bulk of the input is in compara-
tively inferior grades

(d) As stated in (c) above, the
washeries (including Dugds) were
designed to treat a blend of different
Grades of coals. Some of the washe-
ries have, however, been drawing a
larger propertion of high grade coals,
because such coals are available at
present. With the establishment of
more washeries in the Fourth Plan,
the total raw coal input will increase,
and the percentage of high grade coal
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to the total coal feed is expected to
come down to the level envisaged in

the original designs of the washeries.
Bolani Ores Mines

2361. Maharajkumar Vijaya
Ananda: Will the Minister of Steel and
Mines be pleased to state;

(a) whether the expansion pro-
gramme of Bolani Ores Mines 1o
meet the increased requirements of
the Durgapur Steel Plant has been
given a practical shape;

(b) if not, when it is likely to be
finalised and when the target of sup-
plying 1.8 million tonnes of iron ore
to Durgapur Steel Plant would be
achieved; and

(c) if so, the steps taken to accele-
rate the pace of work in this respect?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) tg (e).
M/s. Bolani Ores Limited are already
supplying about 16 million tonnes of
iron ore per year to the Durgapur
Steal Plant. To meet the require-
ments of the Steel Plant after ex-
pansion to 1.6 million ingot tonnes,
a scheme for the expansion of Bolani
Ores has already been finalised. The
expansion envisages production of 2
million tonnes per annum of Jump
furnace feed and 1 million tonnes per
annum beneficiated iron ore fines. The
foreign exchange cost is to be financed
by a loan from the Agency for Inter-
national Developmént, Washington.
Pending the grant of the loan, all pre-
liminary investigations regarding rail
movement, requirements of power,
water, etc, have been completed and
tender documents for the import of
equipment have been furnished to the
ALD. authorities. Efforts are being
made to obtain early approval of the
AlD. to the grant of the loan. The
production target is expected to be
reached by March, 1968.

Hoases for Bokare Employees

2362, Maharajknmar Vijaya
Ananda: Will the Minister of Bteel
and Mines be pleased to state:

{a) the progress made so far re-
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garding the construction of 1,000
permanent houses at Bokaro for the

employces of the Bokaro Steel Plant;
and

(b) whether the construction work
is going on strictly in conformity
with economy and utility?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The cons-
truction of 892 permanent houses at
Bokaro is making satisfactory pro-
gress, and it is cxpected that these
houses will be ready for occupation
progressively from September to
December, 1965.

{b) Yes, Sir.

Site Reclamation In Bokaro

2361. Maharajkumar Vijaya
Anapda: Will the Minister of Steel
and Mines be pleased to state:

(a) whether the feasibility of pro-
curing earth maving equipment from
various project sites in India, where
they are no longer required, was con-
sidered for site reclamation work in
Bokaro from the point of economy
and conserving foreign exchange;

(b) if not, the reasons thercfor; and

(c) the reasons to pluce an order
with the US.SR. for supplying the
equipment worth Rs. 13 million?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): (a) and (b).
Site preparation work at Bokaro in-
volves considerable earthwork uand
has to be completed within a period
of two years to enable the construc-
tion of the steelworks to commence
on schedule, In view of the volume
of work and the tight time schedule
it is necessary that earth moving
equipment should be fully scrviceable.
Such earth moving equipment as may
be surplus to the requirements of other
projects would not meet this require-
ment as the equipment would
have been in wuse for fairly long
periods and would require consider-
able outlay of forvign exchange on
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majr_Jr overhaul to make it it for ex-
tensive work of this sort.

fe) The price quoteg by the
USSR, was competitive and payment
terms were also sufficiently attrae-
tive.

Land fer Bokare Steel Planmt

2364. Maharajkumar Vijara
Ananda:  Will the Minister of Steel
and Mines he pleased to state:

fa) whether adequate !and has
been acquired for the Bokarp Steel
Plant;

(b} whether the acquirement of
land is going according to the sche-
dule; and

(¢) the total acreage obtuined free
of cost and the amoun! of compensa-
tion paid for the acquired land?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy); (a) and (b).
Yes, Sir

(e) 3428 ucres of forest and khas
land belonging to the State Govern-
ment has been obtained free of cost
so far. The total compensation paid
for the land acquired till the 31st
August, 1865 is Rs. 1542 million. A
sum of Hs. 1594 million has also
been deposited durmg the same
period.

Shortage of Wagon Supply

[ Shri M. N. Swamy:
7 Shri Kolla Venkalah:

Will the Minister of Rallways be
pleased to state:

ta) whether the Chief Minister of
Andhra Pradesh has complained
against the shortage of wagon supply
to move rice to the outside States;
and

2385

{b) ir so. the steps taken so far to
meet the situation?

The Deputy Minister in the Mimis-
try of Railways (Shrl Sham Nath):
(n) A telegram dated 30th August
1965 was received from the Chief
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Minister, Andhra Pradesh about it

(b) The complaint was not sub-
stantinted as demands equal lo less
than a week’s loading were only out-
standing with the Railways as on 31st
August, 1985. Furthermore, sufficient
d ds for mo t of rice in bulk
in block rakes for Kerala, as requir-
ed under the programme drawn up
between the Railways, the Food Cor-
poration of India and the State Gov-
ernment, were not available on this
date. The Chief Minister of Andhra
Pradesh has been requested to have
demands placed suitably for loading
of more rice.

Phesphate Deposits In Andhra
Pradesh

" Shri Kolla Venkalah:

2304 i!hcl M. N. Swamy:
Shrl Laxml Dum:

“Will the Minister of Steel and
Mines be pleased to state:

(a) whether there js any proposal
for the exploitation of the reserves of
phosphate  deposits  found around
Vizianagram in Andhrg Pradesh; and

(b) if so, the estimated cost involv-
ed?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) No, Sir.
Two private parties are however
already mining apatite in this area.

(b) Does not arise.
Export of Sheet Glams

2357. Shri Heda: Will the Minis-
ter of Commerce be pleased to state:

(a) whether it is a fact that the
manufacturers of sheet glass have
sought any help from Government by
way of subsidy to compensate the
losses inurred by them on cxporis;
and

(b) if so, the reaction of Guvern=
ment thereto?

The Minister of Commerce (Shri
Manubhal Bbah): (a) Yes, Sir.
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(b) The matter is under conside-
ration,

Export ef Textiles

2368. Shri Raghunath Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the ex-
port of textiles has gone down by
about Rs. 3.5 crores as compared to
the first six months of 1964 mainly
due to the decline ot exporls to UK.
by filve crores of rupees; and

{b) if so, action taken in the mat-
ter?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Owerall ex-
exports of cottom textiles during the
first six months of 1985 have declin-
ed by Rs. 2.8]1 crores compared to
the exports in the corresponding
period in 1964.

With a view to fulfilling the export
quota for the U.K., free licensing has
recently been introduced in respect
of all categories of cotton textiles.

All possible assistance is being
rendered to exporters to mamtain
and, if possible, increase exports of
cotton texliles to other countries also.

Visit of Hongkong Team to India

 Shrl Raghunath Singh-
| Shri R. Barua:

2369. { Shri D. D. Mantri:
| Shri Basumafari:

| Dr. Mahadeva Prasad:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a
Hongkong team visited India recent-
ly for collaboration possibilities bet-
ween Indig and Hongkong in textile
garments and allied Industrics; and

(b) if so, the results achieved by
their visit?

The Deputy Minister in the Minis-
try of Commerce (Shrl 8. V. Rama-
1329(Ai) LS.D—4.

swamy): (a) and (b) A textile deje-
gation from Hongkong visited India
recently to have talks with Indian
officials and textile mdustrialists on a
number of matters of common inte-
rest. There was a mutual exchange
of views on problems concerning the
textile industry in both the countries,
particularly with regard to exports.

Engineering Units

2370. Shri P. C. Borooah: Wil
the Minister of Industry and Supply
be pleased to state:

(a) whether Government have
decided to allow diversification of
the pattern of production by the
Engineering Units in the country with
their existing plant gnd machinery;

(b) if so, to what extent and on
what basis; and

(e) how il will affect the owverall
production of these industries during
the rest of the current year?

The Deputy Minister in the Minks-
try of Industry and Supply (8hri
Bibudhendra Misra): (a) and (b).
In the engineering fleld, industrial
units have been given the freedom
to diversify production for the
manufacture of ‘New Articles’ with
existing plant and machinery, . pro-
vided mo additional foreign exchange
is required and provided further
that (i) the items to be manufactur-
ed are not on the ‘banned' list; (ii)
the items are not reserved for the
small scale sector and (iii) no sub-
stantjal reduction in the produclion
of items already licensed is involved;
(iv) there is no diversion of produc-
tion from priority and essential
items to low-priority and non-essen-
tial but more lucrative items.

(c) The Government expect that
these measures which were annoufc-
ed towards the end of July, 19656
will stimulate larger production of
industrial products based on indige-
nous equipmen! and raw materials
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Concessions and Incentives to Bmall
Investors In Indastries

2371. Bhrl P. C. Borooah: Will the
Minister of Industry and Sopply be
pleased to state:

(a) whether Governmenl have
recently drawn out new schemes of
offering concessions and incentives to
the small investors in industries;

(b) if so, the details thereof; and

(¢) the reasons necessitating guch
new concessions?

The Deputy Minister |n the Min-
tstry of Industry ang Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) and (c). Do not arise.

Hindustan Machine Tools

2373. Bhri Tan Singh: Will the
Minister of Indastry and Supply be
pleased to state:

(a) whether it is a fact that the
watch unit of the Hindustan Machine
Toals has cut down its production by
B0 per cent;

(b) if so, the reasons therefor; and
(c) itg effect on imports or exports?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
In the present difficult foreign ex-
change situation, it has not been
possible to meet fully the demand
of the watch wnit of Hindustan
Mnachine Tools Lid., for the release
of foreign exchange for the import
of raw materials and components.
There has, therefore, been conside-
rable shortfall in the production of
watches,

(ey Import of complete watches is
not allowed. HM.T. are trying to
export a part of their production, to
enable them to manufacture more
walches with the help of the export
incentives.
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Poblie Sector Undertakings

2374. Dr. L. M, Singhvl: Will the
Minister of Commerce be pleased to
state the export targets for the next
five years of the public sector under-
takings industry-wise and year-wise?

The Minister of Commerce (Bhri
Manubhai Shah): No separate ex-
port targets have been fixed for the
Public Sector Undertakings as such.
However, the Public Sector Under-
takings, in whose case export possi-
bilities exist, have initiated steps to
increase as much as possible their
export earnings over the next few
Years,

Technical Plamming Cell

2375. Dr. L. M. Singhvl: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether a technical planning
cell has been set up in the Depart-
ment of Heavy Engineering;

(b) if so, its organisation
function; and

(c¢) whether the cell is patterned on
similar cells in other Ministries?

and

The Deputy Minister in the Minls-
try of Indusiry and Supply (Sbrl
Bibudhendra Misra): (a) to (¢).
The nucleus of a Technical Planning
Cell dealing with Machinery Indus-
try has been set up under an Officer
on Special Duty with  necessary
Secretariat Staff to assist him. Pro-
posals for expansion of the grgani-
sation are under consideration. The
Cell is pr ing prog |sch
for inclusion in the Fourth Five Year
Plan, The organisation hag been
set up to meet the specific require-
ments of heavy engineering indus-
tries and is not patterned on similar
organisation in other Ministries.
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Mineral Resources of NEFA

2379. Shrl Rishang Kelshing:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government are aware
that a systematic and scientific techno-
economic survey was taken up last
year in NEFA under the auspices of
the National Council of Applicd
Economic Research;

(b) if so, whether they have offered
any concrete suggestions to Goveru-
ment for the exploitation of the vari-
ous mineral resources available In
NEFA; and

lc) the stepa taken or proposed to
be teken to exploit them?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sjr.
(b) and (c). As the survey is still
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in progress it is not possible at this
stage to formulate concrete proposals
for exploitation.

Pay Seale of Rallway Olerks

2381, Shri Omkar La) Berwa: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that there
is a proposal to revise the Pay Scale
of Clerks Grade I on the Indiin Rail-
ways from Ra. 130—300 to Ra. 210—

; and

(b) if so, by which date it will be
finalised?

W of State in the Mipls-
W, (Dr, Ram Sobhag
shl'll}* (a) No.

(b) Does not arise.

Boller Maker Chargemen

[ Shri Madhn Limaye:
%382, J Shri Yashpal Singh:
iSIirl Ivnen Bhattacharya:

Will the Minister of Rallways be
pleased to state:

(a) whether there has been any re-
duction in the number of posts in the
categories of Divisional Boiler Maker
Chargemen and ‘A’ grade Boiler
Maker Chargemen in the Loco shed
at Narkeldanga on the [Eastern
Railway;

(b) if so, whether any evaluatiuvn
was made of the personncl require-
ments in this shed on the basis of the
actus] work-load; and

(c) if s0, the result thereof?

The Minkster of State in the Minis-
try of Rallways (Dr. Ram BSabliag
Bingh): (a) Yes; in the case of the
category of Divisiona]l Boller Maker
Chargemen only.

(b) Yes,

(c) Out of one post of Divisional
Boiler Maker Chargeman in scsle
Rs. 370—475 and one post of Boil-
er Maker Chargeman grade ‘A’ in
scale s, 335425 the post of

Divisional Boiler Maker Chargeman
in scale Rs. 370—475|- has been sur-
rendered due to reduction in the
number of engines 8s a resuit of
Electrification.

Bindll-Bcale indlustries In Punjnb

2383, Shri Hem Raj: Will  the
Minister of Industry and Bapply ke
pleased to state:

(a) whether it is & fact that the
Small-Scale Industries in Punjad
bave been hit hard by tbe ban iw-
posed on the impory of rolled and
nickel anodes ang if s0, which indus-
tries have been affected by it;

_(b) whether Governmeni havé re-
ceived any representation from sheé
Small Scale Units from Punjab in this
regard; and

(c) if so, the action llken in the
matter?

The Minister in the Mink-
A Lol Ml
)i (a) W (c).

Import of Rolled Nickel Anodes wat
banned during the current year
having regard to the fact that ‘n-
digenous manufacture of this item
bag started. Representations have
been received from Small  Beale
Electroplaters in Punjab consequent
on the ban, Cycle  Assemblers,
Cycle and Sewing Machine Farts
Manufacturers and other light Pn-
gineering Industries requiring
Nickle Andoes for electroplating
purposes gre reported to have bean
affected by the ban on the Import of
Nickel Anodes. The various repre-
sefitations are under examination ih
consultation with the technical au-
thorities concerned.

Prospecting i Narsinghpur District in
Mmer

2384, Shri Harl Vishng Kamath:
Will the Minister of Steel and Mines
be pleased to state:

(2) whether the Geological Burvey
of India has recommended that the
area around the coalfield at Mohpani,
Narsinghpur District in Madhya Pra-
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degh, be intensively and thoroughly
prospected; and

(b) when the operation will be
completed by the Department?

The Minister of Sieel ang Mines
(Bhri Sanjiva Reddy): (a) and (b).
The information is being collectad
and will be placed on the Table of
the House.

Heavy Eleciricals Limited, Bhopal

2385, Shri Harl Vishnu Kamath: Will
the Minister of Imdustry and Supply
be pleased to refer to the reply given
w Unstarred Question No. 3334 on
the Tth May, 1965 ang state;

(a) whether the study of the perio-
dical report submitted by the Direc-
tor of the Associated Electrical In~
dustries Ltd, UK has been comple-
ted;

(b) if so, which of the suggestions
and recommendations contained there-
in (i) have been accepted (ii) which
rejected and (ill) which are still un-
der consideration; and

(¢) the reasons for rejection in
each case?

The Deputy Minister in the Ministry
of Industry amg Bapply (Shri Bibhu-
dhendra Misra): (a) Yes, Sir.

(b) and (c). The report contains
smggestions for increasing productioa
and appeointment of adequate exper-
wnoed staff in production and other
Dapartmenta. All these suggestions
have been accepted by the managpe-
ment of the company and remedial
measures are being taken to imple-
maat them to the extent possible.

Enforcement of Mines Aot

Shri 8. M. Banerjee:
2488, { Shri Daji:
Shri Warler:

‘Wil the Minister of Stee]l and Mines
e pleased to state:

(a) whether it is a fact that the
Mines Act has not been enforced in
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the Department of Indian Bureau of
Mines although the same is a Mining
Department;

(b) if so,
and

(c) the steps taken by Government
to enforce the same?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.
(b) and (c). Do not arise.
Field Establishment Allowance te
LBM. Employees
[ Shrl Daji:
2387 {_ Shri Warlor:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether the Indian Bureau of
Mines give Field Establishment Allow=-
ance to Its employees; and

the reasons therefor;

(b) if so, the reasons for not pay-
ing the same allowance to the Class
IV employees who work under the
same conditions as Class I, II and
II1 employees?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Field
Establishment Allowance is not ad-
missible to all the employees of ihe
Bureau. The categories of officers
eligible and the conditiong for the
grant of such allowance are shown in
the attached statement. [Placed in
Library. See No. LT-4888/85].

(b) This ellowance is granted to
officers in lieu of the assistance of a
Class IV employee for field work
The question of granting a similar
allowance o Class IV employees them-
selves does not arise.

Muster Roll Staff of Indian Burean
of Mineg

Shri Daji:
2388 { Shrt Warlor:

Wil the Minister of Bteal and Mines
be pleased to state:

(a) the tota]l strength of muster
rol] staff with the Indian Bureau of
Mines a3 on the lst August, 1083,
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(b) the number of those who have
warkeq for more than three years
and five years respectively; and

(c) the rate of wagey for these
workers?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c). The
information is being collected and
will be placed on the Table of the
House,

Manufacture of Mopeds

Shrl Wartor:
""{ Shri Vasudevan Nalr:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the German Democra-
tic Republic has submitted a project
report to Government for the manu-
facture of mopeds in India; and

(b) if so, the main features of the
project?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibhodhendra Mista): (a) No, Sir.

(b) Does not arise.

water WY gl wad wr Frfe

2390 We WEWN WA : W
wifovg st ag q@ € O oSG
f :

(%) wm ag ax § e Imiw ¥
wrefia el wad ¥ " ay v K
o

(w) afe g, = I g0 wA
& fay goFe A W vy I § 7

wifr s & et (s
do Yo vmmmdf) : (%) ot (@),
wToT gt awat Y g ¥ oAty ag
T & wvaew § g faet ) gt aer
fafa ddr ofmg 7 smofai &
e & vl § oW wwai et
gadfrm A g b aowm &
wfq e} ar= orfeat § e & v
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Electrification of Rallway Lines

f Shri Jashvant Mehta:
"\ Shri Alvares:

Will the Minister of Rallways be
pleased to state:

(a) whether the Railway Board have
tentatively fixed priority for electri-
fication in the Fourth Plan in any

zone;
(b) it so, the details thereof; and

(c). the quantum of the proposed
allocation of funds for electrification
of railways in the different zones in
the country?

The Depaty Minister in the Ministry
of Rallways (Shri Sham Nath): (a) to
{¢), Electrification is justified only on
routes carrying high densities of tra-
fiic. Detailed project gtudies for pos-
sible 4th Plan schemes afe in aand
on the following eight double line
trunk route sections:

1. Rourkela—Durg, South Eastern

Rallway.

2. Kanpur—Tundla, Northern
Rallway,

3, Virar—Sabarmati, Weatern
Railway,

4. Madras—Vijayawada, Southern
Rallway—

5. Itarsi—Bhusaval, Central Rall-
way.

6. Sitarampur—Kiul—Moghalsarai,
Eastern Rallway.

7. Madras—Arkonam, Southers
Rallway.

8. Tundla—Delhi, Northern Rail-
way,

The cost of these schemes I8 likealy
to be of the order of Rs. 150 crores.

In order to maintain the continulty
in execution of electrification gchemes
advance action has been taken for the
Rourkela—Durg and Kanpur—Tundia
projects e timated to cost Rs 334
crores (exclusive of the cost of elee-

tric locomotives). These gections are
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contiguous to sections clectrified in
the Third Plan. Also preliminary
studies have shown that the growth
of traffic anticipated inthe carly years
of the Fourth Plan on these iwo sec-
tions i; guch that if not taken up in
time, execution of electrification works
ig lizble to interfere seriously with
movements of trains. The actual size
of the clectrification programme will
depend on the resources finally allocat-
eg for this purpose in the Fourth Plan,
but it is expected that it will be pos-
sible o take up, gix if not seven pro-
jects for execution. Completion of the
detailed project studies, which besides
examining {he economics and engineér-
ing aspects of the schemes, wi'l cover
sich matters as the patlern of trafilc
ang the timing of wavailability of
poter; thiy will enable a declsion to
be taken which one or two schemes
shoulg be postponeq for consideration
il the pérlod following the Fourth
Plan.

Sugar Centrifugal Liners

m{sm Jashvant Mehta:
' 8 5

Will the Minister of Industry and
Supply be plehsed to state:
(a) the total installed capacity for

manufacturing perforaled sugar cen-
trifugal liners in the country;

(b) the amount of perforated sugar
centrifugal liners for sugar factories
imported during the year 1964-65;

(c) how many new licences have
been issued for the manufacture of
sugar centrifugal liners during the
above period; and

(d) how many applications have
been rejected and the reasons there-
for?

The Deguiy Minister in the Minis-
try of Industry and Supply (Shri
Bibhudhendry Misra): (a) As perforat-
ed sugar centrifugal liner is only a
minute component of a complete suger
plant, no assessment the installed
capacity for this item has been sepa-
rately made. This item is, however,
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being extensively manufactured in
the small-scale sector.

(b) As this ilem is not separately
classified in the Indian Trade Classifi-
cation, no figures of imports during
1984-65 are available.

(c) NilL

(d) No licensing application for
sugar centrifugal liners has been re-
jected during the period 1964-65,

Constrottion of New Rallway
Lines

Shri Jashvant Mehta:
"”{ Shri Alvares:

Will the Minister of Rallways be
pleased to state:

(a) whether the Railway Board has
tentatively fixed priority for construc-
ting new lines in Metre Gauge and
Broad Gguge in different Zones dur-
ing the Fourth Plan period;

(b) whether the Rallway Board has
invited suggestions from the State
Governments for giving priority for
the construction of new lines;

(c) whether the R-llvin: Baard has
received suggestions from different
States for construction of new lines
in different Zones during the Fourth
Plan; and

(d) if sp, the details of suggestions,
Statewise?

The Deputy Minister in the Minks-
try of Rallways (Shri Sham Nath): (a)
to (c). The details of new lines to be
taken up in the Fourth Plan are still
to be finmlised in conjunction with the
Planning Commission and other cen-
cerned interests. The Railway Board
had invited suggestions from the State
Governments regarding ney lineg both
in the Second and Third Plans. Qut
of the suggestions thug received, it has
been possible to ac date only a
very small percentage within the
funds and resources that were avail-
able in the last two Plans, Since a
very large number of proposals, ear-
lier made by the State Governments,
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still remain uncomplied with and since
the indications are that the mileage of
new lines that con be taken up in the
Fourth Plan wi'l be very little in view
of thce limited awvailability of funds, 1t
was considered by the Railway Board
that no fresh recommendations for the
Fourth Plan, need be called for from
the State Governments. However,
practically all the State Governments,
on their own, have sent jn their re-
commendations for new lines to be
taken up in the Fourth Plan. Due
consideration will be given to these
recommendations in finalising the
Fourth Plan proposals.

(d) A statement is attached. [Plac-
ed in Library, See No. LT-4886/63].
Ted Bestirch Work
2394, Shei P C. Borovah: Will he
Minister of Commerce be pleased to

state:

(a) whether attention of Govern-
ment hag been drawn to the renort
in the 'Hindustan Standard’ of the
25th August, 1985, captioned “Official
Delay affects Tea Research Work”;

{b) it so, whether Government
have since probed into the sllega-
tions;

(c) it mso, with what result; and

(d) the steps taken to make the
necessary equipment available for {he
purpose?

The Deputly Minister in the Ministry
of Commerce (Shrl B. V. -
swamy): (a) Yes, Sir.

(b) to (d). The allenuon’! are being
looked into, Appropriate steps will be
taken on the basis of the findings.

Export of Tea
fshri P. R Chakraverti:
2395 { sari P, C. Borooah:
Will the Minister of Commeree be
pleased te state:

(4) whether there had been a steady
increage in the export of Indian tea
to countries with which rupee pay-
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ment agreements with India exist
during the season ended June, 1965;

(b) if s0, how these exports com-
pare with thuse during the corres-
ponding seasons during the last four
years; ang

(¢) how the exports to uther coun-
tries particularly the UK. wuna the
USA. during the season ended June,
1985 comparé with those during the
corresponding seasons in the preceding
four years?

The Depuly Minister In the Minis.
try of Commerce (Shr{ B. V. Rama-
swamy): (a) to (c). A statement Is
attached. [Placed in Library, See No.
LT-4887/85).

e T & dun frimbs

2396. ot To wWre Wiwdtw : w7
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Rallway Level Crossings
210 J Dr. Mahadeva Prasad:

‘7 Shri P. C, Borooah:
‘Will the Minister of Rallways be
pleased to state:

(a) the number of unmanned rail-
way level crossings in each Zone
which have been manned during the
first six months of this year;

(b) the number of crossings provid-
ed with automatic signal and barrier
systems during the above period; and

(c) the number which still remains
to be mamned|equipped?

The Deputy Minister in the Ministry
-of Rallways (Shri Sham Nith): (a) to
(c), A statement giving the latem
position ig attached. [Placed in Lib-
rary, See No, LT-4888/66].

Ez-dw oW
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AT gEedt €Y o oY § Wi wR
&= %1 ww 9T 7 famn S

Hasdicrafis Export Promotion
Comumitiee

2399, Shrimati Malmoona Sultan:
Will the Minister of Commerce be
pleased to state:

(a) whether the Handicrafts Ex-
port Promotion Committee set up by
Government has recently submitted
its report;

(b) if so, the main recommendations
thereof; and

(¢) Government's reaction thereto?

The Minister of Commerce (Shri
Manubhal Shah) (a) Yes, Sir,

(b) and (c). The report ig under
examinution of the Government,

Tward! wTT™ 1 g
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National Federation of Rallway
Porters and Vendors

2401. Shri Narendra Siangh Mahida:
Will the Minister of Rallways be
pleased to state:

(a) whether the National Federa-
tlon of Railway Porters and Vendors
has presented a Memorandum asking
for an increase in the porterage
charges from 25p. to 40p. per trip
and for an increase in the commis-
sion of Vendors fram 12p. to 25p. and
provision of educational and di
facilities to the children of porters
and vendors; snd

(b) If so, the reaction of Govern-
ment thereto?

The Minister of State in the Minls-
fry of Raillways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The matter is being examined
and appropriate action will be taken.

Mineral Wealth from Ocean

2482 Shri Narendra Simgh Mahida:
Will the Minister of Bteel and Mines
be pleased to state:

(a) whether Government's attention
has been drawn to a publication en-
titled “The Biology of Seas of the
USSR" by Mr. Lev Zehkevich a
Lenin Prize Winning Book—wherein
the guthor has stated that oceans cone
tuu gold, silver, nickel, cobalt, moly-

ferro-m concretion,
mineral formations in the shape of
cakes or globes with a high content
of iron and manganess. and

(b) if so, whether Government pro-
Pose to tap watery floors of ocean
for mineral wea:th?
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Th Minister of Steel ang Mines (Shri
Banjiva Reddy): (a) and (b). The
information is being collected and will
be laid on the table of the House.

11.08 hrs,
RE: CALLING ATTENTION NOTICE

Mr. Speaker: I have received Calling
Attention Notices from many hon.
Members about the Chinese ultimatum
to India to dismantle military instal-
lations. In the meanwhile, I have
heard that the hon. Prime Minister is
making a statement at 3.30 .M. today.
These can be taken up then when we
will have that staternent from the
Prime Minister.

11.08} hra
PAPERS LAID ON THE TABLE

CoaL Mrmves (CONSERVATION AN
Sarery) Amenpment Rovzs

Thy Minister of Steel and Mines
(Shri Sanjiva Reddy): Sir, [ beg to
lay on the Table a copy of the Coal
Mines (Conservation and Safety)
Amendment Rules, 1965, published in
Notification No. G.S.R. 880 dated the
18th June, 1965, under sub-section (4)
of section 17 of the Coal Mines (Con-
servation and Safety) Act, 18562
[Placed in Library. See No. LT-4676/
65].

AMDvpMEINT TO THE Kmmata Wercrrs

AND Measores (ENTORCEMENT)
Rures, 1958,
The Deputy Minister in the Ministry

of Comerce (Shri 8, V. Ramaswamy):
Sir, I beg to lay on the Table a copy
of Notification No. 12563|84/M1/RD
published in Kerala Gazette dated the
19th May, 1964, making certain amend-
ment to the Kerala Welghts and Mea-
sures (Enforcement) Rules, 1958, under
sub-section (5) of section 43 of the
Kerala Weights and Measures (En-
forcement) Act, 1050 read with s'ause
(c) (iv) of the Proclamation dated the
24th March, 1963, lssued by the Vice-
President discharging the functions of
the President, in relation to the Biste
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[Shri 8. V. Ramaswamy]

of Kerala. [Placed in Library. See
No. LT-4377/65].

GRaNT OF LoAN TO LicEnsep SaLt
MANUFACTURERS (AMENDMENT)
RuLes, 1865.

The Deputy Minister in the Minisiry
of Industry and Supply (Shri Bilbu-
dhendra Misra): Sir, 1 beg to lay on
the Table a copy of the Grant of
Loang to Licensed Salt Manufacturers
(Amendment) Rules, 1985, published
in Nofification No. GSR. 1074 dated the
31st July, 1965, under sub-section (3)
of section 8 of the Salt Cess Act, 1953,
[Placed in Library. See No. LT-4878/

65).
11.09 hrs.

PRESIDENT'S ASSENT TO BILL
Secretary: Sir, I lay on the

Table the Finance (No. 2) Bill, 1965
passed by the Houses of Parliament
during the current Session and assen-
ted to by the President since a report
was last made to the House on the
16th August, 1985.

11.09} hra

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
lollowing messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the
provisions of rule 111 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to enclose a copy of the
Goa, Daman and Diu (Extension

of the e of Civil Procedure
and the itration Act) Bill, 1965
which has been passed by the

Rajya Sabha at its sitting held on
the 18th September, 1085.”

(ii) “In accordance with the
provisions of rule 127 of the Rules
of Pr d and Cond of
Business in the Rajya Sabha, I am
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directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 14th September, 1865,
agreed without any amendment
to the Companies (A di t)
Bill, 1965, which was passed by
the Lok Sabha at its sitting held
on the 26th August, 1985."

—

11.09} hrs.

GOA, DAMAN AND DIU (EXTEN-
SlON OF THE CODE OF CIVIL
PROCEDURE AND THE ARBI-
TRATION ACT) BILL— (As pass-
ed by Rajya Sabha)

Secretary: Sir, I lay on the Table
of the House the Goa, Daman and Diu
(Extension of the Code of Civll Pro-
cedure and the Arbitration Act) Bill,
18685, as passed by Rajya Sabha.

1110 hrs.

RE: VISIT OF MEMBERS OF PAR-
LIAMENT TO BORDER AREAS

Mr. Speaker: Yesterday the House
expressed an opinion that some Mem-
bers from this House, or perhaps both
Houses, should be sent to the border

ea. ] had a talk with the Defence

inister on this topic. He feels that
it would be better to send amall
groups of Members instead of big
gro It necessary, after an inter-
val we can send another group. So,
in consultation with him I have deci-
ded that for the present 12 members
might go, 8 from this House and 4
from the Rajya Sabha. When they go
—of course, this is only my sugges-
tion—they should take somelhing with
them to offer to the jawans. So far as
the date is concerned, the '3

inister has said that he can ®
arrangements for this Saturday and
Sunday, that is, tomorrow and the day
after. They can leave tonight I will
announce the names after a liftle
while.

Shri Ramga (Chittoor): If it is only
one day's trip we can send 13 mem-
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bers tomorrow and another 12 mem-
bers day after tomorrow.

Mr. Speaker: [ have to make one
request in this connection. There is
a great desire on the part of Mem-
bers to see the actual fighting that is
taking place in the border and it is
a good thing. But we have to take
into account the security arrange-
ments that the functionaries have to
make for those who visit the forward
areas,

Shri Nath Pal (Rajapur): No spe-
cial arrangements should be made for
those who visit those areas.

Mr. Speaker: They have to make
arrangaments, When visitors go to
that area, the district authorities get
busy attending to the VIPs. When [
was there day before yesterday the
district magistrate and the SSP at-
tended on me.

Shri Harl Vishou Eamath (Hoshan-
&gabad): SSP?

Mr. Speaker: Not PSP but SSP, the
Senior Superintendent of Police. They
have to take some precautions. There-
fore, some time is spent on that which
could have been spent on other more
important work that has to be atten-

to. Then, again, some officers of
the army have to take care of the
safety of the VIPs. Since we would
be sending another group of mem-
bers after some time, 1 would request
individual Members not to try to go
there. Of course, I am not talking of
Members like Sardar Igbal Singh who
have their constituencieg jn that area.
They have to go lo their constitu-
encies and, certainly, no one would
obstruct them. But I would request
other Members not to go there be-
cause it makes It difficult for the
army to make arrangements.

Shri Ranga: Shri Kapur Singh is
also in the same position.

Mr. Speaker: T am not talking of
those members who have their cons-
tituency in the border area. They
have certainly to go ts their con-
stitucncies to kKeep up the morale of
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the people. I am not speaking of
them; 1 am speaking of other Mem-
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HAT §T ST I | BT W19 A fAaem
a7 & Fe N drmr agh o oft § I&F ww
* fegfa w1 eam & 7% gu g 0w T
® ATET ¥ AT W7 owae femr oy
wq ¥ &9 AT qEET TEIAEE 97 W
FEA |

oW "W JTAAY 5ETY AW-
it f§ o urs qmeg oA § AT ww @
w9 AT AT ITH FRA & 0T | Ay
=T A g A & w4 1w & qIed 6
#Y ¥ g | AN AT gredy faindy
T ® (fH ATC ATEN qOHT OF IAY
FaC T ® A

oft xrowww graw: A e aw B
freafefistmyagon g § 1w
# AT T AT IqH T & AT AT
Wk a1 ax w1 Ay oy o i ot IwH
wile & e 9 a1F | gatay ow 9
T " F T wE w1 qAA A
smeqr A g wfgd | e TS
WA ITR AR A G Iy aTd

weaw Wy Oy qiees g

it %o w0 frawt (#d7Y7 ) : 47 AW
¥8 SR & Ay g g o 6
wfzart g1 7wt § qafay oo frrey
ke A& or qg &9 A WX TR AT
FTET WEBT {1 |

Shri Nath Pai: [ would beg that
there ghould be no wrangle for get-
ting on this team You should, if
possible, increase the number s. that
the diffcrent groups are represented,
but it will not be very edifying to see
that there is & wrangle for getting inla
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[Shri Nath Pai)

this team. We Jeave it to you Let
it not be that in the House we are
fighting for jt

Bhrimat! Sahodra Bal Ral (Damoh)
Tose—

wow AT ¢ WY T TE g
gy s afgand ot gt sl omdf |

st wfenerf T o g,
& § | gt afgamai w ot S 9T
wifgd

Bhri 8 M. Banerjee (Kanpur):
When the team of MPs goes, Mem-
bers would also take some gifts for the
jawans. All Members of Parliament
should immediately give one day's al-
lowance for that purpose. It is only
Rs. 31.

Mr. Speaker: It is for Members of
Parliament themselves. ] cannot sug-
gest that. 1 am grateful to Shri
Banerjee for it, that he has made this
suggestion.

Bhri J. B. Kripalanl (Amroha): Sir,
we must realise that our forceg do
nol recognise, or know about, parties
here. They will only know that Par-
liament Members had come to see
them. So, it is not a question of this
party or that party. Any number of
people may be selected by you and
sent. They all represent the Parlia-
ment; they represent the nation. Whe-
ther they are in the PSP or in the

Congress or are  independent, they
will be representing Parliament.
Shri Surendranath Dwivedy (Ken-

drapara): I will only request that
there need not be any announcement
of names, You select whomsoever you
wish and they will go. What is the
use of ing their ?

Mr. Speaker: 1 will
those hon. Members then.

Shri Indrajit Gupta (Calcutta South
West): A few deys ago we heard or
we read that an important leader of
a political party, not himself a mem-
ber of the Government, was given the

inform only
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opportunity to visit these forward

areas. May I request you to see that
this partv of MPs that goes js also
grven faciliues to visit forward areus
proper and not simply be taken to
Amritsar and brought back?

Mr, Speaker: That 1 will see,

Shri Kapur Singh (Ludhiana): Have
I understood correctly that non-Con-
gress Sikh Members are not golng to
be included in the team?

Some hon. Members: No, no.

st wrdw fox fegedt (woor):
R W, YR W §E wgar g

W W T Ty g e )
X EH W W YW A W
WA w1 A fagr @ @ on s
ST W |

ot oy foy fearat : gfamn
T & gAd A | A g g

forir agi w1 ow sfafafe agr e s
wtfgd
An hon. Memb May I sub

Mr. Speaker: There is nothing that
we ghould discusg here. I think, we
should close it. That is all. ] will
nominate 12 Members and I will in-
form those who have to go. Arrange-
ments cannot be made for more than
12.

Shri Khadflkar (Khed):
like to say just one word,

Mr. Speaker: Now let me proceed.

ot wuw foy (wmrT) : oF e
¥ & ot §O e g

W W 0% oF fee
fea wrafi ®) wz3 gam

ot wrerw fag - TR O A e
f& @@ agi & soew agt 919 A wEHi ®
fordr v dhgwr e & i

Shri Ehadilkar (Khed): May I say
a word? My hon. friend has just now
returned from the border,

1 would
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o g W wwwm (TAW) -
R i g fewar afgd 58 w57 #7110

WA WRIET W AT TEE
BT NTT 9T WEY RTA AT ATAT At BA
& 1| & SR E ATy o s T
§ W s e g g

st gvN W PN | WY §W BT
ame i

1118 hrs.

BUSINESS OF THE HOUSE

The Minister of Communications
and Parlismentary Affailrs (Shri
Batya Narayan Sinha): With your
permission, Sir, 1 rise to announce
that Government Business in this
House for the week co 20th
Beptember, 1065, will consist of:—

(1) Consideration of any item of
Government Business carried

over from today's Order
Paper.

{2) Consideration and passing
of:—

The Indian Works of Defence

(Amendment) Bill, 1965.
The Judges (Inquiry) Bill, 1084.

The Goa, Daman and Diu (Ex-
tension of the Code of Civil
Procedure and the Arbitra-
tion Act) Bill, 1965, as passed
by Rajya Sabha.

The Press Counci] Bill, 1965, as
passed by Rajya Sabha.

The Industrial Disputes (Amend-
ment) Bill, 1985 as passed
by Rajya Sabha.

(3) Discussion on the Resolu-
tions seeking dissolution of
the Indian Coconut and In-
dian Oilseeds Committees.
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(4) Consideration and passing

of: —

The Registration of Births and
Deaths Bill, 1964, as passed
by Rajya Sabha.

The Employees State Insurance
(Amendment) Bill, 1885,

(5) Discussion on the statement
of the Minister of Petroleum
and Chemicals regarding
supply and production of
chemical fertilizers, laid on
the Table of the House on
the 27Tth August, 1965 on a
motion to be moved by Shri
P. Venkatasubbaiah and
others on Wednesday, the
22nd September gt 2.00 r.m.

ot geew fag (#orn): T
fafrex ot wifeariedr oifed o
£ oF o d soeEr o o dead
e § T # ) Fo osaw O fw
JAE WG GETE ENT | JEE) WA
Gl e BRI E R AR LS SR L
ar fie fraa & a=r Tw §, o m=
wEen gfe TR & v § xafAg
W i & AT A oy e
g e wawr wx fay smom 0 W @
9 %1 &1 7w & fag 2w § Afew €
! ow foan g A qaE fag 15 W2
wag fear s wrfge

wewW WEYY - qg A A1 g
g E

Shri Ranga (Chiltoor): Sir, I am
glad that on your initiative we have
begun to meet at 10 O'Clock and md-
journ at 4 O'Clock. I have had the
opportunity of talking to a few
friends in our House and find they
also feel the same way as | do. We
find these hours of working very con-
venient in every way., both in the
morning as well as in the afternoon.
We are sble to attend to our other
correspondence and other activities
also in the evening. Therefore, T would
like to suggest to you to consider it



6215 Business

[Shri Ranga].
very seriously the advisability of con-
tinuing these hours for the next ses-
slon also,

Shri Hari Vishou Kamath
(Hoshangabad): Sir, thig is the
penultimate, the last but one, Friday
of this session and the last occasion
on which the Minister of Parliamen-
tary Affairs will make such a state-
ment. 1 crave your indulgence to
make g four-point submission.

Firstly, I am sorry that the House
has to reconclle itself to not having
a dlscussion on the demands of thosc
four Ministries which you assured us
would be taken up in this session. I
suppose that is the position and we
have to resign ourselves to that.

Secondly, last Friday, 1 made a re-
quest that the first Annual Report of
the Centra] Vigilance Commission
might be taken up during this session.
I do not think it has been incluaea in
the list.

Thirdly, last Friday or g little ear-
ller, you promised that you would en-
quire into the matter as to why 1
hag taken flve days or more for =a
<communication from the Central Jail,
New Delhi to reach the Lok Sabha
Secretariat.

Mr. Speaker:
examined,

1 am getting that

Shri Harl Vishinu Kamath; Last-
ly, 1ast Friday. if 1 remember aright,
the Parlinmentary Affairs Minisler
told the House that the session would
not be extended and that it will
come to g close next Friday, the
24th. May T request him 1o ensure,
in consultation with the Prime
Minister and his other colleagues.
that during the interregnum between
this session and the next during
the inter-scssion period, arrange-
ments will be made for the Prime
Minister ang his Government to
keep in touch with the Opposition
fo far as the war situation is concern-
ed, and to ensure that no decision
would be taken with regarg to an
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armistice or anything like that with-
out consulting the Opposition ‘on such
matters as, unfortunately, it happened
during the invasion of Kutch by
Fakistan?

Bhri 8. M. Banerjee (Kanpur): Sir,
first of al], 1 would like to submit to
you and the hon. Minister for Parlia-
mentary Affairs that after the threat
by China—they havé also given us an
ultimatum and so on—it hag become
absolutely necessary that we should
have a discussion on the foreign
affairs. One day may be fixed for
that. We are not going to discuss
the military strategy. We are pre-
pared to discuss only the political as-
pect of it and to see whether political
solution can be there.

Secondly, I feel that it is necesary
that the House should continue for at
least a week or, if necessary, for a
fortnight. Members—ay léast I say—
wil] not take the daily allowance if
it is a question of finance. But we
should remain here.

Thirdly, we are not going to have a
discussion on the prices immediately
because that will take more time,
About foodgrain prices, we were as-
sured that steps would be taken by
the Government to see thai some
hoarders and blackmarketeers do not
take advantage of the situation and
increase the prices. If the discussion is
not possih!e. may [ request you and
through you the Minister of Parlia-
mentary Affairs to ask some of his
colleagues o make a definite state-
ment as o what steps Government
contemplate to take to see that prices
do not rise.

Shri H. N. Mukerjee (Calcutta
Central). 1 do not normally interveng
on this occasion, but 1 am a little
puzzled that the House is going to rise
on the 24th September, adjourning
sing die. We are in a situation, as far
as our relations with Pakistan and
China are concerned. which is very
worrying and also. to a certain extent,
dangerous. We do not quite know
what is happening from day to day.
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The Security Counci] is meeting, con-
fabulating and taking Heaven knows
what decisions and all sorts of things.
I cannot imagine for the life of me
that we adjourn only because there are
some holidays; ho'idays woulg have
to be liquidated for the time being.
I do not quite understand how Gov-
ernmeny can advise sending Parlia-
meny away—packing it off so to speak
—at a time when everyday we are in
a mood of tension. | do not wish to
wcontinue attending mectings in Delhi
but at the same time | cannot imagine
myself in Assam or Gujarat or in the
distant corners of our country while
al] kinds of decisions are likely to be
taken in Delhi anq elsewhere It is,
therefore, very necessary that Govern.
ment apply their ming very seriously.
and the Prime Minister and not the
Minister of Parliamentary Affairs
comes before us, tells us about it and
#ives a very difinite decision.

Ehri Vidys Charan Shokla (Mahus-
emund). The Government have al-
ready announced ite decision to ad-

the House sine die on the 24th
September. | do not know, but they
know the reasons best as to whether
the continuation of sitting of this
House will be beneficial for the
couniry or not, Our views about this
matter are well known. But | would
like to make one request: even if the
House is adjourned on the 24th Sep-
tember, the intersession  period
should be very small. The meeling
of the House should be reconvened
very soon; rather than giving the
mermal period of 1j months be'ween
two sessions. i\ may be reconvencd
within 15 days or s0 in case
Government feels it necessary to ad-
journ the House on the 24th as an-
nounced earlier: if they de noy ad-
journ the House, then it is quite wel-
oo

Shri Nath Pai (Raipur)- Mr
Speaker, when the hon. Minister made
the announcement about the Govern-
ment's deecision regarding the conti-
nuation of this session last week the
situation was quite different from what
it is today. The ultimatum—that is
1889(Ai) LED—S5.

1887 (SAKA) of the House 6218

the only word we can use in regard
to the latesty communication from the
People’s Republic of China—is a time.
bombed one which expires on Sunday
night ot 1.00 am. it has added &
new dimension tp the situation of
very grave import. | would, there-
fore, like you to consider very scrious.
ly and the Minister to convey, | think,
the sentiments of this House to the
Primg Minister. One factor which has
gone very long in bullding the morale
of the people is the unanimity of Par-
liament on this major issue. This
should be constantly available., I
want the session to continue not be-
cause 1 am worrieq that the Govern-
ment may take wrong decisions—that
thought sometimes does worry us—
but pasically we want to be available
here when these far reaching cvents
are taking place; when events preg-
nan¢ with al] kindg of potentialities
are taking p'ace every day, the par-
Liament should not go in recess. May
be on some days there may not be
any businest. But it iz all right if we
meet even for a day to hear what i#
happening so that the true consensus
of the nation is available here. It will
be the best guardign and guarantee
that right decisions are taken and
second’y, the right decisions gey the
full backing of the country. This is
the only way of ensuring this. I
woulq like you not to adfourn the
House as scheduled.

oft Tadew oo (aroridt) el
wrfy Aot ¥ wpr @ ot a e
¥ Y o oft oot X oft w8 fox
# wrbanf wnft wht wifgg | fream
q7 o ool ar A O ¥ iy @
¢ o &t ot W g # et g,
arf ¥ W %1 STeT ge am T ik
fir 3w &1 g1 P S Y o R
TN qH ARG ¥, o7 f7 & oq
gt At WY fawy ¥ i g ot
fegmmm 1 a1 O e qriie
druy Avearay ff Toww (Ot & e
a A g
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[ Trwdas ara]

aF fadza a7 um ¥ F€m 4R
% argm fx a=f agma 30 97 =1
¥ 1 fpz-r% qg Wi e & art A
WY §F g&T ¥ Tgw g wfge | § oF
fadem it o< g Wi g o fs o
@ o a1 & g g e g %
difee w02 Wi 79 /i & 7% ol #
waT &1 awar 8 Afes 39w oy W
wi TE g R gw soeT & 39
#ifrr o & Fzgm A &, I
oo T wez w4 ooy & g e
fgrz-are wrvat 9T agw 41, g I 3
%t § e 37 o |feeft & gat
1 3o a1 gFar § faw & maw
wirem, utr frafee & wa § ol
o W S A W oaa A
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% frasr g4 it o ¢ Wi
ag 7% fx wmag qw0 & aovgl F wad
wfys wrved #Y a9 77 & e s
iz o §, ferz-mw &1 @ A g3
wo W@ 4, St W A waw § Afew
O aF @ # o 19 97 w&r A
o€, agw aft gl @1 & wgm s ag w1
B W §9-T9 g3 IOIC qEw@ 1
arfe &t oF Feafer 1 Fawr g
F & fag g0 ae @ 1 w@ e oY
w7 w1 #r fgard At g gy

Shri Bhagwat Jha Asad (Bhagal-
pur): 1 think that I have the almost
unanimous support of this H as
far az I have been able to gauge it for
the jast three or four davs, when 1 say
that we are definitely of opinion that
in these circumstances, the House
should bg allowed to continue. Whey,
I am saying this, 1 woulgq only put
before you one instance.

The hon. Prime Minister made a
statement yesterday. That was a
satement which was supported by the
entire country. But that statement
coupled with the statements of ¢he
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other Member here, and the support
that the hon, Prime Minister got for
his statement from all the Members of
this House, especially the Opposition
Parties got an entirely different
meaning, and its importance became
a thousang times more not merely
before this nation but before the
outside world.

It is said that Members have to go-
to their constituencies, [ would sub-
mit that some of ys always go to our
constituencies and then come back
generally. Of course, Members who
are directly affecteq in their consti-
tuencies are going. There are a'so
Members whom You are sending on
behnlf of Parliament tu th,. afflicted
areas just to show how we gtand by
their side in their time of distress,
and this will go on from week to week,
and it may continue for about fifteen
days. So, some Members are going to
their constituencies and other areas.
Tt is not necessary that all the ssven
hundred odd Members of Parliament
should be here. hut the wil] of the
nation as symbolised by this Parlia-
ment sitting here will always be a
powerful support, moral and other-
wise, 10 the personz who are in the
fighting areas and also in other parts
of the country, Therefore we feel
that it is nrcessary or rather impera-
tive that this Parliament should con-
tinue.

Then, I would like tv make one
other point ang that ig ip regard to the
subjects for discussion next week
which were announced by the hon.
Minister jusy a few minutes ago.

As you know, [ have been saying on
the last two occasions when the hon
Minister of Parliamentary Affairs an-
nouncey the business for the next
week. that this House should be given
the chance to discuss especial'y the
trap that ls being lald out from day
to day by Great Britain. When I say
this, | am aware that we are a mem-
ber of the Commonwealth. But T
would submit that the senior member
of the Commonwealth is trying every
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day to evolve a new trap to put us
fnto . . .

Mr. Speaker: The arguments need
not be gone into. Only the submis-
sions might be made.

Shri Bhagwat Jha Aszad:; All right,
1 do not want to advance any argu-
ments, But [ would merely submit
that the hon. Minister of Parliamen-
tary Affairs should give us 5 chance
to discuss the abso'utely hostile at-
titude of Great Britain and its way of
evolving a trap in th cname of the
Commonwealth Team to show its
partiality to Pakistan and against
India.

Shri Vidya Charan Shakla: T 'hink
the hon, Member means the United
Kingdom,

Shrl Bhagwat Jha Azad: Yes, et it
be the United Kingdom and noy Great
Britain. 71 have no objection to this
correction.

Shri Earni Singhji (Bikaner): |
wholeheartedly support my hon. friend
Shri Nath Pai and | request that Par-
liament should be allowed to continue
throughout the emergency as it exists
at the moment. T had exactly made
this very request two weeks ago, and
if there is any doubt in the mind of
the hon. Minister that there are no
precedents in regard to this. T would
only like to remind him that during
the Chinese invasion in 1962 many of
us from the Opposition met Prime
Minister Nehru and as a result of that
Parliament was extended for a week.
It it is a question of any additional
expenditure being involved, I am sure
the Members of this House would be
very happy to accept less by way of
remuneration during this period,

One thing is n fact, that the Gov-
ernment Is strong and we have com-
plete confidence in Government But I
am sure Government plus Parllament
can raise g much stronger voice. There-
fore I would suggest that Parliament
continue in session.

Shri D. C. Sharma (Gurdaspur): 1
should be pardoned for saying that
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under your very constructive leader-
ship, the proceedings of the House
have been a morale booster not only
for the Army but also for the Nation.
The way we have conducting
ourselves these days has been a very
good way and this has put heart into
the Natlon and has also given s great
fillip to the fighting power of our
Army.

Therefore. 1 think the value of Par-
liament should be realiscq in these
critical times. In normal times, Par-
liament can go into recess can go Into
sns interval. But I think in eritical
times, Parliament’s value in slepping
up production, firhting, everything,
should be taken into account, If that
is done. I am sure you will ggree with
me that Parliament ghould continue
to be in session as long as this fighting
continues.

An hon. Member: No

Shri D. C. Sharma; I have another
reason for saying so. This morning
we were told that China Is also com-
ing into the scene

Mr. Speaker: It has been argued
by s0 many members, Members who
want to adq their volce to that may
simply say so.

Shri D. C. Sharma: Now, that will
be a new angle, a new factor, in  this
very difflcult situation. I think jt will
make the situation more difficult.
Therefore, in the light of that, we
should continue to sit and not adjourn,

Shrl J B. Kripalanl (Amroha): 1If
I may, 1 would wuggest that we be
avallable in Delhi. We cannot moet
from day to day because that would
hamper the work of Government. The
work of Government must also go on.
At anv t'me you or the Government
think it proper or when you are appro-
sched by Opposition members In suffi-
clent numbers, you might call us and
we should be available here.

Also during this interval, from the
prorogation of this session and the
assembly of the next, we might forgo
our allowances
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Shrl Kapur Singh (Ludhiana): With
regard to the suggestion for continuas
tion of the secssion  which has been
made, I gm inclined to think that on
the matter of pure principle, it is just
as it should be. Parliament, if it Is in
ses on, is in a position always to lend
a great deal of moral  support, and
somelimes guidance also, tg Govern-
ment, But I recognise the other aspect
of the matter also, that we sometimes
might have a tendency to push about
the Government a bit too much and
thus hamper their day to day work
and decisions.

With regard to the third proposal
made, that if Parliament continues In
mession, members  might forge their
deily allowance, | respectfully submit
that there are members of this House—
I know them—who do not know from
where to provide for their daily
rations unles: they are given their
ullowance. This aspect of the matler
may also be kept in view in coming to
a decision on this peint.
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Mr. Speaker: Let us hear the com-
mis ioned officer who has just come
back from the border area.

@t e Fre gm fo (wpwem) -
frF7 @AW, 9 F=T WEAE ¥ a4y
Tra aifeT w & i d9g w1 taw T
wadt aifgm, Afer qf e fdy o
Tt A ot A e @ AT WA §
Ty o Y dzw fadt o ww @

"%, 98 fRage @ 77 3+ =fqg
T AT SEAT %) 99 g1 #7 A0F
& 2 gy, faTwr @ s
®1 €A ¢ | a0y @ 5 agi AN
Uw arfrarie w1 AT g1, g qo
g 9T #fadT o gamw e
ofge f5 ag o7 §9 &= o &, W@«
R FCFCTE | S s wrd o &
w71 ¢, W goe A feldt & 3@
q&TT § 4T wATg AT §, A1 ag fav
W & FAl R TAT 6 78 967 §
WX §g ¥ AEA § | W € 9
ara, @1 fer fealt awa oY oy @57
T o aFdT § |

# @ amwm w1 A auw we fy
WE w6l g §F § i 9
q¥ | IE aT Warw § | arfeeTE O
wSOT wHT adl grm, W § XET R
|t A §9g %7 5% §1 g7 §¢
difra o gt w7 F o g K o
urs wErf & AW TATERT THAR HT
qOEE 9T § WK W forg W gAw qF
ag ¥ et W fewr & fam gar &
¥ @I § W AT 9T o % e
ot ¥t =1 oF fer ® Pag ot oyl
foeeht & d5mdF aff {0

X% & wawan § & ok 1 wg ax
e < Fead w1 Try W A vave
AR LT G GHA §, Wi ag 9
W AT FH ¥ g §, TN a0y wql
9T Wy o™ W g s a
s sremam s Faw wadt
gferg & ff wew fe @ woew
T & A | F, FR FE 9R
¥ T AT I FATT Iq wX ®
farq =3 ot od, A1 o A g AR

Afer duma & o W §, TR
@ TP IEE —w fag o f
T qET ATET FH & 7w wwr F
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wifws g & 1 F & ganfeaw ot g7
a1 7h1 § | AfT o7 o IFE @
T &t ¢ fr gl fafas gt W
agedt €1 wrd, A4 ary g 7 97
T yefaam @ o am fo
wTH ) qF qAGE H FETD B W AR
o e o & 1 g < ad el g,
Aq aw firey §, 3w w0 # W@ A
WY1 W AT & &3 @ W ad)
& 2 qqA &w & g 9gi aF 1 w9,
g wifid £ W, at ww H@w w
aitw at aAa § 9T woErT ot awdl-
& WX G # awdt § )

T a%T A1 gremy &, A TR
e

Bhri Edpur Singh: You should msk
him to wind up, We cannot bear tnis
ingult.

st qo feto wyw fae : # wary 2w
% Ay WA | WY amy ag & e At arde
& ¥gm, wiw o g §, wmi wgA TR
AN Y T qqeAg &A1, IA Awedr
{1, % I=fEm qq@ @0, ™
oxr qg d&0 ¥ § 1 wiw AN A
qiferiz & F=0a w1 oy ¥ g fE
® F1 & & fad, oy & g & s
o fisr oot ta gomT F1 dx )
@y 1 dsv & a0 F WA ow Aw
wsx k| € wiiiter & fram o arigw
Fem o, ag et 31

ot Wo e Taek; : ff TgAR ¥ 7y
werera At A8 & F At =g g Fam
Chri Kapur Singh: May 1 enfer in a
word of protest? [ must. I want lo
enter a word of protest, with your
pem s:on.

¥r. Speaker: No, no.

Bhrl Kapur Bingh: He has insulted
all of ns by suggesting that we should

do more serious work thar gifting
here... (Interruptions) .
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Mr. Speaker: Order, order.

Bhri Kapur Singh: We want an
auswer to this. Simply by wearing a
uniform is he entitled to say apything*

Shri Hari Vishnu Kamath: You
yoursell saig that Parliament does im-
poriant work: you said so the o her
day.

Shri Batya Narayan Sinha: About
the suggestion of my friend Mr.
Kamath about certain Minisiry's de-
mands.

Mr. Speaker: He has answered It
himself.

Shri Harl Vishno Kamath: 1 did not
answer it; I asked the question
whether the House should teconcile it-
self to this.

Mr. Speaker: It is my answer; it Ix
diMcult.

Skri Satya Marayan Sinha: 1 am
glad thet you sre reconclled at least
onece. I d'd not see any motlon about
the annual report being admitted: 1
have no inforrhation about it.

Bhrl Surendranath Dwivedy: Yes; it
is admitted.

Shri Satys Natayan Blnha: If |t
has been admitted, I do not think it
has been recommended by that com-
mittee from whose recommendationy I

generally select one motlon every
week,

I said ori the last occasion—1 repeat
It sgain—that the Government has no
Intention to discuss foreign afTairs, ..
(Interruptions.) Till this time when |
am speaking, there is no  intention.
Anylhing m ght happen, tomorrow or
the day after, You are  walking
through  centuries of aelay. We do
not know what might happen tomor-
row.  About thl- price conttol budi-
ness. so many Min'siries are concern-
ed

Shri 8 M. Banerjee:
about prices.

Shrl Satya Marayas Rinha:
in our discustion might be there.

Last week [ had amounced that
this session iy not likely to be extend-

Assurance

Hal?
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[Shri Satya Narayan Sinha)
ed. The question was asked whether
it is to be.., (Interruptions.) It is not
like that to be or not to be in Hamlei.
1 bhad announced the Government's
intention not to extend the session. To-
day al:o I had forestalled that ques-
tion (An Hon. Member: anticipate):
1 anticipated; 1 stand 1 stand cor-
rected. 1 consulted the Prime Minis-
ter also who happened to be here. I
will convey to him the feelings expres-
sed here in this House hoth for and
against.

Shri Hari Vishnu Kumath: The re-
cords should be seny to him.

Shri Satya Narayan: Slmha: Till
now the intention is not to extend
the session anymore. My friend Mr.
Kamath sugge:ied that if anything im-
purtant should hoppen, the Opposition
must bLe consulted. That will be done;
that goes without saying; there is no
doubt about it. On the last occasion
of the Chinese aggression, perhaps the
late Prime Minister had given a pro-
mise to the Houe and so far as [ can
remember, there was a special session,
not that the House was allowed to
continue, but a special session was cal-
led.  All these things will be placed
before the Prime  Minister and the
Government and whatever the decision
will be communicated.

Shri Hari Vishnu Kamath: But they
failed to do so in regard to the Kutch

affair.

Mr. Speaker: We take up next

busineas,

11.50 hrs,

CARDAMOM BILL—contd.

Mr. Speaker: We sall continue with
the Cardamom Bill now. One hour
and fifty minutes had been taken and
only ten minutes. remain. Shri M. L.
Jadhav may continue his speech.
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Shri M. L. Jadhav (Malcgaon):
Sir, whijle referring to the Cardamom
Bill I was suggesting that efforts
should be made to incrcase the pro-
duction of cardamom by giving ade-
quate financial assistance to the smal-
ler growers. They should also be
given enough fertilisers in time and
all possible technical assistance to
increase their vield should alsg be
Rgiven.

1 feel that the Board should try to
bring down the cost of cultivation so
that the poor growers can be helped
to have increased production. It is
necessary that our research machi-
nery should be gearde. Many =
time we find that there is g failure
of crops beacuse the crop is affected
by pests and insecticides also and a
good crop is likely to be lost for want
of proper research and rescarch s
not also made in time. It is very
necessary that a money crop like
cardamom shoulg be prescrved fiom
these pests and insecticides and efforts
should be mad: to have better re-
search to save this crop from these
pests and diseuscs

Then 1 feel that there should be
co-operalives for the smaj]] growers;
these co-operatives may help them to
have better pintation; they may also
help the small growers 1o compete
with the high plants and also with the
traders. I find many a time that the
traders and the big planters combine
and make huge profits at the cost of
the small grower 1 fee] that by
having co-operatives ang by pooling
the produce we may help the small
growers; these co-operatives may
provide better incentives and hetter
prices for the small producers,

Then | feel that these traders who
are middlemen are making good pro-
fits from this business. As far as pns_
sible, it is necessary {0 eliminate these
middlemen. These middlemen should
be eliminated ang the co-operatives
should take the'r place so that the
co-operatives can  play an important
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part 10 find a better markct for the
produce and can help the growers 0
have remunerative prices.

1 also feel that the Govrenment
should also come forth. whenever the
prices come down, to support the
prices of these products. Then I may
also draw the attention of the Gov-
ernment to the fact thst cardamom
is a monopoly product of Indla and
we should try top preserve this mono-
poly and retain it so that by increas-
ed production we can have command
of the world market in respect of this
produce.

Then, I may also draw the Govern-
ment's attenlion io the fact that from
cardamom we can try to have many¥
finished products. We cannot rely

- gimply on our exports, but we can
have good scent- ung other products
manufactureg out of cardamom so
.that the grower can have good money
out of this money crop,

With these suggestions, | welcome
the measure hefore thic House.

The Deputy Minister in the Minls-
try of Commerce (Shri S. V. Rama-
ewamy): Mr. Speaker. Sir. many hon.
Members have spoken on this Bill
There hag been a  genera] consensus
of opinion in welcoming thisx B!
though one hon Member said that it
was somewhat belated. 1 would like
i, correct one or two pieces of infor-
mitaion which my hon, friend Shri
Warior gave about the fall in prices
of cardamom. What he was mention-
ing werc the flgures with regard to
all the spices which include pepper.
turmeric.  etc. etr. But so far as
cardaiiun is concerned the unit value
of cwdamom hag increased, that is to
#ay, even though we exporteg less as
.a result of the fal) in crops, or the
Afailure of crops. our export earnings
have increased  The following arc
the figures: in 1962-83. the quantity
was 2,250 toms; we earmned Rs. 2.67
crores the unit value being Rs 11800
per ton. In  1883-84, we exported
2,306 tons ang earned Rs. 3.2 crores;
the unit value was Rs. 13,870 per ton.
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In 1964-65, 1,780 tons alone were ex-
ported and we earned Rs. 2.84 crores,
the unit value being Rs. 16,000 per
ton. Therefore, the contention of my
hon, friend Shri Warior that the
prices are going down is no correct.

Again he suggested that the Gov-
ernment ghoulg Durchase cardamom
as in the case of lemon-grass. The
case of lemon-grass is entirely diffe-
rent from the case of cardamom.
Cardamom is & near monopely and in
cardamom, it is leargely an export
angle. In fact, when the prices sag-
ged in 1962-83, we stepped in and
fixed a floor price and g ceiling price.
in order that the prices that were
secured for the produccr were econo-
mic. In fact what happened was the
prices shot far above the floor level
with the result that we had to cancel
the floor ang the celling prices, be-
cause the prices went far above.
Even now ther is no need; the prices
rul'ng now are far above the origl-
nal prices that w fixed. In faet,
my hon. firend Shri Maniyangadan
has replied to the point that Shri
Warior made that the Government
should purchase. There ix ng need
for the Government (o step in  be-
cause it is moving on ils own 1t
and when the prices begin to sag, we
shall certainly step in. There is the
STC which is already handling a
commodity like lemon-grass in order
to support the poor grower. But as
1 submitted therp would not be any
need for the Government to step in
at the present rate of prices

The second point that T wish to
point out to the House is that many
hon. Members haye been mentioning
about pooling ang grading. 1 will
come to pooling Jater, but with regard
to grading. the cardamom grading and
marking rules came into existence on
the 30th April. 1862 under the Agri-
cultura] Produce Grading and Mark-
ing Act of 1837 Tt is now being Ag-
marked. In addition to that, ]
have brought it under the quality
control Act which the Parliament was
pleased to pass in 1983, From the
1st January. 1063, there is pre-ship-
ment nspection, Therefore, the
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{8hri 5. V. Ramaswamy]

quality is ensured and no inferior
dquality of the commodity can leave
this country.

In fact, 1 woulg like te read from
a passage from the repory of the
cardamom delegation which was Jed
by Mr, Scetarama Reddy who was
the Chairman of the Coffee Board,
who recently visited 8 number of
middle-east countries which are our
main market. There in he sad that
“the consensus of opinion among the
importers of the middlc-enst is that
the Indian ecardamoms are costlier
than the cardimoms from other sourc-
eg in spite of their admittedly superior
taste and flavour”. He suggested
severa] measures for improving onr
export potentialities in this area. One
of the recommendations which they
bave made is of great importance to
producers in Kerala. Shri Warior.
for instance sa’d that there is a keen
competition among the various pro-
ducers and the benefit of the increas-
ed price does not accrue to the pro-
ducer but to the trader. In order to
meet this point the delegation made
a pointrd recommendation which I
sha'l read:

“Every possible encouragement
shoulq be glven to make the ex-
port trade hroad-based. A 1'st of
importing houses in the places
visited is glven at the end of this
renort,  Interested  parties  in
India mav directly eorresnond
with those importers for the éx-
port of cardamom.”

“The services of the Directorate
of cardamom and the Trade Re-
presentatives of India sbroad ean
alwave he availed of in these
negotiations.”

Shrl Warlor: How can the small
producer contact the foreign import-
41

Shri 8. V. Ramaswarny: T is possi-
Ble. It onlv needs some enterprise.
He must corresoond with them. Our
trads repracentatives will he'p Him.
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It is no use merely sitting at home
and saying. 1 want to export. Some
initiative and  enterpris;, must be
there, If that is done, 1 am sure the
trade wii] improve,

12 hrs.

Several hon, members spoke about
research, pooling, cooperation, etc
It they kindly read clause 9 they
will find that all those points are
eovered there. It is a comprehen-
sive clause. Whatever they desire
thay the Cardamom Boarg should de
in the intercsts of cardomom are
covered. Sub-clause (k) reads.

“such other matters as may be

prescribed”.
1t is here we 'hought that we would
bring in research. 1 can assure the
House that we will undertake re-
search, but we could not gpecifica’ly
put it in the Bill. because research
in agricultura! matters is under the
Food and Agriculture Minister in the
ICAR. After negotiations, the Food
and Agriculture Ministry have con-
sented that we can take over research.
That is why under the recent Presi=
dential Order, cardamom has beem

igneg to C ce Ministry. 1Im
fact, even before that order was pas-
sed, we approached the Food Minis-
try to kindly request the FAO to give
us the benefit of 5 virologist, hecause
the main d:fMculty about cardamom
industry Is a disease known ss katte
or mosaic, about which several hom.
members have spoken. Nobodv has
yet been abole to fing out an antidote.
No insecticide we know of is able to
deal with this. The on'y remedy
thev have surgested is to pull out root
and branch the cardamom ana keeo
the lang fallow for three years thl
all the wirus dies.  Thic is a vrry
uneconomic nroposit'en. So we want
to take up this research verv serious=
I¥r to gt horqa of the services of an
exnert of world fame to studv this
matier and discover som. medicine
whieh will put an end to this diseane.
We are consclout that the existing
fasflities for tesearch are not ade-
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quate, In fact, almosi one of the
first things we will do after the Board
Is constituteg Is to organise this
research,

Hon. members have rpoken about
fixing up prices ¢conomic 10 the pro-
ducer. [ would invite thelr atten-
tion to clause 20(a) which says:

“The Centra] Government may,
by order notified in the Official
Gazette, fix in rispecl of carda-
mom of any descriplion specifled
therein—

{a) the maximum price or the
minimum price, or the maximum
end minimum prices, which may
be charged by a grower of carda-
mom or cardamom dealcr. whole-
sale or retail whether for the
Indian market or for export.”

So, the government hea goy sufficient
powerg to see that the prices are
fixed in such a manner ghat it is an
economic proposition fer the pro-
ducer.

Hon. bers have spoken about
the financia' aspect of asssting the
growers. Clause 17(I) gavs:

“all sums rea'iseq by the Board
in carrying out the measures re-
ferred to in section §".

Clause 0(c) says:

“financial or other assistance
for improved methods of cultiva-
tion and processing of cardamom,
for replanting cardamom ang for
extention cardamom  growing
areas”

So clause 9 covers
which the hon, members have in
mind. About research T have ex-
plnneqd the position already. If they
have any other suggestion 1 welcome
it. But a3 1 said clausc 9 is very
comprehensive. In fact, clawme 802)
(a) savs “promoling cooperative
efforts among th~ growers of ecarda-
mom”. We introduced this clause
specifica’ly because ws are well aware
that the cardamom growcrs are small
growers and it b in their interest to

all the spects
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bring them together in il coopera-
tive fold, so that they may have the
benefits of cooperation.

An hon. member said that half the
members of this Board should be

producers. I have pnot heard ol any
commodity board where jt ig so.
After all, the Board must represent

the various interests including minis-
tries of the Centra] Government, 1he
State Government concerned, etc, In
fact. there is a wrong reading of
what has bren mentioneg in clause
4(3) (e} (ii) which says “cardamom-
growing interests™. It is in the plu-
ral. So 1 presume that more than
one member will he apponted. Shrl
Shankar Alva made & parlicu’af
poing that the small growers should
be represented. We are keenly alive
to it ang 1 have no doubt that when
the Board is constituled, special at-
tention will be paid to this

8Some hon. members sald, why not
grow eardamom in UP. Jammu and
Kashmir and 8o on. Cerlain things
grow only in certain areas depending
on climatic and soil conditlons. Co.
coanut cannot be grown in Delhj.

Shri Warlor (Trichur): There are
cocoanut treeg In De’hi—in Tin Murtl.

Shri 8. V. Ramaswamy: May be in
a hot house. You cannot grow coffee
or cashewnuts here, It neecds very
heavy rainfall angd there shourd be no
stagnation of water. Mv frivnd knows
that the best area for growing this i
the west coast including Korala,
Mysore, etc. If elm’lar climatle con-
ditions are available slicwhere T gm
sure cardamom can be grown there.

I am once aesin thankfu) to the
hon, members who participated in the

gelt:ute and generally weicomed this
ill,

N M R Anev (Nagpur): Will the
Indian Government be in a position
1o “irtate trrme in reeard to the nrice
to the countries to which cardamom
Is going to be exported?

Bht! 5. V. Rameswamhy.

1 could
Dot follow the question.



6235 Cardamom Bill

Mr. Speaker: He wants to know
whether the Gowvernmen; would be
able to dictate its terms to the coun-
tries 1o which cardamom is exported’

Dr. M. 8. Aney: As regards price.

Shri §. V. Ramaswamy: We cannot
‘dictate. These are pll trade relations.
It all gepends upon demand and sup-
ply, what other competing nations are
offering, whether it ig at a lower
price ang all that. Quality for qua-
lity, we shall maintain the highest
price.

Shri Heda (Nizamabad): May I
know whether the Board that is sti-
pulated ynder the Act wil] work on
the lines of the Coffer Board, which
is the most effective Board among all
wothers. . ..

An hon. Member: Tea Board also.

Shri Heda: Also, su far as internal
markeling is concerned 1 want to
know what arrangements Govern-
ment are making, and if they are
thinking of an independent establish-
ment may 1 know whether they will
take advantage of the existing simi‘ar
marketing arrangements like that of
the Coffee Board itself?

Shri 8§ V. Ramaswamy: There is &
difference between colfee and carda-
mom, Coffee has not merely an ex-
port angle. It has got a “arge local
consumption angle. The pcoling sys-
tem about which my hon, friends
have spoken was thought of for the
Coffee Board largely because there is
a local consumption angle. There-
fore. we thought that by pooling it
and regulating the release we could
control the prices here ag well as ex-
port the necessary quantities abroad
in order to earn forcign exchange.
But in the case of cardamom nbout
70 per cent to 75 per cent goes for
expart. Indigeonous  consumplion is
very little. If and when i is neces-
pary to have a pooling sysiem, there
ig time enou~“ tn Ao thal
tell the hon Members that the Coffee
Board Act itself was amenued thrice,
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based upon experience. If hon. Mem-
bers feel that it would be necessary
to have a pooling system, there is

time gh and the Parli has
got full powers to do it.

Shri M. Malichami (Periyaku-
lam) rose—

Mr. Speaker; Shri Malaichami has
already spoken on this

Shri M. Malalchami: Sir, under
clause 8(d).....

Mr. Speaker: He can speak on

that when we come to the clause-by-
clause consideration.

Shri M. Malaichami: Sir, [ want
to seek one clarification. Under
clause 9(d) the Government proposes
to regulate the sale and export of
cardamom and stabilisation of prices
of cardamom by constituting the
Cardamom Board, What are the
measures by which they propose to
regulate the sale through this Car-
damom Board.

Shri 5.
too early to say that
to think over it.

Shri Warlor: Sir, yvesterday, when [
spoke, T said that one of the competi-
tors in the world market for Carda-
mom is Guatemala. The Minister
was pleased to say that Guatemala is
not a producing country or an ex-
porting country. I think 1 am more
correct in that and I would request
the hon. Minister to correct himself.

Shri §. V. Ramaswamy: | may say.
Sir, that the hon. Member is cor-
corect and | stand corrected. I was
thinking of pepper also

Mr. Speaker: We all stand correc-
ted. 1 shall now put the motion to
the vole of the House. The question
is:

V. Ramaswamy: Sir, it i
We sha'l have

“That the Bill to provide for
the development under the con-
trol of the Union of the Carda-
mom Industry, be taken into con-
sideration.”

The motion war adopted.
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Mr. Speaker: We shall now take
the Bill clause by clause.
The question is:

“That clause 2 stand part of
the Bjl"".

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bl

Clanse &~ (Establishment and Con-
stitution of the Board)

Mr. Speaker: Then we come o
clause 4.
Shri Maniyangadan (Kottayam):

Sir, 1 beg to move:
Page 4—
after line 24, inseri—

“(6) The Board shall elect from
among its members g Vice-Chair-
man whg shall exercise such of
thg powers, and perform such of
the functions of the Chairman as
may be prescribed or as may be
delegated to him by the Chair-
man." (6)

Sir, in al] other Boards, the Rubber
Board. the Tes Board, the Coffee
Boarg and also in the Commodity
Committees like the Coconut Com-
mittee, the Arecanut Committee and
others.. ..

Mr. Speaker: The hon. Minister
says he will come forward with an
amendment if it is found necessary
after experience.

Shri Mantyamgadan: It is
question of experience. There
full-time Chairman. I do not
the Government will oppose it.

Shri 8 V. Ramaswamy: Sir, I
accept his amendment.

Mr. Speaker: The question is:
Page 4—

a'ter line 24, insert—

“(6) The Board gshal] elect
from ameng its members a Vice-

not a
ig &
think
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Chairman who shall exercise such
of the powers, and perform such
of the functions of the Chairman
as may be prescribed or as may
be delegated to him by the Chair-
man" (6)

The motion was adopted,
Mr. Speaker: The question is:

“That clause 4, as amecnded,
stand part of the BlL"

The motion was adopted.

Clouse 4, ag amended, was added to
the Bill.

Clagse 5.—-(Acty or proceedings of
Board on its Committees not to
be invalidated).

Mr. Speaker: There is a Govern-
ment amendment to clause 5.

Shrl §. V. Ramaswamy: Sir, | beg

lo move:
{iV Page 4, line 26—
for “section 9", substiture—-
“seclion 8".
There is one other small amendment,
Sir, which may also be made along
with this—

(ii) after “nvalidated merely

ingert “by” (1)
Mr. Speaker: The question is:
Page 4. line 268,—

(i) for “section 9", substitute—
“section B".
(ii) after “invalidated merely”
intert “by”. (1)

The motion wag adopted.
Mr. Speaker: The question is:

“That clause 5, ag amended,
stand part of the Bill"

The motion war adopted.

Clause 5 gt omended, way added to
the Bill.

Clause 6 war added to the Bill,
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[Mr. Speaker]

Clause 7.— (Exrccutive Officers of the
Board and other staff).

Mr. Speaker: There Is a Govern-
ment amendment to clause 7.
Amendmenit made:

Page b, line 20,—

for “Irom to time”, substitute—
“from time to time”. (2)

(Shri §. V. Ramaswamy)
Mr. Bpeaker: The quesion is:

“That clause 7, a3 amended,
stand part of the Bill”

The motion was adopted.

Clawse 7, ay amended, was added to
the Bill.

Clause 8 twas addéd to the Bill.
Clause 8.— (Functions of the Board)

Mr. Speaker: There are
amendments to clause 9.

Shri Manlyangadan:
my amendment No. 7.

Shrl 5. V. Ramaswamy:
ecepting it.

Amendment made:
Page 7,
after ling 8, insert—

some
I am moving

I am ac-

“(jj) undertaking, assisting or
encouraging scientific, technologi-
cal and economic  research;”.
n

(Shri Maniyangadan)
Mr. Speaker: The question is:

“That clause 9, as amended,
stand part of the BilL"
The motion was adopted.

Clause 9, as amended, way added to
the BilL

Clause 10 to 19 were added to the
it
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C'ause 20 —(Power to control price
and distribution of Cdrdamom).

Mr. Speaker: There is a Govern-
meii amendment to clause 20.
Amaadment made:

Page 11, line 21,—
for “the seizure”, substitute—

“and the seizure”., (3)
((Shri S. V. Ramaswamy)

Mr. Speaker: The question is:

“That clause 20, ag amended,

stand part of the BilL”
The motion was adopted,

Clause 20, as amended, was added to
the Biil,

Clause 21 to 33 were added to the
Bill

Clause 1, the Enacting Formula and
the Title were added to the
Bill.

Shrl 8. V. Ramaswamy: Sir, I bef
to move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:
“Thay the Bill, as amended, be
L

Shri  Heda (Nizamabad): Mr.
Speaker, Sir, [ congratulate the
Government {o- bringing forward this
Bill, though it has not come very ear-
ly. Cardamom is a very important
spice, rather it is the king of spicas
It is used for many purposes.

The poing 1 was raising was tha
when we are thinking of developing
this agricultura’ inductry, we should
think of doing it most effectively. I
mentioned the Coffee Board. The
Coffee Board has got an effective
control on the development of the
agriculture and also on the internal
and external markets. The Minister
bus liid stres, only on the export.
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His eye is on export and it should
be so. No doubt, we are exporting
95 per cent of the produce and we
shoulq try and exporl more and more.
At the same time let us not forget
that there ig a sort of starvation in
the internal market itself. The ex-
panaion of this industry ghould be
for the consumption of the internal
population. From this angle, the
consumers in this country are suffer-
ing from one difficulty, namely, non-
availability of standard and good
quality cardamom. No doubt, the
Minister has referred to certain mea-
sures for Agmark. Bu{ when one
goes to the market he does not find
cardamom with Agmark. In the case
of the Coffee Board there i already
a good marketing arrangement and
they sel] standard coffee seeds. Simi-
larly, we can make arangements for
having two or three grades of car-
damom and sell them in 1 ounce, 2
vunce or 5 ounce packets with Ag-
mark. So far as marketing or selling
is copcerned, we cap take advantage
of the Coffee Board. If that is done,
1 have no doubt that the demond will
increasc and the increased demand
will be a big incentive for the pro-
ducers ar growers.

Then, I would like to suggest that
a certain percentage of the proposed
Jevy should be earmarked for re-
=earch and developmeni of the car-
damom industry, as is being done in
the case of the Coffeq Board. If that
is done, 1 have no doubt that those
hilly tracts which are today barren
and not producing anything could
¢ome under cardamom plantation.
It wil' help noy only the internal
consumption but will emable us to
earn more of foreign exchange every
year. With these words, 1 support the
Bil.

Ehri S5 €. Samanta  (Tamluk):
Though this Bill has been welcomed
by all sections of the House, I have
some misgivings about it. 1 would
like to know the principle followed
by Government in establishing com-
modity commiitees. There are s0
many commodity committees and
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boards, some controlled by the Agri-
culture Ministry ang others by the
Commerce  Ministry, Government
have dissolved the Indian Central
Jute Committee, of which I wag a
Member. That Commitiee was form-
ed by a statutory resolution and
then registered under (he Societies
Act. Now we have been asked i«
resign our membership of that Com-
mittee.

On the one hand, commodity com-
mitlees are being nbolished and com-
plete control is taken by Government.
On the other hand, we are asked to
give approval for the formation of a
new Cardamom Board, consisting of
the representativeg of growers, labour
and Government. In the case of the
Indian Central Jute Committee, which
is being abolished, a Development
Committee is being established in its
place which has no representatives of
agriculturist or legislature. So, I
would like to know from the hon
Minister what the fate of this Board
will be a'ter the Bill Is passed into
law.

Shri 5. V. Ramaswamy: Shri Heda
has made wery suggestions. 1 am
quite sure that when the Board is
constituted all these suggestion will
be considered and scted upon. RMe-
garding the point raised by Shri 8. C.
Bamanta, 1 think that question should
be addressed to the Minister of
Food and Agriculture as thnse com-
modity committees are controlled by
thal Ministry

Sbri 8. C. Samanta: Has the Gov-
er t no 1 principles or
palicies for all Ministries?

Shri 5. V. Ramaswamy: Govern-
ment is one but it functions under
different Ministries. The Ministry of
Agriculture deals with committees on
coconut arecanut, tobac~o and, so on.
We are dealing with certain commo-
dity Boards like Pea Board, Coffce
Board, Coir Board and now Carda-
mom Board. So, I wauld request my
hon. friend to address that question
to Shri C. Subramaniam, the Minister
of Food snd Agriculture.
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Mr. Speaker: The only point of
the hon. Member was that there
should be uniform policies followed
by the various Ministries, so far as
the constitution of boards is concern-
ed. He can discuss it with other

Ministers and ensure uniformity.
Now the question is:

“That the Bill, as amended be
passed"”.
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It was al a meeting of the National
Wellare Board, which ig a statutory
body created under the Merchant
Shipping Act, that this matter was
further considered. After the emp-
loyment offices had come into being,
on 4th July 1956 that Board appointed
three sub-commitlees, one on welfare

The ti was adopted res, another on social security
—_— schemes and the last one on raising

. financer. for such schemes.
12.27 brs. The Committer on social security
SEAMEN'S PROVIDENT FUND schemes, which is concerned with
BILL provident fund etc., submitted its re-

The Minister of Transporti
Raj Bahudur):

(Bbri
Sir, I beg to move:

“That the Bill to provide for
the institution of a provident
fund for scamen be taken into
consideration”.

In a way this Bill constitutes g land-
mark. So far as our care and con-
cern for our seamen and sea-farers
are concerned. For a long time the
question of providing social insurance
for our seamen was pending. 1 would
like Members to recall that it was as
far back as 1936 that the ILO adopted
the convention in this regard. But It
took nine years for the then Govern-
ment to appoint an ad hoc commitiee
on maritime labour to consider the
whole matter. That committee held a
mecting on 4th August 1945, A re-
port on socinl jnsurance for scafarers
wis also obtained from Dr. Laura
Badwar of the ILO Office and Pro-
fessor B. P. Adarkar of the Labour
Ministry. They submitted their re-
port to the Government of India in
December 1945,  They advised that
the success of the social insurance
~scheme governing seamen will de-
pend entirely on re-organisation of
their recruitment methods and pro-
cedures and on the introduction of a
systern of rotation of sea-farers. To
ensure this, the Seamen’s Employ-
ment Office was consequently set up
at Bombay and Calcutta In 1954-55.

port in 1959 and the scheme had to be
further examined by the Superinten-
dent of Insurance, Simla. He took
his time and the matter could be
taken up as lale as 11th January 1964
by the Nationa! Wu'furc Board. The
National Welfare Board accepted the
principle of providing social secur-
ty benefits to the seamen. The Boara
having sgreed to it in principle, the
difference of opinion between the
employers, namely, the ship-owners,
wnd the employees, i.e., seamen maln=-
ly, centred round the form content
or quantum of those benefits. A tri-
partite committee was, therefore,
constituted consisting of representa-
tion ot employers, employees—when |
say employees 1 mean the sea farers—
and Government officials to examine
the form and content of the social
security benefils.

The National Welfare Board simul-
taneously advised the creation of a
separate statutory fund for promoting
the nccessary  legislation  there-
for. In fact, the parties were ex-
tremely happy that they couli agree
on principle in the matter of provid-
ing social security to sea farers be-
cause, for the first time, the sea-
farers who are our nationals, the
bulk of whom are employed of fore-
ign ships, could gel a benefit which
is unigue in character, s0 far as
seamen are concerned all the world
over., We have to note that the
foreign ship-owners also agreed to
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the provision of social security bene-
fits for our seamen. So, this was a
great achievement. The gquantum
was the main question that had to
be settled, and hence the appointment
of tie tripartite commitiee, But the
parties agreed that the whole scheme
might be brought inio effect from the
Ist July, 1964 and ever since that
date contributions from both the em-
ployers and the employees have been
collected and the scheme, as a matter
of fact, is through.

This tripartite committee also sat
and considered the whole matter and
I am happy to say that they came to
unani c lusi The unani
conclusions were that so far as the
social security beneflts werc concern-
ed, they would conflne their attention
to two of the most important ques-
tions, namely, provident fund and
gratuity scheme. So far as these
were concerned, the provident fund
scheme assumed greater importance,
comparatively speaking, and it is here
that I welcome the agreement bet-
ween the parties most heartily.

According to the terms of the agree-
ment as represented or expressed
through the unanimous recommenda-
tions of this tripartitc committee, a
vompulsory contributory provident
fund scheme was recommended and
the rate of contribution was recom-
mended at 6 per cent of the basic
wages inclusive of cash payments In
lieu of leave.

A question might arise as to why
it is 6 per cent here when in other
cases it was 8} per cent, that is one
anna in the rupee. In order to anti-
cipate the objections that might be
ralsed or a point that might be made in
this behalf, I would say that because
of the introduction of the decimal
colnage system, it was more conve-
nlent to adopt an integral number,
that is 8 per cent. Secondly, we also
know that it was for the first time
that a scheme was being accepted by
the forelgn shipowners and it was &
unique scheme because in no other
country has It so far been implement-
ed or Introduced.
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It might be contended—perhaps
this alse 1 might anticipate—that in
many industrics they have already
gone over to a rate of 8 per cent. [
would say that so far as that is von-
cerned, these members of the tripar-
tite commiltee, the shipowners and
the scafarers, came to an arrange-
ment between themselves according
te which the rate of 6 per cent will
be increased to 8 per cent with effect
from the Ist April, 1968. So, all
matters on which there could be any
difference of opimion or any dispute
have been amicably settled.

1 take this opportunity to offer my
sincerest congratulations and thanks
to all the parties concerned. Parti-
cularly T would like to thank the
foreign snipowners whg employ a
large number of our seamen—in fact,
if I look at the figures of engagements
for the ycar beginning from Ist April,
18964, I find that up to 31st March,
1965 as many as 41,023 of thesc ¢n-
gapemenls were made available to
our scamen, This does not mean the
numhber of people engaged; one may
be cngaged more than once. ‘This i
how this has worked. As 1 said.
this is g matter on which we cen ex-
press our satisfaction.

So far as gratuity was concerned,
according to the agreement it is to be
15 days' basic wages in respect of
each year of effective service per-
formed since 1-1-1954. The rate of
wages on the basis of which It has to

be calculated would be the
wages  earned or  received by
a seaman on Ist June, 1964. As

far as the period of service after 1st
June, 1984 is concerned, it has becn
agreed to betwcen the parties that
the rate would be one day's pay for
every 24 days of articled serviece.

I might say that the adoption of the
whole scheme will benefit as many
as 30000 of our ssamen. The finan-
cial commitment on behalf of the
shipowners will be of the order of
Rs. 70 lakhs a vear to begin with and
this will increase to Rs 84 lakhs a
year after 1-4-1068, the bu'k of
which would be in foreign exchange.
So. this is a schemr drihly welcome.
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As 1 said, our seamen have got the
unique distinction of having  these
socia: sccurity benefits for the first
time, We are first in Asia and, bar-
ring UK where they have got the
system of pensions for which we are
now having provident fund and gra-
tuitv, we are perhaps the foremost
nation whose scamen will be getting
this advantage. 1 will say that our
seamcn deserve every palsa of it
Theretore, 1 think, it has come well
in time and it is good that we have
been able to get it

The provisions of the Seamen’s
Provident Fund Bill have been draft-
ed on the model of the Employees'
Provident Fund Act, 1852 and the
Employees' Provident Fund Scheme,
1852, ag amended from time to time.
There are certain differences—they
have to be there—but they are be-
cause of the essential difference in
the nature and character of employ-
ment.

1 would take this opportunity to
say that our seamen have been ren-
dering the most wonderful service to
our Country. So far as our country's
seafaring traditions are concerned,
they have kept them up. They are
a group of our nationals of whom
we can bp proud. In this emergency
also they have come forward with
solemn pledge to stand by the coun-
try. Not only that; T would also like
to make mention of the port and dock
workers belonging to  all aMllatjons
and categories—they have all
pledged themselves to work round the
clock, to give the best performance
and tn promote and assist our defence
efforts against all aggressions from
whatever corner  they come. Our
ports are functioning at the maximum
efficiency and 1 take this opportunity
to thank and congratulate them
While doing so 1 commend this mea-
fure for the consideration of this
House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
the institution of =a provident
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fund for seamen, be taken into
consideration™.

Bhri Indrajit Gapta: Mr. Deputy-
Speaker, Sir, as far as the principle
of this Bill is concerned, 1 of course
welcome it most heartily and I join
with the hon, Minister in expressing
satisfaction that we are at last be-
ing able to employ legislation in order
to bestow upon the seamen of our
country a benefit which 1 consider to
be long overdue.

Before 1 go on to the merits of
the Bill, however, there is one point
to which 1 would like to draw vour
attention. ] am rather at a loss to
understand why this Bill is being
piloted by my hon. friend, the Minis-
ter of transport. It is as he himself
has repeatedly said just now, a so-
clal security measure and the Gov-
ernment, in its wisdom, has only re=
cently constituted an entirely sepa-
rate ministry for the purpose of look-
ing after social security. All the
other provident fund schemes have
become the care of that particular
ministry. We had only a little while
ago been debating the Bill to amend
the Coalmines Provident Fund Aect.
That scheme, as far as I know, is
certainly not being administered by
the Ministry of Mines; it is being
administered by the Ministry of So-
clal Security. The whole purpose of
setting up that ministry was that all
similar social security  measures
which are incorporated in the form of
statutes. shoulq be the concern of
that particular ministry. T do not
know why, when we make a beginn-
ing with our seamen after all these
years and when we are giving them
some measure of social security, they
should be made an exception to the
general pattern and should be made
the smeclal reserve of the Transport
Ministry. That is something which T
am not able to follow.

However, I would join with the
hon. Minister in complimenting the
50,000 and odd seamen of our coun-
try for the wonderful work that they
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have been doing not only now, in the
present emergency, but all through
these difficu!t years when this country
had been struggling to build up its
own mercantile marine to overcome
the backwardness of the past and to
come to g position where we can also
rank among the leading shipping
coun'ries of the world.

The foreign trade of this country,
most of which is almost entirely car-
ried by ships, is of the value of some-
thing like Rs. 2,000 crores a year
which means that this country's varn-
ings of foreign exchange and also
whatlever we require for our national
development is very much dependent
on the services of efficient, hardwork-
ing and qualified seamen who man
our ships. As the hon. Minister has
said, at the time of an emurgency,
particularly in war time, for a coun-
try like ours which is bounded on
three sides by sea, the merchant
marine also has a very vital function
to perform in the transport of muni-
tions and materials required for our
defence arrangements.

1 may also refer briefly to the fact
which is very well known to the
Minister that the occupation of sea-
men has a peculiar hazard, that is,
the hazard of the sea. It does not
require much elaboration. There are
hazards which are peculiar to the pro-
fession of seamen which do not ob-
tain in the case of workers who are
employed on land or on shore. There
is also another fact that the very
nature of their occupation deprives
them of their normal family life. The
fact that a seaman has to be away on
a vovage for 7 or 8 months at a time
means that he is deprived of oven the
normal social life ang4 family life
which other workers on shore or on
land can enjoy. Therefore, I would
have thought that because of  all
these factors scamen in our country
deserve not only equa] treatment or
equal benefits. on par with other
~workers but, because of these
different features of their occupation,
they should really be treated better
and that they should get some special
1329(Af) LSD—8.
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treatment to overcome handicaps
which are attached to the very nature
of their occupation. From that point
of view ] cannot share the sort of
self-congratulatory air  which the
Minister assumes when he says thal
we are bringing forward this Bill
which is a great land-mark and so
on and so forth. Certainly, we wel-
come the Bill because before the Bill
came, there was nothing. In that
gense, it iz a land-mark. But 1
would say that we should rather ap-
proach this subject in a8 more modest
spirit because, for wvarious reasons,
we are being able to do wvery little
for these seamen and that too so late..
The Minjster himself has referred to
the 1L.O. Convention of 1836. It is
really after 30 years, 3 decades that
we are able to put any kind of legis-
lation on the statute boock So, we
are late, we are doing something
very late and we are really doing
something which Is very little also.

Now, I would like to point out
that, social security benefits, parti-
cularly the question of provident
fund, naturally is very intimately
linked up wilh the wape leve] of the
workers concerned.  Contributions to
the provident fund are bascd on the
wages that the contributor carns and,
in this respert, you must remember
that the Indian seamen even today,
whether he is employed on Indian
ships or he is emploved nn forelgn
ships, is infinitely worse paid than his
counterpart employed on a foreign
ship. Let us take particularly, the cafe
of a British seaman because most of
our seamen who are not emploved on
Indian ships are working on British-
owned ships. We find that till last
year an able-bodied, grade I, Indian
peaman was carming Ra 178 per
month and an able-bodied, grade I,
British seaman, doing exactly the
same work, performing exactly the
same duties, was getting o salary of
Rs. 705 per month—that means about
six times as much. This year, from
1st May, 1965 a wage increase amoun-
ting to Rs. 2250 P. per month has
been granted which brings an able-
bodied Indian ''s salary to Rs.
20] per momth which is equivalent
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to, in sterling, £ 164s. I put it this
way for the reason that it will
help us to wunderstand the posi-
tion. The Indian seaman gets 8
salary of £ 14.6s. per month. In 19486,
nearly 20 years ago, the I.L.O, Con-
vention laid down that the minimum
wage which should be paid to sea-
man should be £ 16 per month.
Twenty years ago, g recommendation
was made that the minimum wage of
a seaman should be £ 16 per month
and today, after nearly 20  years,
after a recent wage increase, the
wage that the Indian seaman will get
is £ 14.6s.

After that in 1058, the 41st seasion
of the Indian Labour «Conference
raised the previous minimum of £ 16
to £ 25. At present, the LL.O. re-
commendation is that no seaman
should be paid less than £25 a
month whereag our seaman today
gets £ 146s. The British seaman of
the same corresponding category,
after May, 1965 i3 now earning a
monthly sulary of £ 60. That means
he is earning five times what our sea-
men get. That discrepancy has been
maintained over all these years. There-
fore, when we talk about security
measures and provident fund measures
we have to remember that the base on
which these security benefits are going
1o be calculated, the contributions are
going to be calculated, ig a very low
base in the sense that the wages of
the Indian seamen are lagging so far
behind.

We find from the Bill, from the de-
finition of “wages"—thls {s made quite
clear by Government—that the
“wages” will mean only the basic
wages and will not include the over-
time allowance. Seamen, g you
know, do not get any separate
allowance knowp as dearness allow-
ance which the workers get Iin
factories and In other Iindustries
generally. So, the only additional
emoluments over and above their
wage are in the form of overtime
allowance that they may be able to
earn as a result of working extra
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hours. But that overtime allowance
is now being specifically excluded by
this Bill from the wages for the
purpose of computing provident fund
contributions. In the matter of over-
time allowance also, it is worth-seeing
that whereas under the labour legis-
lation prevalent in our country a
worker is paid overtime allowance at
the rate of double his normal wage
for the period of overtime—that is
the standard legal provision at the
moment—in the case of seamen the
overtime allowance is not paid on
that basis at all. It is paid at the
rate of 25 P, per hour for those whose
salaries are below Rs. 150 per month
and at the rate of Re 1|- for those
whose salarieg are betweep Rs. 150
and Rs. 200. I may mention here that
the British seaman is paid an over-
time allowance at the rate of Rs. 10
per  hour. But this overtime
allowance alse which is admissible to
our seamen, which is the only thing
he gets over and above his salary and
is linked with the extrs hours that he
works, has been specifically excluded
fram this Bill for the purpose of com-
puting provident fund. The hon. Min-
ister mentioned that this was a unique
measure and that no other country
had a similar type of social security
leglslation. There may not be a
contributory provident fund for sea-
men in other countries-—that may be
true; I do not know—but certainly, in
the case of British seamen, there is &
pension scheme  angd there is also a
national insurance scheme which
covers seamen.

Shri Raj Bahadar: It is either pen-
sion or contributory provident fund.

Shri Indrajit Gupta: So, it is not as
it the seamen in other countries do
not get anything at all.

On top of that, only last week, this
House passed the Payment of Bonus
Bill whichr was debated here at such
a great length under which the sea-
men are specifically excluded from
getting any bonus. Section 32 of that
Bill has specifically excluded seamen
alsg from the payment of bonus. What
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1 mean to say is that, when after so
late a periog we are trying to do
something for them, we sbould not
congratulate ourselves and become
blind to the fact that we are putting
in 50 many limitations and res.rictions
also.

Another fact which I would like to
mention is that in the definition of
“geaman”, on p. 2 of the Bill, it is
stated:

“‘seaman’ meang & person ems=
ployed or engaged as a member of
the crew of a ship under the
Merchant Slripping Act but does
not include a master, navigating
or engineering officer, radio offi-
cer, medicag] officer, welfare
officer, purser, electrician, nurse,

musician, pilot, apprentice or
deck barber;"
All  these categories are being

excluded from the definition of ‘sea-
men' for the purpose of this Provident
Fund whereas you will find that the
deflnition of ‘seamen’ given in section
34(2) of our own Merchant Shipping
Act excludes only the master, pilot
ang apprentice. Only these three cate-
gories have been excluded from the
definition of ‘seamen’ under our own
Indian Merchant Shipping Act, but
when it comes to the case of consti-
tuting a Provident Fund scheme, then
the list of exclusions has increased—
a dozen categories have been put in
that. 1 do not wunderstand why we
should have this king of niggardly
outlook. If gocial security is to be
provided, then why should these cate-
gories be excluded and deprived of
this? I am not able to understand this.
Are they not In need of social security,
somg provision for old age when they
are not able to serve at sea? I would
request the hon. Minister to look into
these matters because this is going to
create quite a lot of discontent and
dissatisfaction.

In this Statement of Objects and
Reasons, it is stated that the proposed
Provident Fund will benefit 50,000
seamen. A round figure bas been taken
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of the total number of seamen who
are registered at our various ports.
But in order to appreciate the actual
practical implication of the scheme, we
must remember always—of course,
the hon. Minister made a brief
reference to it—that the total number
of seamen who are registered at our
ports far exceeds the number who
actually get employment at any point
of time. For example, on the Ist
January, 1085—this is just to illustrate
my point—at our ports of Bombay ana
Calcutta, thre registered number ot
seamen wag 40,088 but the number
actually employed was 28,733. So the
balance of about 21,000 people,
although registered, were at that partl-
cular time not employed. The position
is mot as though all these men who
are registered seamen in our ports are
going to continue tkroughout thelr
working life to derive the benefils of
this Provident Fund because it is made
quite clear that only the period of
cffective servire will be taken into
account. Effective service means the
time when they are actually gerving at
sea on a particular ship. But the
peculiar feature of thls nccupation is
that, after he goes on a voyage for six
months and returns home, he is let off
for an appeal period, i.e. for another six
months he hag to sit idle waiting to
sail on another voyage. At any parti-
cular time this Provident Fund is not
going to directly benefit 50,000 scamen
at all. During the periods when they
are idle and are sitting at home, per-
force, because of the fact thot the
number of registered seamen s 50
much in excess of the actual require-
ments, they will not be able to parti-
cipate in the scheme.

Out of this number «f 28 thousand
and odd on 1-1-1085, j; is found that
6,866 were employed on Indian ships
and 21,868 were serving on foreign
ships. [ am not blaming anybody for
this state of affairs beceuse it is a
reflection of the relatively backward
&vwth  of our Indian merchant
shipping. But the fact remains—which
cannot be denied—that for a long time
to come, the majority of ocur seamen
will have to serve on foreign vessels;



6255 Seamen’s

[Shri Indrajit Gupta)
there is no other way out. Therefore,
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thig occupation will otherwise not

it means that the employ of Indi
seamen is actually enabling British
shipowners to make very substantial
savings in the wage bill, which they
would not be able to make if they
were to pay Indian seamen on par
with British seamen for doing the same
work. The hon, Minister was effusive
in his congratulations to the foreign
shipowners. Let us remember that by
enabling them to employ Indian sea-
men at lower rates of wages, we are,
in fact, benefiting these foreign ship-
owners who are able to make substan-
tial savings in their wage bill.

1 come lagt of all to the substantive
provision of this Bill. It is that the
coniributory rate will be six per cent
uptop 1988 and after that, it will be
eight per cent. These scamen have to
earn whatever they have to earn by
way of social gecurity benefit within a
shorter period than the other workers.
In otlrer words, they carn only during
periods of effective scrvice; if a man
works for 30 years, his efTeclive service
will not be more than 15 or 16 years.
I should, therefore, think that, jn the
case of Seamen's Provident Fund, the
rate of contribution should not only
be on par with that of other workers,
but it should actually be more. But

the Bill gives them something less.
Whercas the employces wunder the
General Provident Fund in  our

country would get the standard rate
of 8-1'3 per cent, the seamen will get
only six per cent upto 1968 and after
1968, eight per cent. I would have said
that what was necessary just now was
an integrated scheme of Provident
Fund and Gratuity. The Minister said
that the Tripartite body had recom-
mended a Gratuity scheme also, but
there is no mention here of that. An
integrateq scheme of Provident Fund
and Gratuity should have beep intro-
duceg and the contributory rate of
Provident Fund should have been, if
they wanted to do it in two phases,
eight per cent in the first phase and
ten or twelve per cent in the second
phase because the pecullar features of

ble the seamen to lay by anything
except a small pittance in the old age.
There is no mention of Gratuity, I
would request the hon. Minister to see
that, as soop as possible, a Gratuity
scheme is brought into being which
should provide them with at least one
month's salary for each year of service
they put in.

Another point in this Bill about
which 1 am not very clear—I hope the
Minister will clarify it later when he
speaks—is, if the forejgn shipping com-
panies commit an offence against this
law, if they violate the law, who 18
going to be punished and who will be
caught hold of Clause 17(3) of the Bill
says:

“Where any offence under this
Act or the Scheme is committed by
a company not registered in India
and such a company has an agent
in India which agent is also a com=
pany, then the provisions of this
section shal] apply to such agent as
if the offence was committed by
that agent.”

Suppose a company which is not
registered in Indig has an agent in
India, which agent is not a company,
then what will hapoen? Who will be
punished? This is not clear. I would
request the Minister to look into the
drafting of this Bi'l, so that no loop-
hole is left. Since the majority of our
scamen are serving on foreign ships
this is & very vital matter. Our experi-
ence of the operation of the General
Provident Fund scheme has shown at
several thousand cases have to be
started apainst various employers for
breach of the regulations or for failur=
to comply with the provisions. 1In
regard to seamen, the mojority of
whom are serving on foreign vessels,
if a breach ig committed, how js the
penally lo be imposed. how are the
moneys to be recovered from the de-
faulting employers? Unless this s
made very clear, I am afraid, much of
the benefits of this Bil may remain
only on paper and the seamen will be
deprived of them.
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Finally, while I am certainly in sup-
port of this Bill because it does mean
a step forward, nevertheless [ “eel
that, in respect of the rates of con-
tribution which have been lajd down—
I do not know what the delails of the
scheme are going to contain; these have
not been placed before the House—we
bave made some sort of concession or
surrender to the foreign shipowners.
I know that they were putting up a lot
of resistance; I know what went on: I
know the very tough resistance that
the foreign shipowners put up. It is
but natural, but in the ead the Gov-
ernment could have taken a firmer
stand. The contributory rate must be
on par with those which are applica-
ble to other workers in India under
the General Provident Fund scheme.
Why should we accept a position
which is inferior to that in the case
of seamen who are facing greater
hazards and difficuities? He has said,
of course, that this is a tripartite
agreement. But with all respect to
the workers' representatives who were
parties to that agreement, 1 would
submit that I myself have been party
to many agreements and I know that
sometimes the workers’ representa-
tives have no option, because the ship-
ownerg take up such an attitude or
the employers take up such an atti-
tude that either we have to accept
what they are willing to give or we
shall be left with nothing at all; they
force us to a point like that. There-
fore, the stategic position is occupied
by Government in that tripartite dis-
cussion. Government can force the
employers to come to a position which
is both legally and morally defensible
and which they cannot controvert.
But I am afraid that that has not been

the shipping industry is a very profita=
ble industry nowadays. They could
have easily afforded to pay, but they
have been allowed to go scot-free

the time being. I hope that in fu
wtops will by faken to remedy

fes
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defects in the Bill and our seamen
who are worthy of praises from this
House and who should be compliment=
ed by everybody concerned will get
their full deserts which are due to
them.

Dr. Melkote (Hyderabad): I stand
here to support this Bill But I should
say at the outset itse/f that there are
many features in this Bill which do
not benefit the seamen to the extent
that they should have benefited them.

I would like to place before you
what I have actually seen in many of
the foreign countries which I pad the
occasion to tour during the past fifteen
vears. I had been to Europe thrice
in 1953-65 and again recently in 1985,
I had been in 1958 to Ceylon, Rangoon,
Bangkok, Singapore and Australia and
many other places. May I say that by
and large, the number of Indian sea-
men that get employment in our own
ships is very meagre? The hon,
Minister has mentioned that the total
number of seamen who may roughly
get the benefit of this Bil] may come
{o about 50,000, 1 would say that the
majority of these seamen are work-
Ing in foreign ships. As regards the
conditions of cervice of our seamen
in foreign ships, I think that is a
matter which we all ought tu know.
In England, where there are both men

women employed, the minimum
wage permissible for any type of
work today is about £16 per week,
and nobody generally gets less than
£20. On an average, I should say
that an English worker gets about
Rs. 1000 per month. Let us see what
happens in Germany. In 1883-55, the
average pay-scale of a German worker
wag somewhere about Rs. 00 to 750.
Today, no German worker of any
type get less than about Rs 1500 per
month, whether it be geamen or &
worker in the building industry or
in any other industry. These people
are employed In roreign mmps, ana
those ships come to our port, and they
do the same kind of work, and still
those ship= are capable of paying this
much of money to their workers. Why
should an Indisn worker get a poor
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sum of only Rs. 160 to 170 per month?
It many of our people are taken by
the foreign ships it is perhaps due
to lack of manpower in their own
countries because they are so highly
industrialised and they want man-
power, and manpower which would
be intelligent and hard-working, and
at the game time such that they would
be capable of being absorbed on a
cheaper pay-scale, and that is why an
Indian worker is selected invariably
by many of these foreign ships. 1
have found that whomsoever 1 have
met in the foreign countries, they
utilise the Indian workers most. Many
of these workers may not hiave been
educated, but they say that tha Indian
worker ig intellipent and hard-work-
ing, industrious and honest, and they
absorb these Indian workers on a
lesser scale of pay. That is so not
only with regard to shipping but even
with regard to other fields,

For instance, our doctors them-
selves go Lo England or America or
Canada, and there they will certainly
get more than what they would get
in this country. But they are ubsorb-
ed there for doing 4 kind of work
which no medical men in those coun-
tries  would do. OQOur people are
absorbed for such type of work but
are paid less, and in view of the un-
employment problem in our country,
and knowing that they would get a
little better than what they would get
in their own couniry and get also
employment, they naturally get into
the shipping industry. 1 cannol under-
atand why our Government should
permit the exploitation of our workers
by these foreign shipping cuncerns.
If one has to pay Rs 1000 or Rs, 300
per month to the workers of those
countries, but one could pay only
Rs. 160 or 170 per month to our work-
ers, then it is of advantage to those
people and to those countries.

Now, the problem srises as to what
we should do to improve their em-
ployment rosition. 1 personally feel
that, with unity in our ranks, & bold
push by Government and support to
these seamen, we might be in & better
position to achieve something, because
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many of these shipping concerns want
Indians for their hard work and intel-
ligence. In a matter like this where
we are concerned with ourselves, ig it
because the Indian shipping companies
or the Indian-owned ghips themselves
are not capable of paying the me
wages that e are doing nothing about
it? Why should that kind of thing
happen? A similar thing is vezurring
in many of our public sector indus-
tries also. Our raw materials are very
cheap, and our labour is cheap. The
machinery that we are purchasing for
our country is about the best that we
can get in any part of the worid, We
are getting machinery from sll coun-
tries. We cre getting it from Russia,
from Germany, from Sweden, from
America, from Englund and many
other  places. Many of the
foreign industrialists who come to our
country say that we have a very
sophisticated indusiry in our country
and we are manufacturing exceeding=-
ly good products. Thig is the ecredit
that we are getting for our country,
and our workmen are supposed to be
very intelligent and capable of deliver.
ing the goods Yet, our Government
do not give the highest scale of wages
paid to workers in similar industries
situated in foreign countries. If an
English workman working in a steel
plant gets Rs. 1000 and even more,
and is capable of selling it to our
country at a cheaper rale than what
we do, when we are producing a simi-
lar produect in similar quantities, 1 Jo
not know why we are not able to do
it. Where does this money go? Is it
that Government are making money
over this? Or is it that there is some
kind of mismanagemment? These are
details which one has got to think
about. And T would like 10 appeal to
Parliament and to the Ministry con-
cerned to give answers fo many of
these questions. If necessary, it may
be taken up by the Economic Affairs
Departmers of Government or by the
Planning Commission, or they may
set up a commission to find out where
exactly the wrong is taking place.
1t the benefit of progress has ot
to be given to the working clasgmen,



6261 Seamen's
it is necessary that the increase in
nationa] income ghould get redistribut-
ed to the workers so that they will
get the n incentive. After
about 15 years we are still facing a
situation wherein we are siruggling
to maintain our standard of life which
we had in 1047, even though the
national income hag gone up from
Rs. 3,000 crores to about Rs. 15,000
Crores or even more.

It is in these circumstances that this
provident fund is being introduced in
our country and it is being introduc-
cd for the first time. Therefore, I
congratulate the hon. Minister for
that. But the value of the rupee has
gone down considerably, and, there-
fore, I do not see why the percentage
should bg only 6 per cent as against
the 8-1/3 per cont that has been intro-
duced L: the case of many other pro-
vident schemes. 1ls the percentage low
in order to benefit agaln the shipping
concerns? Whether it is [forcign or
Indian does not matter. Tf a foreign
firm could engage these Indiang and
bring many of the foreifners and pay
them those high seales of pov and
still make profit, why <chould our
Indian shipping companies not poy
greater wages as well as greater pro-
vident fund to our workers? There-
fore, 1 have not been able to under-
stand why many of these things have
been introduced here in this Bill

The hon. Minister has said <everal
things and I am pleased to hear them
and I support what he has stated I
support him for the simple reason
that a benefit which was not prevalent
all these years iz now being given to
our seamen, and to that extent I wel-
come it But one is disillusioned »nd
is most dissatisfled with what has been
done through this Bill.

1 personally feel that the hon.
Minister should be in a positon to
answer many of these points. Firstly,
he should tell us why only 8 per cent
has been fixed as the standard of con-
tribution to the provident fund till
1968, because that would mean that
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during the next three years, the
workers will lose the benefit of the
provident fund to the extent of nearly
2} per cent or so.

Then again there is the question of
foreign firms coming in. If our Indian
firms are not capable of pnying for
any reason whatsoever, why should
the foreign firms be benefited thereby
by applying the same rate to them? We
should be able to give protection to
our Indian companies, but when the
British and other forcign companies
are capable of paying a larger share
of the provident fund, whr should
they not be made to do it?

These are some points whicn I hope
the Minister wil] dea] with in his
reply. I have nothing more to add.

st wirem g (weE) 99
oW R, OF swraa wepe foi—
" w gEed W | ATt Heft A
=@ A g g wefaee faer & &
Twimg R o whmhaa i
mAGem A o ! qwowy
WA T 18 A £ 77 | wwafaat gl
ot & I o & g wefeg o
T AT e a1 |/ A T gt
wqE § W wCH A W N o
FTafefrgtafik

g ot & freey we f o ot -
e & wr e aw faer o weft -
T Y wG wr au ot & g f e
FawT ¥ =TT frmgw drw o aife oy
Iu arl oo & P §, aewTT ¥
W 39 w1 gt 7w & o ot e
§ femg o ey wrawr guT 9w ¥ o
Tt o P freaTe ¥ weTw wTETT
gy @1 =g oY ww &% § ) pEleg
g oy d W wwg T o AW X
Ry S AT ik i & e i
waTeT freaTT # WA ¥ qR wTaeen
4 Fg & % T & o w1 g
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T T F G WA & 0T AT A T
fown grm 1 ogt & gy wdafa
iy Iwidwan & @m
ait fam i wfaafol e ag @ s
TR AWy A T W IW ¥ W
qT ifa¥z B §1 WY WX AT G 4
HFaaTy |

Shri Himatsingka (Godda): The
Seamen'’s Provident Fund Bill is wel-
come measure giving a number of
facilities for seamen who work under
difficult conditions. The provision that
has been made is that upto a particu-
lar date the rate of contribution will
be 6 per cent and after 31st March,
1968, it will be 8 per cent, The Mini-
ster has stated clearly in the statement
of objects and reasons that this was
the agreement arrived at and this was
the suggestion made by the committee
that was formed.

Shri Kashi Ram Gupta: Why was it
arrived at? That is the main point.

Shri Himatsingka: My hon. friend
forgets that most of the employers are
foreign companies and Government
have not much control over them.
Therefore, they have to be persuaded
to a certain line of aciion, they cannot
be forced to mccept certain things
simply because we here think them to
be reasonable. After all, they are not
bound to employ Indian seamen. If
they can get others on more sultable
terms, they would do so.

Shri Kashi Ram Gupia: You have
lessened the burden of the Minister
in replying.

Shri Himatsingka: Therefore, | feel
this is o welcome measure making pro-
vision for seamen’s benefit. There are
various provisions in the Bill, about
the constitution of a Board of Trustees,
committees thereof and so on.

One criticism was made by Shri
Gupta in regard to cl. 17. 1 feel clause
16 fixes the liability on any person
who contravenes the provisions. CI.
17 makes it clear as to what h
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if the employer is a cu.npany, that is
to say, the directors will also be res-
ponsible. When it is a foreign com-
pany and the agent is an individual,
he comes under cl. 16. If the agent is
& company, it is explained that the
company which is acting as agent will
come within the purview of el 17(3).
So I do not think there is anything
wrong or any misunderstanding about
an agent being a company and escap-
ing any punishment.

In this connection, 1 would like to
draw the attention of the hon. Minister
to a very important matter which is
of concern and deserves consid~raticn,
Most of the scamen employed by
shipping companies which ply more
or less on the Calcutta-Assam side are
foreigners. They are nationals of
Pakistan, ang I am afraid that they
can at any moment immobilise our
service.

Shri Raj Bahadur: They have.

Shri Himatsingka: Therefore, it is @
matter of very great concern, and T
feel that steps should be taken very
quickly, if not immediately, to jee that
they are replaced by Indian nationals.
1 have been drawing the attention of
the Government to this. Even now
there are 12,000 foreigners who sre
working mostly in the Port of Cal-
cutta, Gog forbid, but if they want to
immobilise the Port of Calcutta, they
can do so. So, they should be replaced
by Indian nationals. This will also
give a lot of employment to our peo-
ple, and remove our apprehensions,

As you know, shipping In this
country is in i!s infancy, it is -oming
up. Therefore, it needs all help to
come to the standard of foreign coun-
tries. Our shipping does not stand
comparison at all with other countries.
Its gross tonnage is one or lwo per
cent of the gross tonnage of some other
countries. We have to increase our
tonnage, and see that our ships are

1 by Indian nationals,
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‘With these remarks, I support the
Bill.

Shr! Joachim Alva (Kanara): I

support the measure brought forward
by the Minister.

It is & very essential measure. The
seamen are the underdogs of our mer-
chant navy. The workers in the lower
ranks, whether in the railways, airlines
or shipping, are the underdogs. No-
body seems to carg about them, no-
body seems to worry about their wel-
fare, about their wives and children,
about medical facilities for them when
they are ill, about their children's
education, about pension after their
retirement ang specially benefils when
they are unemployed.

This Bill touches only the fringe of
the problem, by giving them provident
fund. Dr. Melkote ang Shri Indrajit
Gupta spoke about bonus. Foreign
shipping companies are rich, fabulous-
ly rich. My mind goes back to the
days when Indian politics was ruled
bty the P. & O. The directors of the
P. & O. were more powerful than per-
haps even the Prime Minister of
England. They and thejr kind were
responsible, sometimes, for sabolaging
the Indion Round Table Conference
summoned in London before and
after Thirtces. Those connected with
Bird & Co. and others demanded that
Europeans should have 25 per cent
representation  in  the old Bengal
Legisloture. That was the rock on
which the old constitutional proposals
were wrecked. They were here, sit-
ting in these very benches, lording
over us all,

Those were the days when seamen
were treated worse than dogs, they
did not get anything. I myself, when
1 was a practising lawyer, had gone on
behalf of workers in British ships of
P. & 0.1 foung that the directors
were all Europeans. Now they have
started having some Indians, but they
arc dummy directors. The Indian
directors have really no power, the
power is in London or in some, inter-
national body, though the Chairman
in India now is also an Indian.
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There is another phenomenon that

has come. We have their counterparts
in the shipping world of the British
ship-owners. The Tatas and the Birlas
have entered shipping. I do not know
why they do not leave something to
other people. There are ship-owners
who have been there for 50 years like
Scindias. Narottam Morarji, the
patriotic founder of that shipping com-
pany, pathitically committed saicide,
while others may be reaping the divi-
dends. Now the Government of India
has given help to several Indian ship-
ping companies.

The seamen have never been looked
after, never been cared for. It ls a
pitiable sight to see seamen, hardy,
strong men, unemployed, they have no
benefit for supparting their wives and
children, who are living far away from
them, especially when they are unem-
ployed.

Dr. Melkote said that the purchasing
power of the rupee hag gone down,
while the salaries were very high in
Germany and England. My hon.
friend, Shri Himatsingka, who is asso-
ciated with big business is just now
not here, but I want to point out that
the Dollar has got only 87 per cent
purchasing power today. I am quot-
ing from Time, September 10, page 50,
in which copy the Secretary of the
U.S. Treasury Mr. Fowler has been
front puged. The purchasing power of
British’s Pound is 80 per cent of what
it was ten ycars ago. Japan's Yen is
70 per cent of what it was ten years
ago, and that of the France is 64 per
cent. What of the Indian Rupee?

Why should the lords of Indian busi-
ness enter shipping? Why not the
Ministry of Shipping tell them that
shipping is for the people who are al-
ready there, that they cannot come in?
You open the telephone directory and
you find that the lords of business have
80 to 80 business or industrial concerns
of every conceinable variety. If even
by trading on even on carcases, money
can be got by the million, they would
be prepared. This is something
serious. Why should not shipping be
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left to other people, to new entrepren-
eurs who are not monopolists in busi-
ness and industry.

That is why today this Parliament
has to worry about the condilions of
the poor seamen, and we are trying to
give them 8 per cent, or whatever is
possible, I demand that it should be
10 per cent. What is 10 per cent of
Rs, 150 after all?

When my hon. friend Shri Dahya-
bhai Patel, Shri Kamath and I along
with other M.Ps. went to see a Jayanti
ship, Shri Kamath said that the berth
in which he travelled in the Queen
Marry from London to New York was
far worse than the both given to a
seaman or workman in one of the
Japanese built Jayanti tankers. That
should be the comfort that we should
demand for our seaman. Shri Kamath
is now right here, and therefore I
remember it well indeed. Scamen
should have a good, little room with a
bath room, which they must think of
as their home, because for ten months
in the year it is their home on the sea.

Today we have got 50,000 scamen,
and by the end of the ‘entury there
will be one million seamen, because
our ships will increase a hundred fold
then. Our tonnage has to go up to 25
million by 2000 if we want to take a
pride of place. We have to be up and
doing. Wpe should also have subma-
rines; otherwise, our merchant shipping
and Navy will be in danger at the
hands of neighbouring powers, powers
in Southeast Asia who are arming
themselves, who have submarines
when we have nong at present.

We must also not forget about the
seamen in the small sailing ships.
Take an individual owning three, four
or five small sailing vessels. He will
have 50 to 80 seamen on there all
What esbout the condition of these
workers? In this Bill is Parliament
catering only for the big seamen who
are in the international ships, or do
we also cater for the little seamen
who are on our coasts. who run the
small sailing boats, who carry small

Constitution 6270
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loads of cargo from port to port, from
Bombay to Karwar, Karwar to Tuti-
corin, from Calcutta to other places?
These seamen, thesc sallors, perhaps
earn only Rs. 25 to Rs. 40 per
month their interests also will have to
be protected. The highest quality of
sacrifice made by an air force man or
a man who goes up on the aeroplanes.
The next in order gre the people on the
ships. They go down into the water,
It is all nice and clean and a merry
bed of roses on the sea, but when the
ship goes down in the water, all is lost,
and all these poor men are forgotten,
nothing Is remembered. I plead that the
conditions of these seamen be improv-
ed, that especially when they are un-
employed, they may be looked after.
Foreign shipping companies which
have been making enormous, fabulous
profits throughout the last century and
this century should be taken to task
and acked to render proper justice, so
that the salary of these seamen, who
are getting Rs. 150 or a little more, ia
doubled. We the people of India ond
the Ministry of Shipping have a right
to formulate proposala of that type
and see that our scamen are well cared
for.

13.30 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 1,234 etc.)
—Contd.

By Shri Prakash Vir Shastri.

Mr. Depaty-Speaker: We will now
take up non-official business.

The House will now proceed with
the further consideration of the follow-
ing motion moved by Shri Prakash Vir
Shastri on the 3rd September, 1985: —

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”
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One hour ang fifty-eight minutes

arg left,

Shri Bade (Khargone): The Minis-
ter is not here.

Constitution SEPTEMBER 17, 1965
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Mr. Deputy-Speaker:

is represented. Every word is record-
ed and it will be conveyed to the Mini=

ster concerned.
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gt fag g & | e & faxg
U9 ¥ §9 §NG TFA  IAC TIW w1 A
frafa dt, forg s diwam @on &
foagi aw i Y, s s aTa &
qAftT gzer wAr wify ofdfam §
AT arer 7fY & fe Faw o wdw A
€t ag feafar &), srw o) ol ¥ g
wwre Y feafar 1 OF woTeg a1z gt
o OF mEee T ST MM R
ATz qoa ¥ wTy 2, faET F dw, Iemen
¥ 3, qew adw # 3 | gt o 2R
Tzt T wafer w1 9%@ aEET gan gw
T qTET |

ol T8 q7 & e IR & I ow
w9 § oF sy fam s
femar, s TAm F wrrA A | W
®ET ¥ 394 07 femm ot e g ¥
o Tifee & ¥ arem FT e e
afcarrsy e g1 <7 < g g1, ag afome
F&7 g ¢ e ot o o T TA G
sft waeafa faaret & S & gzfaow
gt & 1w fadrar ww 3 oft
TS g TATETE & OF WA # Wy
i = s sy wafer T Aw R Tl
a1 @1 & e o aerw v g AR
FOT GTHFAN FOAT A OR 59 UF £
& wfer & *rf areoo ad dem
¢ & fox i @ wafy st & am
et g1 W a0 § T
* 91 ot mF wran maw 2wz
AT HFIHT J A AGT I ARG
ot oA A @A afcr T 9w
¥ araray w1 faaion gt v arfgd |

s o Y s za e ¥ agr
“ofrra w73 w1} TRE ¥ dagE @y
w A wafe a@ft o A & A R
FreTT oy ety ferer walt v o Famierer

Ewm ¥ ag ot v ffe
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B Rwwr W mw fawrs g ofed
ag T & a1 § W ww ar A
farrfty gwre ox wy b vt fawm ®
wfer ager il & Wi ey Toat i famme
wtofy g S R ) Tw Wit ORI R
v fadme w1 qgi ewfica w9 w1
st % o qreenfew e dtar et 85
w1 fis weroe Wi dg T A R,
anrer o fagre & wE, amw w1
own & Bn¥, wie Wi asmen & wad
§ a7 oE v ow Tim w fadaw
® & w1 T ¢ Tad afafvaa ow
T w1 & @€ w7 g7 ¢ fF gl W9
Triye AWATAEHITF qwA 7 9a-
W% ot ggage ReEl #§ faeg ad
¥ aga 8 fromdr 1 oWy wAAT WY
#w w1 grfy Szl qedt B0 3 Ba wTw
t o @ quafn ¥ 45 @ fadgaw 81
agt sfraa w7 &1 favaq frar &

TR dw A ww F T 47 5§ ANy
gt 7@ gwA wiarATT 7190 wAIA 6T
frvia forar | v | # ot Teg A
ST EETt agi wena Ut ot sEETeTE
dzw 3wt a7 g S & o fr 9ra-
AT TG FATE H AW A R A &
qe et | AfeT wi 7T A e
¥ remTA ¥ A% g OF aAATer Wr
famrfor gt fie ot v o o ol fer
goT Teat & form dwd ) wafo et - ag
BT qF 39 g szl &Y grmafa
w7 v ¢ afew st g @
& aowr it wodl A w1 e w0
w1 favag a7 fear | w8 @ o
smafswa €77 w1 favta seha ofrast v
frmfor w= & foer ¢\ qiw epfin ofvad
|t 2w w1 faemet et arg v @
ot %% Trogi o A ow sefrn ofree @
ot T=wy we afewr foy am ) a7
gwia o fe et afowt w1 wfe-
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wre 3 ¥ a1 3% wfere fw ag #
o gt 2w ¥ Wk a qew Ra
swidt smfwrer g @ e awe @
wrat W @erg ofed weeT ®q \T
wT adt | Afe woft o ag wafer At
vk | & 7l wg wen e fory wmr-
Al w1 & v & g ww fadaw B
gufedqa w2 @, §T T AT 6T TR
W wrag Wl AEIRy wgi aw foim
awa ar aff ?

t OF qEH qW gEA WA
Tt v fmior w0k € e e A
ol g 7w oW v W1 @ §, W
AT WaT W ¥ wYeg WIS §1 TR
T 6T | g AW w2 e g
WmANuETT T gag N ZA T 9TT
w faaw 9 @) 9w, W W= WY
wE gH WTTw ¥ A w4 | gwIe am
WETNTIT A4 gWT ? WETNICR ¥T 4F
M ¥ g oftog 2w e o ZwEl
¥ &z T qr, Wl FCEEE €T T AT,
wif firvpara w1 Tw qrER W et
A T T 9T | WA §O A 2w R
B¢ B2 T T & 6T qw W gwEar
¥ a¥ wrfr amw § wWieg sw W
&w ¥ on daT WY qvfa ) W
ot ey 3 ATt A Wt Owr & g §
THAT | A WA B SR ZHE H d=
gur a1 At foeT writ o ST e W
& w7 ¥ ofowrg Y o wifag gee
am # ETTE 9T | §W eI A
wre w1 wfagm @)

ag w51 31 v § fw v wer
T ¥ TaAeeT & AT gW A G
oy de wid 7 o fvtm Ew 1950
Fum avA Ay ¥ §, oA ol &
T8 wYeAT v wvww 7§11 &fe o
U R & 6 W o oft gerh o
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%, WSBT & | W WHT WErE 4T W
gaTa AaE ¢ AfE owre e arr Ay
o oft wfzq feafa @ onoh aw o &
= farite # sgfer o et sfaw 9w
& ame | gEt g favm ¥ wfogw ¥
ot g forer wgor wet | o g
Uxwang g7 qw & 1 9% g7 Wi H
70 2w 3% § wgi ox gfvedt wof wrw
T ST Y 17 Rm A O
¥ wgi qU dyw M § Ot g we
T gOeTL & | §19T og 97 §war § 6
T FAd & AT TFEHS WA SOt
® g9aq g ol g ! o &
Y UKTERE WTAA SOMH[ §T qEed
frg wwTT &1 W 7 ¥Ewr SEEIw
v fade o wwder ¥ e ggfa ¥
2w e § e 3 fem awre owrene
wrEA Foret WY SR & aneay fean
& %0 wem aeE & R g Ei AT
2w ¥@ T & ArarEr & famin w1
fir 7roai £t ag S ST drard anTa
&1 W AW F WTEA FAW O W i
farw &< femn o | =2 &= AOw
¥ gra ¥ gt v A ¥y i @Y
Iu & gra e aw & wea ggfa 19
6 T6TC & araraer w1 fawior g foaer
w1 g 3w # woAr fgd

% uoeft ama 7t gfe # qage oe-
afa w10 A TaTE €1 Wi ) qEd wEAT
WIET | XK WEdT §1 gHi AN & w6
wa fawret & ewg gy o sar
w% ¥ wfirs T9wet Wi ¥ oW awe
w1 Tar 2 AfeEg TR A |
IEM €@ g § On qrw o
t ot 2w & vt wopw oAt ¥ o
fow 3 1 wfem wgram 3¢9 g §
wf YW wfd ST @ Es ¥ 99
9w ¥ ¥ oF 9@ I qayd ae-
ofy X I H AfRw e THT
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Ty & wfeew wgrom & o w1 A I

fear ar & 37 %1 Qrer &r Wt 97 wT

qATAT ArEAT § | Thw q1q 7 wfeew
Agra &1 ferar qr

‘& qg arrn g fe qaEa

ardt wafaat x@ &wg v A

frgm & 1 @fra wwr ¥

ot £5 T gFET § (vEE

¥ ot 7 ¥ oform awy

w9 I Y Ty o

et ¥ w1 wivwat s

Mg A

Ty # 714 & oy gw gEw

wfew £ Al s7 0 ) §

gt wrn fy ag W w

ot wrz g oAl e

g ag gy g fe ag

|1 9T W 37 g1 ok e

fo wrar & wmaTe o T Il

# ottt & ez & a1 for 7@

oG # % F W § AT

fawifam sx o sl #

WA E atrdtan o ¢

WET AF EHA H ATERT

WART § AT A T 97

7 § fe 7= & w1 Famw

gra §1 #t fawe d oy

wfgs awwz  frm fE

s dar Ivw frerwr &%

form ¥ rout ¥ wiew faet

WETT €1 €1 w7 T AT AW |

o ¥z ¥ grat § wfes

whwer £ arr | fawtaear Qe

wfwrat at Qe €1 WAt

dar @ # agras §F 9

qawarare #1 wyfer wt oo

stiqgavrmen ¥ ¥

wfara &1 qrd grm afes
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wda gy Aar T o femee
aferss Wl @ a1 ® wwr  w
a1 | ury ¥ %€ au oga 2w gt
& @ % v s AR I wmaae
wrt fe qw gt dre ofeed qr v
T & s wmd fow & o
AW Y graT &g W1 art sfiwre
I g A ey g aqr A W
T FT ORI FIAT A0fEd |

T4 5T ¥ awt ara 1 o fagaw
% Iufeqa vt S ag it b fe
gWiT & ot oYY 1T SO ST | AT
waTar wr &, gwt dw  wiew W
rr st &1 v ger savar
wr & wg A & afe awor
AT E @] 1947 ¥ og® #mTL
W& Fl & /e A agfa ) A
o £t welt ar @y @ 0 wafer
g wravew A o @ fe gw ey
fif o7 farr & o7 3w B g9 T
w1 amaraey ffa w9 Sl g
gara gfewir ow g1 W gw FuT
W qT ¥ Ty # g ¥ ot s
BW s 7 F A1 @ E IH AwT A
wyfa gare 2w & g7 & wfator mwg
A ot o T, o wATT AT AR AN
Bw w1 g & faw aamy e wfga

A7 ofr & 08 I G wTHE
i wix Y gu? 2w & forw forer e g,
faw fawr afrara Y, foaw forer srre ey
T FgA w1 I g, afew agt aw
ategfore gforetn w1 avaw @, &m0
WA ot gEga ¥ owar gt 2
ot £ THY @A AW AT A W
wag faar qr AT H N fe v &
or wrr gk, Tt ¥ s o fre
w8 I frg w It o, gt ow
ST & arary gd  fewArm @
Fu arara & frwmrd ard & ofowg fear
fis ag ay amamx § awi oivat X g
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®aaq & A fagrqr ) wETATT A
w41 TH ¥ T & g w et qa
ST TT ART FH wEATH ¥ WA A1
faar 1 53 faa 7= 7 werafago 7oy
& Fro mg  aprafay T # oy e
W Al T A epfe ez g @
azi foar g1 2 f& a3 wXq W
™y AT f, o i
I X P AR H AT T W AL
A WY wATH ®T AT oF T4,  THE
o qEm ¥ 1A W AT R g /e
arerfe 1ffz & aga o & oR
e arf At B 1 o1 waTT AET F A
¥ Ay et o &, T
Fma A §, A oy wewarQ aw )
AN AT 7 | A ARt OFATHH 2
34 # fedr gwre wifraz dara &
At arew § fF ogw 2w &y
TET A A Y 93 e
WAL wROATd  wgTaA A dw A
arar &1 gfer ¥ T Nwk
o7 ®AT 97 Az ardt s fator fear
qr, #Z ¥ 45 §T g gy Arepfe
TFAT FT ALY FWERIZ qF

gt gt et & 0% safr
TTFTT A7 I =1 w0 § Ay
ariaw sgfe & &7 § 7g T e .
IO KX § -

T of ggx 9 Aenrd e
awar farg vl o wfenq  afaf
A

& feoeft H mmA At v o E, Wfes B
s, qAn, §on, wEd, T die
MratiwsTaf e afaai 39 %
fafr am Ao v § 1 2 H
win SO T w @ ey ard afedt
w1 e W A § o dw € owan
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o wETAT 1 AT T4 W T 9IAT
quTeTs WTeW @ § 1 & argar
fF wa= wToT ¥ O AT wTaATey &
AT § TF FT0 W T0T6T 7 ot
| g o

g grdER ararr & frafor fag
AT EATL AN H 91 97 IN qAT 37 AN
# 28 TOw G | TZ S G 28 HraTd
ff | wT UeT TIEA W A 9w
faerd & A1 337 w9x wivdza & 9
w e 3 Sfrord w9 ond 1 Tew
grist a3 aoeft sfadeT § o
28 TET 1 FHTT FT 16 TIW AL
w footr fear | dfsr w9 qw
ww fasiz 7 sgfer & wrom e 3e2 st
quad 7F § 1| T g% gy wedt &t
& 198 25 T wE § 1 28 % e
@ ALY | °F T wel At A o=
w iy gardr fafr oz & fr o2
fraizsTmafe dag € | gr 8
®YeAT IE ] AU A oFA w7 g%
v ¥ fird ot coat oY dard o
Ta ¥ far 1 Afer g9 oF o2
@l ¥ T qaisT W@m & Ay
ArFT W & frsg T w1 Tow
g sy & arad forr Sl ¥ ey
wroa 2 & IR wwAl & w7 a7
¥F T 3 WX /T AT oger 9%
T ¥y wrfgr 1 qZd W A &
wedl & i & aqfa 2w #
g A v 7% | 39 e e THET
# a4z ard ¥@ ¥ fad wer=y wravas
& fo g 3wt ST & T Ay WA
w1 fmfor w3

oft w= f fae s g wEE
wat Ay wdury feafa & awvw W oF
TR TR or e e #
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w1 91, afew &R g v W O g
T Wt ¥8 Twg o Iafeafa fsar o,
1 I8 awn g8 B ff a7 dfrwm
# w1vfiT ¥y ow faviw feafa w1 w1
g 370 W Y | Afew v o g
T ¥ g e o fwery o forat fs
w9 o wef W W ufaw
s & 1w W SRl ¥ waen #
wft F w=i At &7 ar wel a fax
g7 @ froffr o 1 wed wfererr @
@y ? 7 wd gEt W oA
and ¥ gRE I AT | W dAw I
ura w7 gerd afes wep Wt s
FT TF BT A0 ZHET wwaAr WY frw v
wT ot 30 Y T ey | g
domet ¥t T & fey ey e
e wYr fgmrem w2w w1 frmr v
o et g3y v € wen vl
aif@d 1 A ewm dom X oft g s afy
e s g Ay o ¥ v o
ot faert ferar am oz o7 1 frer w2
o aEr dWT 9T T ar anfe
oot off w3 A et W
Y vy wiw BT FTFW T AE 0 AW
Y oo & ferd ey wrawrs & fe
B oY frard wara wT ¥F Wl
w1 frmfor g& 2w 3 faem o

ot ¥ fax qge fmmn oeft ot
T A wox frare wrer fww @
X weo T TEW F Ffezw Ay
) I o & Fog ¥ fera @1 fe ww
A W Gy Y w7 wEA a1 Qe
e wifgd ot aw i gwen  syfe
® xgrn &, &% foer § 1 o oY
srreT & S AT # o e
%) T g fewr o1 i g@ fon
®tare et gt F o ww 3§ o frm—
faraTer e ¥ At e } FE A ww
W ST A, AT A A I
wr fawry § 1 frey ool ¥ A oS
1329(Ai) LS.D—17.
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T fis o 7 o1 e e W
t femg Tt SR W e iR
arat § 1w fet w1 wma ot § oAy
g TR T R

g w7 i frde & ufenyr W
# oft aqrow g § 0 fer WY O
a1 ot wfrerd w1 arwdw g omar &
wg w9 wfeTT WY grear mlt e
e ofz w7 a<g & gwr @ wOwTX
o oY o Y i nfY <w wAl
I o ey cwk w1 qw o § fe
& forsty B2 ot gk 7 farw & ot 2w
* gwar ¥ Ty T # wix Al
wCX ¥ agrow £ ey § o oY
¥ g # frm ofiey

Rorfimog  amdn H 2w &
W ww wfwrdi «F qeafoet f gt
IZA T O § | {qT F qwars
ot dro fre fuft & wo qwg qEgyr vy
farew o¢ o g wrvat Sy fererr o o
et off frf aTrw & w10 ¢w fawg o7
- ft gwT 1 aw IR o
fordrs & marw i o) wee frd §
e frer k1 Afer & g feie
Tt WITE ATNR wEpy won g, o s
faf & forar a7 i

o et ¥ ay frwre  ofx
ooy xt wr=fon ity
warft § &Y ag TeTeTe
g ETeAr g Y
weww § ("

o ¥ o% age wp Aafe-
ofix =ft shee wwne X ferar §

‘gart qm & fao owTorE

wreA-mEeqr Y Y-

ol feg ©1 wwft &

fawrii ¥ wfwwr Y,
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2w ¥ mw fawmer oiw
6 o§=x o wfgg
& xw frwre & g oy
Liacl SN

oft %o TWo weuir oft & off i wat
ow ¥® qOeC ¥ waft @ K Wi ot o
wry wreelt §, gty oft fear &

“% qwTeTE WTEA SOTEY ®)
AW &Y T ¥ forg wai-
W WUTHY ATAaT gL

wa ¥ frdgs ¥ i aararomi
% gf o #wm & ow fend k.
wto qwo ot Fo dte WX AR T
formr | ¥ Sy oxfew AfY v
garare @ ¥ ww fodaw o awiqg
T I R T oy o WA
o o W fera o T A & agr i
oA wign Afew STy wewfe W

1
¥
A
3
4
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W W@ W

I EF H g ar Ag

FT A wrdd

Wi AT wEros-Ag W g
w1 wrer foedr o awt ¥ ww w@r & W
fe & oft aw gw = v ot
¥ g e WA A W e fer
t s 7 gifon e 3w o gf
O R IR wwad aw ww
gT Wt 3¢ | gAY AW §feET

HETH & OF §9A7 ST F%eT A X
TTHIT ¥t ouriol-HTo & wigdwer &
fod o% w@ TET w7 T v §

¥ i droomT W 2 ¥ a1 qg ahh
iy & wr AW K ¥ goeTT A
wgfedara g =TT wow qan
g fis wre st o e s @
favig faar sed ¥® wro weft gema
aff § )\ ovft o T gEe W F ww
ot § 9T T W W T 4T IO
fawaTe & wwar g 1 A 7 WrATHY )
W ¥ ey gT T @ e -
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feafogt # wo% ow & o ¥ WX
AE ¥ oF SAW sfer ¥ @ swm
witg w4 & fad dr- o o
ATATATH T T TAT B, TW ;W W
e # et @ 97 fawre fva amg
Wiy aft evw aff 1 A W g W
3 ¥ frew amwigy & foras &
T 2w Y wiafor afcfeafamt &
frfmor wi ot frdwor w¢ oot
oW w1 39 g%y A & wfew & dww
# O xa TwTT *1 7§ fveg ot gav
forar ame fe ¥ T @ o T
wre wfew wwrr g o

ow aw § ot w@ ey & o ¥
WEAT ATEAT | W ety feafy
& ¥ goeTe A Al & wfawerc
ot qod g9 ¥ ¥ @ § 1 W ¥
TR AT & waT F ot o g et
¥ 3 w1 favig T swat &1 @ "W

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration".

Is Shri Vishwa Nath Pandey moving
his amendment? He iz not here,
Yes; Shri C. K. Bhattacharyya.

8hri C. K. Bhattacharyya (Raiganj):
Shri Prakash Vir Shastri has brought

Constitution BHADRA 28, 1887 (SAKA)
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foraward this Bill. This Bill may
come with a shock to many after we
have become habituated to a federal
structure rule during the last 18 years,
but even with that I should say, this
Bill gives us food for thought even as
an academic study. Shri Prakash Vir
Shastri has referred to the require-
ments for establishing a unitary gov-
ernment in India from certain pointa
of view. I might refer to certain other
historical facts which will go to sup-
port the need for such a government
in India. Whether the question is
taken up or not, the matter requires
consideration. That is my point of
view.

The historical background in Indla
goes to show that in Indian history
there has been a continuous alterns-
tion between a centrifugal tendency
and a centripetal tendency. Whenever
there has been a centrifugal tendency,
India suffered and when the centripe-
tal tendency has prevailed, India has
flourished; that is, India has flourished
under & unitary government all
through history. Whether we go to
the time of Chandragupta or to the
time of Asoka, or to the time of Samu-
dragupta or we come to the time of
Harshavardhana—thess are all unitary
governments—each one of these gov-
ernments has left a record which forms
& brilliant chapter in Indian history.
Even if we go to the Moghul and the
Pathan periods, we find that the gov-
ernment of Akbar is recorded as one
of the most flourishing governments
we had in India and that was a unitary
government. In the same way, in the
British period too, they tried to set up
a unitary government.

1 wish to give an experience of mine
In this connection. When we adopted
this Constitution framed by our Cons-
tituent Assembly, I met one of the
very senior ICS officers and requested
him to say how they were going to
adapt themselves to the requirements
of the new Constitution. He told
me, “Mr. Bhattacharjee, you are
asking us to do the exact
opposite of what we have been
trained to do. In fact, what we have
been trained to do is this: the order
proceeded from the Viceroy; it came to
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the Home Member of the Viceroy's
Executive Council; then it eame to the
Home Secretary and thereafter came
to the Governor, then to the Chief
Becretary and then to the Home Sec-
relary ang then it came to us. That
is the system of administration. We
have been used to, but they are now
trying to teach us to do just the oppo-
site of it". In fact, that is the way
the system of British administration
worked in India.

14 hrs.

As I have said, India did flourish in
history when the unitary government
came Into existence. I shall now come
to the Congress period; the present
constitution-making originated with
the Government of India Act, 1935;
when it was being discussed and de-
bated Iin the Round Table Conference,
in fact if I may say so, the Congress
reluctantly agreed to this federal
structure. Omnge of the features of the
federal structure was the independence
or semi-independence of the constituent
units. The Working Committee gave
this direction to Gandhiji when he
went to the Round Table Conference
that the residual powers will vest in
the constituent units. But that was
given under the pressure of the Muslim
League. At that time, an attempt was
being made to see whether there could
be unification of the demand to be
presented by both the organisations.
But when our Constitution was fram-
ed, the Constituent Assembly went
exactly the opposite way to the direc-
tion of the Working Committee. The
Constituent Assembly directed that the
residual powers will vest in the Centre
and not in the States though originally
Gandhiji went to the Round Table
Conference with the direction of the
Working Committee that the residual
powers will vest in the constituent
units. That is, when we got the
chance of framing our own Constitu-
tlon, we tried to make it as much
unitary as possible under the circums=
tances and the commitments that we
had made.

SEPTEMBER 17, 1005
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Gandhiji was a member of the
Federal Structure Sub-committee of
the Round Table Conference, which
was putting the Government of India
Act of 1035 into shape. S8peaking about
federation he said—I hope | remember
the report of his speech all right—*"T
do not understand all the implications
of Federation. But Sir Tej Bahadur
Sapru explained it to me ang gave me
certain books from which 1 now under-
stand what Federation is”". That
shows that the mind of the sole repre-
sentative of the Congress deputed to
the Roud Table Conference, was
working in a way not completely
reconciled to the requirements of a
Federal Constitution. When this Con-
stitution was adopted, the Rt. Hon.
Srinivasa Sastri came out with an
article in the paper of the Servants of
India Society. He almost wept over
the fact that we had broken up the
unity we had achieved during the
British rule in order to have a Federal
Constitution, The heading of that
article was “Exit British India”. He
sald, under the British rule we had
achleved at least unity in the area
known as British India. Now what we
are going to do is to break up that
unity. That was the way thelr mind
was working.

In any case we have adopted the
Federal Constitution and we have
been seeing its working for the last
18 or 20 years. Shastriji has referred
to the writings of Justice Mehr Chand
Mahajan. [ have also gone through
his writings. A number of his articles
appeared in Calcutta papers and papers
in other parts of India also.
These give food for thought. It is not
essential that whatever Shastriji has
proposed comes upon us as an abliga-
tion to accept or adopt at this very

moment. But it is  essential
for us that |keeping our eye
on the  historical background of
India and the practical necessities,

the main proposal he has made, i.e. the
requirement of a unitary government
in India, requires consideration even
as an academic study, as I have stated
in the beginning.
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st @ (Fww) o e
wErE, st TwTwET wTel A1 afaeE
wvite fadme i § ag w8
ot & TxeT awda s g e
ey ¥ woR qama Afade ¥ 9
gtvy onfge fedr § o ot I
Tt v ¢ fs fegem B owwes
wTEA ¥ wEy §  WWeRw wrew wy
IW TET 7EY B TE OEIENE WTEA
w1 ot we fiear T @1 ag ag &:

“It ig the given community of
given individuals, viewed in a
certain aspect, namely, political
unity”.
qifafersr gfdt & ad wrEd &
wft @it ¥ few wT ag faofn femr
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w3 qur afew & qg e e
g fr owens waw & f fegem
W WAT EFT 47 ®NTETE WTRA
& g a1 TS & wrEA & gen 7

& e faar ar aft wrw w T
wurew sTey &g fem omam o owq
1935 & et it Tow & 3R fin ewT
e Y, mifere gz w4, W
Fagarr # fmoam Wz owgh
IR oF wrfeafir o o foumi
ot qT 3w anindty wer o Afiew
wogew  fufew &nif 1 9wk
war ft, g =zw fufew wowT
TET B W ff ) A ameety qer
ot @ IR E A 4, 39w A
ww T a1 fie vy are farfew e
# @ ar 7 1 afen ot Wt anafagar
ag ot fe 37 9 fafew 0T € qrd-
wm ar wmaw o e Toewe fafew
e gwaeT aew € 1 e &
tur § fs ag ot ey g A
A tw ¥ fau vt 4y 0w fawd
fY T w7 vy faar § 1 wregfeai,
wrefem, fwrer o qw bof & afirer
w1 f ' o Wit e € Wi owr
Uy T wT T & T A,
et wETE w9A dfwa & et oF
w wfamd w7 @ | o W £
e wrh ot T A o A o i
WHTET ®1 TAT 77T W7 T A T
oo & fam oY T T, T
7 JuTT AWT g Wt sfrary Ao
w7 forar | guA oy Y ey fis oo
frgem %1 xw e & wa ofefegfina
oy wravgeAd § 7 pETt Ew
g twwer Av PP e ol o1



6291 Constitution BHADRA 26, 1887 (SAKA) = (Amdt) Bill 6292

[t =]

Ry & frem & fag gar
t 37 & 79 & gv X §afe wrm .
arafaa ar afe gata w1 foog ¢ e
MITTRAAE MO qa N o
fFamar s & e e wgrn 3 wrdm
o1 ag AGT & w1 Afew gt
B & 79§ W Ay ¥ e
Fenm Rt AT wEFTW AR
"nfsa wreg €1, s & sl

N N o g

SRWT Y FwT o W W g o
ui g wugx § e ag o de @t
T wmw Rz g, A g e &
waTe § @ e R § o e
AT AW R oW
TR F S S WA wETE €
dor § mh § 1 fer TR ww fE
W agrasa feaa §, qw Sl fer
g7 o vAw ¥ 70 w3w ST B
1 A fadd, a7 R A @
dura § Al off freft a1 Gamy

e R g w_w A A faaein
fet fafreet #1 ot Swc mwreT T
) fom ez wr sfafafe & %
fafreet a7 &€ 9 § @ IR OO
TR & o WA & | AT -
T & WAy R At 9w 7 e @l
f& Tomm § W § e
A g1 i W "groe & g
ot 3% wgrrg A famn wwr @R
fe #% gt o T R ey A
wHad 1 gfF wer vw oW
F1€ fafree 7€ g 8, ww fag ge®
1€ T8 g @

A At § wwe g § fe s
AR gUTET 1 Aeg A g qw A
frwzamons wafeat sww &1 o §
I ¥ wrew ¥ qg w6 g fF oy
wedft @ mé @ 1 gEwr froeTr WO
& foq 3m7 g7 v fawg & fao wra-
sfem  afafew apfm w0 e 57
fea, &% wra-gfean qfem afirw, wre-
€frar qrdve wfew, wr-tfen ote
wfem wifs | @ 9T & A AT
#R T & AEl A gemy s
we 5T frar § o 3w o wfawc

-

fAmy,gaR @I g

dar fe ot el o A T
T goerd ¥ faw fow fraai o
qreeafor freme @ @ § 1 o frdw
& s ffree w1 g9 ww s el
¥ gy g 3 ¥ Al A e g
b ww vt ¥ s fafeet sad
& g surm g A Roaw
qy are Wt wAW § gt et (@ fF o
fegem ow 2w &, @ fox agt 9T
WS g9 AR S o I
o | ¥feT wmEw € W E G & ATt
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F waT wre 1 Ty g, far & s
Tt ¥ qreeafor wE oY &

ot # TA wET 1 N wow
arg-wew dar g mar @ ol dw e H o
favzarons wqfey sw g mf 8, 3@ A
AT 7 § fAw o # ooy o
srorrefy wry ¥ arh wifgg | ve @ A
FTa2 EH-U% wifqs Sraer W |
qrfeRT ST |

T % wiaw g & e g,
wTo gw 3w & fr 7 oF T i dwey
H1 A&7 § THo TFo To W THo Teo
dre ¥, o & qq7 o< walf o< agar
‘o gyt ¢ 1 %9 & wfafom gr ow
e & fr\, o, s, a3 fafaex
1 fafreei & ot st womr Q9 @1 g
& | gt T & gF Aveg 9 § |
wafes i gt ag s Tl &
g ae W & 1| 37 v g ¥ fafaeee
wfa-sew & w@ wma g, form w1 ofoorm
ag grar & fs fafred &Y ge st
AT § 1 KT T w7 wwi Ao e
¥ w7 R & qwan & 1w Ut 6y
fagrr eamst w1 A TTET AT W
a7 qw qifwaraz @, a1 3y aw
T ATAT | TETT FT KIAT I,
e gare fafew wriws s&r o
whft W gt 3w # aifew awfa
et

2w # awwsE waA FoTET i
F w1 TwAfas w@Er 4% g fw
aw ¥ ag arg-HEw W1 qg W dar
grft e W oF 3w &, 7 gt % g,
gara ¥, qw Jamd @1 sEraetm ot
s mmaaem TR m g
&, W a1 dw & wreTe 9X gw & Wi
wyT At

Y qTe THGe THe fawwTAY FT
fofes ow gew & “fr mdilr W=
g R Wi ke

(Amdt.) Bill 6204

“The outstanding feature of the
unitary system of government is,
as the name implies, unity. All
the powers of Government are
concentrated in the hands of a
single set of authorities. All the
organs of Government constitute
integral parts of one piece of ad-
ministrative mechanism. All the
force of Government can thus be
brought to bear directly upon the
probl of administration to be
solved. There can be no conflict
of authority, no conflict or son=
fusion regarding responsibllity
for work to be performed, no
overlapping of jurisdictions, no
duplication of work, plan or orga=
nisation which cannot be lmmedi-
ately adjusted.”

#fer g9 won % ¢w ¥ faegw
IeET W EM@T & | 99 ¥ UwAT A1,
qfadt €1, ¥1€ wraa A g & aw
sfaar Fare Y T a, Y aga freew
¥ arr gy faoig fagn man fs #e wr
sqret graT €1 A4 | IW awy §hwET
¥ o foed, fgwr P, @za free
otz wrwez ez, ot o, forr & e
o Tt ¥ fagy fad wg | vy ag
sgaeqT w74 § arayz g g § W
fadt qwra &t feafa gefr —an
far=aft qwrd § ol w o Y v
& | ITIE & fag ogt & wrew & waw
fear f snfeafat w1 g@ wee T3t
g wfgy o' xa Wt # qgt & widw
amd &, #f= gamor wraw efaafegt e
YR FT § TAg ) da gE ww
Humam ko

2w & QTR wreR goret T
T ¥ W NFT A fmgRde g
ardfY | ¥E & T q) R E-wET 9T
ot §rF amer dar e o A R
fAEY %1 wreaT ©) Wremmga fada

™ wkl & @w & gw fados
1 FdA s g |
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et wroRendt feann (am) -
IS wgrTa, & Wi § ez
Jaulircif SUMLEECE GRCE L e
A wr whwr o

&8 fa= #1 ag & 1o age,
TFVET e, ¥ A qEd g, I
w1 &g w7l g 1 a S d fe ey
R AWM & wewe ag A AT fE
T forw qromfos favam & w1 s
w1 WIfRY 91, a% favara gwit €=
& mff &, av N fagm ot 3q7 gw 7
T &, a1 g oA Wi gEe §
EH AT A FTH E, IT €T AF WA
U ST T § 1 9Ty A e
¥ aua fa= &1 mea A @4 awdE W
LLRas Rk koKt A

faeft ot 2w 1 wfaum NE oF
W& Y &, o v ey WY f
AT & 1 o Fw 7w W AW R
FepTl %1, IW 1 GraATai w1 69 Iw
¥ sfaere w1, 38 € adwm ofcfegfagi
w1 W wfasg ¥ 3@ ¥ ATHA WA
areft et 1 Tw wEn, O T
g ¢ 1§ wrg gzeq, s a%, @
A LEIE R il LR o
T & ¥ w7 O g guT ¥ fwT qyer
sfaar o § 1 oz Ak e gfrat
¥ o whwr ™7 o R E, A B AW
3 59 amat pfew fem & o 3w
aframe 9, 39 ¥ §@ gyAT dw e w,
T & WA 7y st dare fear &)
Wit gq w9t Afaam A el ga
%mmﬂiﬁ:m'ﬁﬂwlﬂ
w& | wrf wfeam e ) @ T,
g AT E 3fe R Ad T aAmar @
AT FfraT gwrd weAY € W,
FewTl WY qfcfeafagt 1 awt Tk
o T A R AT e AR )

& ag am wrge wf g e -
T ) TEAT ¥ AT ww a5 A

SEPTEMBER 17, 19656

(Amdt) Bill 6296

t W v g Fre § fan gy e
1 oy & fos oo frgeamer & wg g
T fear§ ¥ &, o dgr frard A
dt, a1 w1 §w w1 S afraE e ko
whaam ¥ w4t va aww qora A fear
& s wrom & wd @ a1 wTow F oA
AF 1 A A9 § EATQ SO A
B o &g v g gt e
# faiy my fargrat & wepare sfaw weere
forel  win & T ey f,
q A WA W | FEHT AT HYHT
foen —werg ol & gm & Ty
firelt & fx 1950 ¥ g 7 faww
ur fewr §— #fer gwwr wow =
iy fe @ ot vt # g Qw
s agmw T g, A ¥ o
faem W ' wEwT K @0 gy IW R
e & o ¥ A ww g

g w ot ¥ avai g 1 cfgs
Lo U I G e
f @ it 7¥ 7§ 2w &, o & Q% wOFTT
wraw @1 7t | agr T A¢T 9T,
afes o sfe o1 qF war Y gEAe
waw o AfET 3T W w1 TR
o I A g @A o d
I W & w= fagra Wit ®eRr
i wae we @ fF g vt # aren

wrere Y I W faw-fow aond
awr
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® &0 v dfemt aft @, agw AR
q6 Wraae g # ag wfaa
wrft 3, fowdt 3 * a1 fe g
tw %  fow-faw dee §
gt wwm f faw-fn afdeafat
B, serfrat 2, o fe g ow Qe 2w
T [T, 0 A THA W, T F
2w ¢ W aw e 2w g

T IF IW ¥ 0 9TH ¥ AW,
gy asa @ T
W wTaTdr W A faet o), gA st
trm g Eamrafe@min &
g W FER R
ga W o g | ooy & gl
T Ievrw KT gt g w wrer |
& 7 # 2w o qwar ¥ art F A wwr
T 2, TwT wrw ag ¢ R oo
Gy GERTT AEY T, forh g g
¥ T, TR £ T S § aga ant
wgraar a1 wiew a1 S faw &%
EHT #1007 ag g & e ¥w ¥ A
e @ afes e wTo W 6
ga ¥ & fomwodi &t exemg
Ju o o qw w1 § | & v o
* gzen g o ot 91 ar et ag
o o # ot gf @ 1w g
g & e ot § art # oy Wy
fan 7Y @ awat g f& S W AW
R aeag Ag A R, e A Aqm oWy
TR w1 savw gy fean §, wrfo
ot § | JAET TF TGA T AT ] |
o ot fagrr g AT, A ot g
g aar, ww W o wfea oo
e W gEer fod gart ann
ot @ wfvw T ¥ W & g
ET ag w1 f s g xa forg amm
g fr o foE gt st
a1 ag A ¥ e, 9ty @@ foi
gt aTA WTE 1 g JEw1 A e,
v Tyt o% & aww T fm W

(Amde.) Bill 6298

AW wiAwA wAmr omam o @
oF afmEmt @ w1 S A gl
oAt fua+ & a1e gud wwar wfamra
AT | @@ gw # 1€ wen gaw ad
W A $T G T, g wE qfed
w1 T *T Y o, wmvw & 1§ s
w0 Al &, fomom w7 gwA dfwa
T 1 AfeT ag AT 9W e g
qv g wzw ol s
T | e foeid gert e wrd
% gRA TEE! aT W 0w
w0 ff wifew 7 oW fedt Ta W
sarar wge 4y w, fed Ty s
FaTET HEEAH aifaw gu,sATer wiramt
arfas go o o@ STOT § gEA o7 W
fawrfai ot 7T arera ype o faan
TF A aw TEwAT e fien @ o
ofads a0 & w7 9 77 ) fom W
urary FN1 fawet oAk @ ¥ @
FE%! a5 fa | T ag gwr e o
X ¥ g W and foE ot @
faegw oF gat o & anf | aifeanie
# o ag fon? s ot € 9w ag oft
yfe gP & IR @ T @,
AT 1T W 9T TATY qeAr W,
W@ Ry I8 e wet ¥ wmem 9
§9T | X8 AW ¥ WH a9 gW {F 1O AT
oy gard e 7 feogErt
dfrarr # wear | s Al wrea
WO AT IRTAR T W fiw %
Ty ¥ 7 wran, feft oft gw ¥ a7 et
ot wifiy & g & o araT A T gy AT
gt T aft 3=

T TS A A R A @R
oY AT wTEr & o & ot # e
worar & s wagl v fas fean &
IuwT OF wTea ®) A wAw & g
t Twe & wowT wEeTn wEE g
aifwniiz sgw Tt &, feary aameft
9 e ary gt § 1 Afer
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[t arderd famp]
rferfiz 1 W' ¥ @w 5t fagta @
Y WET TET ATAT § | AT ;AT & ATt
¥ wrET 13 o A ea wfaal w agi
AT HT IAH FI @ N 9 e
ot % & Freen a1 fagia a1 % WW
w1 wzarq frw o & ), @ w5
/W % | qg oF q@ el @
ot fr ofalie &1 it oifgd oF
%4 g w1 qiferdz & afow & gem
w0k, ¥ET WET A 9T S Tl
qT 91 a7 ¢ foor man Az de A
fwar o | gE €9, 97 ggO OEdt
&t goeTd 1 Ag g wifgd «qr
T &k are anw s o ¥ e § e
i I qe dfadi ¥ g ¥ @
aiferdt 1 BYE fear § 1w R
affeardiz & gra ¥ Tad i weg e
¥ ag s W fie o arferfte o arferdt
3, gux gro @ ofesdt wfeofer &
I § TEET FT HORTT W AT
§ oY Ton woerl & Ay Ew wAEd
& G o A = et oW AR
T qT w7 W g g e
t % w9 & Wy SRR WY gl 9w
T

s Wegwne Y a fi gt i
wt el A Wgwma T g
§ood smger ot fer o B

FJUTRW WEYAW : GX T wY gw
fegwg Tt v @K

sfierelt aresTedt fergy : wmaTe W
T |1 AW 9T AT gt § W Ak aw
#t ag guean ¢, W T | fed
N wraTw & ar ¥ gErd ot oft &
et nd olcid §f

SEPTEMBER 17, 1065

(Amdt) Bill 6300

31 awg *t gwend § for W
& = fafrezx age w1 sq e
g § 1 OF awen o oag @ fw oS

w7 A e §, AR Ty w7 g, faorft
¥ TzATL W EWT AT AEE qAIA &
Tzart w1 g, 39 & fag o o S
ag & wfaw aad fom a@ & ww
wAR wfawa Fow w0 § o I
qard ®1 9 7 | o T § S
wfuwe qard 2 & o A ¥ -
'z tar wfaww a0 ¥ Ja® qad
w1 e e AT, fedt € 9w 9@
U & % wfiwa @t oW
o ¥ N wE § X fae amdd W
wrf et Y & dfra & A o

oft il ST wwwy (FEI)
AT AT et W 7 @
g fagas sepy feqr § 9o &
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g wT g 1 IR W fadaw ®
T Efr W™

iy S g Siln -

faars % wfaesr & faems aff 2
w fadas ) 5@ § % T ST
aft sAtT grar & fe gy 17-18 &
7% waA fauTT W w@7 ¥ 3w fomn §
o g dwd § fe g TEt T @
afeat wpft o ot ¥, gw T oftw
A T A T, T TE ORI
At o @R 1 T w1 A wfeere
YA % T4 § woR fegry #, 3 fawgy
& ¥ A wrf oifeet a1 qem
e & A et 1 oF are
AR 17 ot gTw & g ferr et
St IrrET A 3 0@ o w afrere fen
e arqe & fr o g o

BHADRA 26, 1887 (SAKA)

(Amdt.) Bill 6302

T & g gu W water durc o &
fE g gfrafadt 51 firgr =t &9 & w0
STt & gET ¥ W foer ¥ Wi
I o @ e o ok o R arfaedt
firgr ¥ w1 A R § W e
oF W wTor ag B e ogw s &
ufaere da & forr w7 fawy ¥ fear
T § 1 xEer wion qg & fe faw-
fow gt & I faw-frm  arfest
ot & W R e ¥ & g e
= E

oF W ara o § faw g orow
ST AT g | QY W T E dw
¥ g g aT o, ¥ ¥ awr At
sl ¥ geww £ 9T o oA 1918
e ¥ ax o @ § e T oo
T ¥1 OF g wWiT EA 9T o, OF
q.m’fﬂﬁﬂiﬂ"'ﬁﬁﬂﬁrm
#rt aFaer T8 frefr @ i ag Wt
Tt # wwar wfow Tw wW, Al o
W wh | wTR Tw Y § R e
e R R s K
fr faieft = § wavar Tt qear g
wé § e wew 2 ek wwex § o
Tz T &7 wX § 1 Faw aform
ag gt & 5 safwrmres & o sfagi
¥ ag w § e wore ww wwTe R
@t g &, W e g A
freran 8, @ gaTT @ R A
¥ g ot wgx § v e e oo g
W e ¥ g A g § o W fw
g o7 &3 qU  IW H g AT oo
YO § g AW § W 9T
g ry s g ot At 6 & fed
wiet aforw g1 ewy &, @R W
oaT W oasa § | e gt
g o gY 71 & fie gt Tyt Owea-dw
dwm gt ot
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[t oY wE Fwer)

W R it aA e o
A ®%a faar o gwTt a@r EwowTE
AT Wt At gere faam # | W
' syaeqr wava & wf § fE dw
e ez fwdt ot ey ®1 ¥ gy
¢, Tww WA frgaor & <@ A &
afer qR 3@ & " wpw T @
fe aareg =w ¥ ov wox & wOoT,
sfera w6 § FTO7 I @ et
% A W wweww feafr @ v
fet & ot g gy ot % fagr W
qar 7w 8, oF fasg ot qar w@H
o ¢ fe foedt o o & ot @
w=H F&1 ¥ S 0F UK g
@t ) | O wWw ax qwwr gy
ﬁmmmwﬁmmm|
Pafewr e w1 & ot o T T
o fed 17-18 s gk
1T %7 ¥ a5 § fw frelt o wmmv
# waTey W ¢ 9w ) doow foefy g €
R v a8 woar wiew wend | gEfAR
36 ¥ % wANfa W oo § fs gt
9T AT W wFW S0, g9 B G
wfawt § 1 %0 guw ¥ A v fw
it gl g et e g
¥ ag gem fea fe ¥ gt o
T ¥ TEATT O FT F IH A 6T
o § 1| & gumen § fs g woR
afear w1 2w 4 & 1 g9 faegw
aw ¢ g @ a1 Q1 & Fr g
farg 0% § &% fs wrw §, §fo dadt
WA ¢, e e g,
frar &, for g ¥ wor awl A
2 famr § 1| &= wigan & 5 39% ww
% wrf &9 Amaw afedt @, ¥
AME-AE T FE WG AT AT A
T § 1 frew F al @ & g
sgm sz mfrntqe g fe
g fawrr awm A # A sfeire
gl gro WS afew ® wEw aoe

SEPTEMBER 17, 1966

(Amdt) Bl 6304

¥ frgw & W ot ag SO WRW
ar # 1 g ag & fe g faat ®Y &
T Wl O gAAT 0 ¥ auAr S
@ A § 1 Wl W W w7 e
wIaT A1 9 o mjrRA a7 0f | 0%
W FET WA BT AW A F a9 g6
won § 2 fady aeg oo Y gW oA
®! wrAA ¥ fad Aave Aft ¢ fe ag 0w
& afe! & w19 0F 7 W AT
1 g a @ s wE ¥ o gw A Ay
wfaar & #vf coaegr & 9 I 0
Tt =T A1 wr ww § arg Ay
TTHTT WIGT & WTATC qT AT gL Wrare
q¢ gt wé Y Hreg Tt Y ¥ w7
w25 TIeET B A W, &X AR gAY
it ¥z WA TR | AT W TG A
wyfer == Y & a7 3w A oww v Y
T Al 2

# fadza w=m 5 &9 ¥ oF 7@

o Af w0 ag e ST wwa
aft & =vaT | gwr ug @ fe o A i
® ® t | WEN-NAT WERA 9Y
ft fm a@ & gordl FOWI7 & FOv
¥ T, g7 gk, g T w1 A
w¥ a7 | forw wok ot 7w gt W fem
wfy fm g ==1 om0

T aw gETe oyt afdefal w
st Wy = gy § aw w i ady
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& a0 %1 57 ®1 U w0 fgw
afesr o w1 wemmr At A
2 for &t o7 o= e o\ ) Ty
wew fodas § g w0 & A1 g
* o aft & W # www g
Wt} | Iw ¥ Iz Ow gEvw WO
wfgd | 39 & A T F OF T
HOETT A | A N At T weAy
1 ¥ wak w7 wR w1 wfrer oery
gare fmr srdtm it arenfawes
# ¥w % wwar wr wwdy §, mdro oo
o Tl § W W AT W
1w dw A fem oA g
2w zwel REN F Tz T w0

oY siwremw W (T09T)
IqEqA wEmEE, gt WA e
it v wRY 3 wfea 1 A
w71 & fd ot frdigs Sufeqa fear @
g uw Gar wtfaw faeg & form o<
918 myn ¥ fawre &G0 @eww Wy
2 9w gart aw § wfoar & famio
&1 @7 97 TH WAG T9 9T 7T NI
qi% faae fem man ar ) Taf &t
2w w1 wfafafam saraifas &r @ *¢
& wfaur awr &1 frmlor 7 gwn =,
firT ot gar qw & AT g F, A
a@ & fafww wat i fafaw fammd
w1 afafafos = am A o
Sufeqe ¥ | 99 ¥ gura Afaum AT
frar ot ww @ w1 A= w @
Yo gw fe gt ¥ A
g9 7 FARTT §ETR TAAATCHE T
w1 fosrfor faean @ ag % w17 ¥ AW
e 21 | e 59 wem w1 A g
oY FAT § IW W4 7 AT qW H 6w
wiEa T § 9 A AT e §
U WY ¥ ¥ a4 3w ET
YA AW W AT F 3 T, wOA
2w ¥ favrraaT #1 3 £, 99X 20 €
fafag 51 2@ T wo d@fraw w
Fomfor formr 1 1 29 3 o T W T

BHADRA 26, 1887 (SAKA)

(Amdt.) Bill 6306

& 1 s ¥z & worfr wier @ s et
SFTC ¥ gt AW F forwawr 7GR ard
wiag ot arfn meer X fory
wroret & dfor ) v W fadow
%1 agi I9feqy foar @ an WA
¥ qrq ot & we , dfew aw W
W oy wyferar ot gt 3w H wihg
doTh At §, wrione §, weanit §

g9 & oot aw ¥ frd wmrr
qgd womaa w1 fmior v & e e
w= fear & 1 ) wwar & fie o wToy
¥ ¥ W AT W oA Ao dw ¥ Y
aiww § fow o & v TEm
aeft &1 Afew & af T g
v af fawrw 3w % o 46 wOX
=Y wrardt § WY a7 agd-agh o s
Y weeft &, wert a forwrer 2w % forer ¥
fafas sw &1 wad § ew WA
W ¥ owews wrEA w1 ffo w7 &
o & werf wT wwd § ) owT EW
vt e @ gt o et & o o
? @1 gut A owgh & fe owft ¥
oY W wweft F wgy o & o £ Ay
sz B fe it @ ot | o o
A g ax v At oF g
w1 OFT w0 $TRE 06 @ AT A
t © w0 £ agt wnardr §, Afen
wgt wwE O H@r 600 & FTHT K
waT? 3w ¥ o OF qifeEniz an sy
YT 3w & aw & g of & W il
At 3w & farrk woe Y, v w1 Froaw
st arww A b g o o
aiferariz grofr at ag dw w1 foRw
&% &t v wft | pefad & A
fomr * wqremat £ A1 oz e g
fex wpn e § i wm W@ T
o qravawen aft § fs qw s wfaam
¥ v qwre w1 Afaw ofcedw w€

w & fad o gEa wrow ot T
wrgen g 1w Wl & g e
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w1 'y § W Tow ORI A @
wdft & 1 & v g e fom ot &
fad gwrews wTER ® W FTA R
Tl SEiA g @ 91 #1 gt
wfagm # fgare & guEw w7 A
wifiw %1 0f & 1 @i fad &9 vy e
AT A A9 WTEA § A T WO
w W% wed & W T wefa @
w W B | gETT O § W § Ay
gfrs wTs ®2® & 1 aew gt TRt
wR w wwa § afer difr de
%, ot 3u % fag ot qrx ot feafr 8,
¥ fF qra 2w o ¥ § ook e
I H IW W SRAVE e W
fot s w1 W ofearde @
weat ¢ o ¥ fe 3w &1 o 3w
¥ W @ W "t w1 ww A
I C L

gt % aae sgm fe g wfaam=
faafe ¥ swome W @ W
Xt g w9 3R e e
gar @ fear fi o 2w % fag avgw
| (I
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9 8 T TT [T CHFRAT WEA
qgfa # am &73 ¥ vy 421w
=g = § fe afe gart @ famw
¥ ¥ qeTeww wrRe am) fea mn
@ @1 o & Fe ag G4t A
H wd wm, wifE oF yam wdr gfe
feeet & d31 3w W 46 wOT WA
9 WRA WHTE A1 T THATRETERE
wrEA A I, @ O JAs wE
g ot e s & fagin & faegw
freg g o

TF & W wEn A g o
T Ao AT A F9T wIEIGUA
wfeam & # dw fen a1 oY 7y WA
FETAT T Ar WY IR AR W F
wara w1 fors fey 2 g wETwr-
e wTelt A I W w97 AT W
O AEATT OREET A W 93 &R
I Th-w ama 71 s v} B
FATT TET T AEIT WTHA WHOHT SEr
da1 7Y g 1 g ow fafiresr sw
w1 gty wraw & formdt want ogd o
¥ w1 ufew ¥ ofaw afed ofew @t
wwft &

Fa am & ag qarn wpw fe
gt gfer ¥ fo gpede § Y wro
T fe 5 1 "o A ¥ oo
awifer w71 w1 wfiee §, AfeT 15
A w=ex § faast g wvet # v faemr
awfee a# 7 awd | 39 ¥ ff ofr
feet o ¥ g ® awteR w0
wig § @1 39 T W A B
o ¥ ¥ ovd vt # menfa ¥ gw
AR AT AR I W g d fr
guTa wfaas AT @ o aw 2w
H qATATHE I W THY U AT
wITEA & TN ) TEE U WY ofaarr
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W il Y T % wfow w7 aer
% | Y duvews wEw A g Ay
Q@

gare Wik & o wgy fe 2w ¥ ama
wHET & weew A a1 afed) & e &
weaew § fadr syfer & 1 &t 3w e
t v 7 wfers aweard § forrer g
T WTaT ¥ wT wwx § | T ou A
Tt &, 7 v e § o & waronee
¥ W §faeT § @@ v e e
w1 & | 7% U sragrios o @ it
@ AmE ¥ qgS 2w #Y owar € g
W wrr wifgd | wfram § gw T
w1 ST wo & gwwar § s
& fasg grm | o= it AT FATH wog
& WTHA WTOT ATT A1 A9 ¥ qEd Og

ety § i o %Y T o o foE

forer T T wrEe STEdt & 1 QET A w0
dfram ¥ dvea T T ¥
fawg grm W< & awwen § e e
agifer Wt grm

vt oTE awg oz g A dfeEe

ot FEY At wHEaT dur g Ie g
T qEPE EF |

W vl % 59 § geAg e
& AT T W w0 gu o frie
w1 fadw w7 §

Tio TrAITY wifgar (wéwmame):
oum sgrEw, st sewd et &
wwaa % gF ara o § e s
fif AT & F2E0 9 BT W e
o g A A av G g
wifgu, witfe Ao mei & ave
o wf@ fame somm s ¢ 1 Ay
% Tt & are ¥ v s wfaam § oga
Foeaw & I oA A awlt Tw
faeger w=a g |

(Amdt) Bill 6310

¥ dfaam T #oEa ¥ wEE
“femmtz g wra F wEw T E
oz ¥ W “efear &2 @ wrw?” @
g1, sifem fear gur o ot & fren
T aTF & wTowT e, W EW A
W wORTT e we o O
TET ®1 O &% faeren qr, 9@
e # a0% § wrow s o=
g

TF 9T JUT 14— 15 AT 4 1947
| Eh 9w w1 A faegw
o Ty § 1 fad g g g & o oee
AT § | TN Wearw ¥ OF e

“aiver, TETYT AR A fgrgEe
dmr g dwm wTmE AT
w1 AT AT TH W
wt @ Tl o, o TEE
WT ) 7T ALY "W

fregre ©F WA amer O
oudt aefrc wTqmE qu ko
I & oAy gEw A g

“fggers ® ag aefr fad
g 3 o W,z et
e fesmit & el

7% 3w wea # § wfew wrew
wiuw w42 % formd frgena w1 qzaa
o g g 1 @F e e oo
fz o W’ W gEd avw W
qifewm 1

o foe g% vy g
‘1 Tl ¥ A fagra w

ot A TqTEerT & B

& og gwww W iw owam &
% faumr ®m % ¢ @, 0% fawmn
Aot A a1 g fraTn W Ay
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[ere T g wfgan)
9T | 9% A9 IEE Wi ¢ WifE
WY ar fawrr w1 Y g TW@ 9T wHT
¥ | X6 TENA ¥ ¥ ¥ €7 0w
qrét & waedi w1 g o7 arw AT X
s ¥ feqfr ¥ arz v wofigm

o¥ ga1e qg I5T § 5 oy =i
fergeare # fal werst, maet e v
A qaman, fa® gw 7 qoaT o, A 2z
Y, ag Rafer & araa qardt wmy o
i qf fawwa 3 0 wE wror £
afer gx q= w0 § fn aifee
1 qeeAY qAT ) W7 97 1 AT IH
g # AT wg @ e o ow A
WA g FT & gH I8 UE 9T g9
91, a7 99 TG & qeedl AHy
#Y 97 ey faar 3 7 F gz A @
Tg qeeAl wAT T &1 I A e
ATHY TTATH A AVLN | AR AifEETT
At A ot I asfT A 6T ¥ A
A 1415 FA, 89 1947 & TgH
gH ATt At 3 o w7 A 9

W g & # & agm fw
aiffer ®1 geedft awdl @it wiw 0T
WA a1 912 9rd IEY w7 A4 w96,
WA A I A F g 2 ra Ay fw
I A {1

o wraws gafroe 8 o w.
ARG U
g 1Y AR/ arew af §, Wl wrw wieh
oY Y, Afex & oF @ W g g
6 farg @ o gz faow grar @, ==
v 7% i & qeedt wi w1
wT Wt wrtard weer A afyw L

Q% ATATT WOR W T R

To WA Wifigar : w1y AT
w3 ure WAt ¥ gt <rx gww ATET
g feay amn sfaem & agn wsan
o
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oYz o M9 §Tg OF AT W
qarar # fe oifeema &1 oot WHE
o & wew & ara Wt o g & P
swTr wef—wdt W gag gn fae
# fr7 € woer FaA 7 A dE
wrgan, afer g e wgm e fw
o qgdy A7 dgerdt A A e g
oY ot Wi form wwoTlr ® wEw ¥
o W qrfees 1 w1 wHE T g,
FEHT §C A § fom aedr § fir e
o7 &7 & -2 gre wo g § A
fegma & goere Wt foge &
W 1 A & 9T ® AT FW
% faw dar w0 wifgg

- WY& x| A F Y v g e e
wtt w7 mige gfam & 2w
rw g & gfamr & Y @ gwa Adt
aF I @ ofeEma W S oaw
foer T o =12 § 1 9T W A
at fie g7 ox or oy § At & 3w Aw
w1 wror fraran W §ofe forel
goerT %1 & 3 gAw foem o 2, afew
forget o € gy wlw A}
ot ax & wafaer= fe sk wer o,
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fegmma smw g mav A fegut w1
W A0F ¥ Tow T« qAm A fE
T I T R T owew @ from
T &ew g arn wifay, faege
CARC I O 1

FHY § HIY-ATG OF FEO FT WY
2 %9 o= a7 A § fr woe wlf
for a7 fegem s @1 M @
gL 7@ ®Y anve wifw fred™ 17-18
ad & I W T & ag wraw faw o,
e fY o @1 ag T ¥T ot
a1 wfge o gea o
% 39 aefre &Y fomet gw A ET AT R
fz & 39T o0 wTr wE wT
aifge | gafem & area ww ¥
frza wem v fzmzams, femg & oo

1
¥
3
ES
4
E

& g% wifiwd amg vy w¢ ds I
1329(Ai) L.S.D.—8.
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g1 & 2w @ g fF a9z o gt A
ok ¥ & F o gy A & ardw
®t afvr o & 9w §, o oad
W AT AT wY aos & f e
T A TR E, AV R Qv s
wdt &, & wror ardh® woAr Sga
qe B A, e R R demfa
woy Wl #1 Wr g der & Ay
T A WA TRE ¥ ) 6 A o
T A ¥ & arfw wow awar
i fis ot W T & frarmmar 3
fgrgeam oY qoe & @t ¥ fo¥ fiw
are # ¥ ww ot 59 fzem ar fire &
orét aga war duv gt & A A W
awT | Afer ot oF T o 2
& 7Y o fe g W feamee
¥ wifpr a1 A F wifew ? aw
qerzAt g w1 arwer I 9T & g
g W Al 3w ¥ Ot gt oar f
ok ¥ e wg fF st St e
ot A AR A A et o

wy W N g fed X T ) YT AW

Afed | & wrehr T vy T o v &

wgn g g 6 o o are dera &
fowmr T¥ 1 €9 A0 ¥ mA § Ay
o w7 Y T wfge | S frw o
¥ gwr g, feery framy w1 A
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[#1o T ==tz sfian]
3 A 07 WK W gE Fow Al
& 1 ag TH @ndY A arq ae @
wifge 1| wafe mfad amg =7 g
t e “sfoemr 3z @ W &1 wew
w0 qIfFET ¥ g U W AR
fegema fomalY fe aefic gn & o
fei ¥ m e et Tmar g e &
wod feer % & ot
Mr, Deputy-Speaker: We have to

close the debate at 3.30 r.m, We have
only 35 minutes more.

An Aon Member: Please cxiend the
time, Let the dcbate continue,

sft st el T 97 §Wy
T foar g

Y gm wT wonm (iTw)

F e o7 Z1 92 w1 awg 4gr fam
Ll

Beveral Hon. Members: Two hours
more.

Mr. Deputy-Speaker:
Two hours more,

Al right

14.57 brs.

[Smr1 SowNAvANE in the Chair |
Shri D. C. Sharma (Gurdaspur):
After hearing the observations made
by Dr Lohia, I want o say one thing.
The problem in India to day is this:
the unitary element should go on
progressively increasing and the fede-
ral element should go on correspond-
ingly decreasing. I think the hon.
Mover ol the Resolution said that he
wanted this to be considered fully and
thoroughly. I agree with Shri C. K.
Bhattacharyya that this eennot be dis-
cussed in & light-hearted manner and
cannot be decided upon on the floor of
this House but that it requires a
thorough examination of the whole
problem. But there are certain things
of which we have to take note. We try

SEPTEMBER 17, 1965
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to creale a classless and casteless
suciety. We wanied to  create a
national ethos. Have we succeeded in
that? There was an upheaval in one
of the States, the name of which I do
no want to mention here; 1 read in
the papers that, behind that upheaval
was a caste which had lost its power
and which wanted to regain it, ©Of
course, this applies to many other
States in India, Casteism, of late,
has been gaining groung in India, At
the same time regionalism is also get-
ting an upper hand over, what I may
call, nalionalism. Whenever there ja a
talk about g steel plant, everybody
gels up and says, “what about a steel
plany for my State”. This is the volce
of regionalism amd regionalism is be-
coming rampant in this country. It
is a very distressing sign, Besides,
communalism has reared its ugly head
again, Those of us who  had
heard the deliberations on the Aligark
Muslim University Bill must have
noticed that a very innocent and harm=
less administrative measure had been
misunderstood and had been interpre-
ted in terms of the surrender of the
rights of one community at the hands
of another community. ‘The approach
which was made by some of us, in-
cluding perhaps myself, was such
that....

15.00 hrs.

Shri Kapur Singh (Ludhiana): Why
‘perhaps’? My hon. friend is also in-
cluded in it,

Mr. Chalrman: That is his way of
putting it,

The Minister of law and  Boclal
Security (Shri A. K, Sen): That is
the beauty of the English language.

Shrl D. C. Sharma: ....the Aligarh
Muslim University Bill was a kind of
challenge to the Muslim community. I
would submit that it was nothing of
that kind.

My own humble suggestion is this.
During the last eighteen years of our
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life, in spite of our best efforts, we
have not succeeded in creating what 1
may call a national entity. which
should exist in the mind of every
citizen of India....

Shrl Kapur Singh: Let my hon.
friend say it again.
8hri D. C. Sharmga: . . . and which

should animate all our actions, which
should electrify all our thoughts and
which should guide our behaviour not
only in our home but outside. This
ig the big problem which we are
facing today.

My hon, friend was talking about
history and about what happencd

in the days of Samudra Gupta and
Chandra Gupta. They are  great
names, and I bow my head before

them,

Shrl Kapur Singh: Is the hon. Mem-
ber suggesting that we should be
guided out side also by our wives? 1
object to it, It is enough that they
should guide us in the homes.

Bhrimatl Yashoda Reddy (Kurnool):
He said, ‘in our lives', and not ‘wives'.

Shri D. C. Sharma: 1 do not know
why some people are <0 obsessed with
the idea of their wives all the time. 1
gave up that obsession about 34 years
ago.

Mr. Chairman: The obsession should
not be there with the hon. Member.

Shri D. C. Sharma: My hon. friend
was referring to past history, Take
the case of the British Government.

" They started the process of giving us
provincial autonomy in the year 1920
and provincial autonomy went on
increasing day by day. In 1947, the
British Government had to fold up ils
tents and quit. The reason is this If
you give the States a taste of power,
the States want more and more. Thr
appetite feeds upon what it gets and
goes on increasing lts fervour for
getting more and more.

1887 (SAKA)  (Amdt) Bill 63,

Shri A. K. Sen: My hon. friend is
quoting Hamlet,

Shri D. C. Sharma: | was submitting
very respectiully that these were the
tendencics which were gaining ground
in our country, and nobody tan deny
that,

Here, I might refer to a declamation
compelition over wheih I had presid-
ed g year back, [ think there were
about 5000 students assembled there,
the pick of youth in my country, and
the subject for discussion was the same
as that my hon. friend has brought up
for discussion here today. I may tell
you that some of those young men
made fun of us. I found that they
were making fun of us, because I was
a Congress Member of Parliament
They were meking fur of us because
of our river disputes, bccause of our
boundary disputes, because of our dis-
inclination to meke educution cven a
coneurrent subject, kerause of oud
desire not 10 have mure all-India ser-
vices, because of our not having even
one-third of the Members of the High
Court from oulside the State con-
cerned....

Shri Kapur Singh: How can he dis-
russ the conduct of the members of
the High Court? This is too much,

Shri D. C. Sharma: I do not know
what s objectionable in this. It is
written therv in the Constitution that
in order to promote integration of the
country, one-third of the members of
the High Court should come {rom
outside the State. Is it not written
like that in the Constitution? I do not
knuw why my hon. {riend should try
to ubstruct me, So, those students
made fun of us  because we were
giving a very sorry account of our=-
sclves 8o far as national integration
was concerned,

Shri A. K Sem: Who made fun of
the hon. Member?

Shri D. C. Sharma: | know that we
have a movement for national integra-
tion now adays. | know that we are
trying to promote national solidarity.
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[Shri D. C. Sharma]

1 know that this national cmergency
has welded ws together and  has
brought us nearer each other, and 1
think Indig stands today one and
united, and India has never had that
fecling belore which it is having now.
I quite understand that. But the
unity of India should not be created
only at g time of crisis,

Dr. M. 8. Aney (Nagpur): It s
bound to be like that,

Shri D. C. Sharma: We should not
wait for an aggression to think of this
national solidarity and national unity.
I think that this should become a part
of our living, a part of the schcme of
our life, a part of our daily thinking,
daily behaviour and daily conduect, 1
think that that can be done only if the
hon, Law Minister who is the custo-
dian of the Constitution of our
couniry devises some ways......

Shrl A. K. Sen: Which 1 was.

Shri Kapur Singh: Does the hon.
Minister accept the assignment that he
ig the custodian of the conscience of
the country?

Shri A. K. Sen:
to me.

He is very partial

Shri D. C. Sharma: 1 think the
Law Minister could devise some means
by which he can try to put an end to
or eliminate or at least diminish those
tendencies which are trying to pro-
mote a kind of disunity, and try to
bring about or give expression to
those tendencies which try to promote
national ynification,

1 would take the example of only
uvne European country in this con-
nection, namely Germany. Germany
was divided into many States and
cach State used to be independent and
self-sufficient in some way. There
wag one great man, namely Bismarck
who brought about the unity of that
country, But that units happened to be
@ short-lived one. Under the impact
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of war and other things, that unity
came to nought. Now, we have two
Germanys there, West Germany and
East Germany. Eeverybody talks
about the reunification of the two
Germanys., I do not know when that
day will come when the two Ger-
manys will be united. Of course, I
want the two Germanys to be united,
just as my hon. friend wants India and
Pakistan to be united. Of course, 1
alsg want India and Pakistan to be
united, but I do not know when that
day will come, But before that
comes, 1 want that there should be a
scientific approach to this problem so
that those tendencies which take us
away from our Indianhood could be
eliminated and these factors which
promote our Indianhood could be
strengthened. This is the problem
before us, and 1 think that if Govern-
ment undertake a study of this kind,
the purpose of the Mover of this Bill
wil] be served and he would have
done his duty well.

st myaw ey (For) oA
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T T § I OF £t Fg e
HFTEAT FT AFAl £1 AAT WAT
TAAREA, WO WA Al |

W gow & W e
TR A s s fEe F A &
UF WA T AT W AT R A A
T 1 Afen fagre o @ #®
AT q&q el T FE ToW qRIa
7 g e & fv aved wraw o @ g
W 1 | ST A& TRt oF Sl
e ¥ Wiy § 0 OF A9 g Y
w1y & W oo @ O% A
T E | gL 2T H @ g g 1 §ew
% W Fgal 8, w2z maAz §6 w1
A & ) I wEw & s2 farr
agl st § ww § gfi § fam
et s TE1 | @Rl W9E T e
o T Ewr A R oW A @
T AT Oy g g e o s
oy g1 AT &, A oA Ay g, A
dfe w1 SrewE W A § e At
e T § O g # A R
I(Y AN | gETT AgT A_T AW
TR T w1 F g1 adeer & owr
W & FT A% § 9T T aTE ¥
sz ¥t wzrd otk g€ &1 g wfyd fr
79 0% g9 § a0 FT 0% G I a7E
¥, UF TR 1 A7g § A% g1 W |
T W H T A9E A1 4 T ¥ ¥
TATE WTH g & O WY TE AR
§ fir et wen & fr mgrge § o g
55 ¥ 7 fawar § agt & Wi w7
W W ¥ FEA 7T 16 TTE WA
faa & 1 voTeE W § 31w, S1ER
€ avg F1 A A 2, T T At w3
frar ot wwen & W f& 0w A &=
Tz wraw gt | fam for gw v
Ty gn Tenw &1 AT 7 A, & g
ATt wRAT WiT qAfeA & wror -
AT T, TEEY aifow & 5, Ft garh )
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T oifeEt € Fwg ¥ WS omam g,
I8 % anfow & F Wi fam fem e
% arq gw foe & oa gw 7 o 9N
? 2w ¥ @ o frarz ww AW
u & 1 q 9gw g grew § &
¥g1 a1 fs mfeam o frgem W
wwer oF {1 A & g fowwan g
wEr oY e o Y @, ferary Feafr
¥, waz fegem &, Afem &, -
frator & 1« ag w5 ot @1 A & wa
uF ft 2z T ag g

& frdfear & mrg wgm s
£ fr v e a2am # oy qreAfeEe
&1 AT T T AT A § ) W
aF &2z grft At FEAIA w1 A
T w1 wrf Ifm www 9w A
TR 0

T FH TF 9T A T FTH FAT
¥1fgd 91 99 TH FHA TOC GXWMHF
v 8, fagre, s#er wfe ¥ dwn g,
TmA & T § e e o ag
i AT & e godt oF g # qa
frirman g, ¥ W * ot O § WIR-
frdi & o farerrs a1 few, wew &
Heardi 3 Wi s f 6 faers A fad o
w0T G 97 w1 g T g,
IARI W FT A T AT |

TETeRt ARt W ArEd @ At e
W | AT qF AT AW Ao AT
a%AT & | Tt ofr F o ar
‘1 would not accept the partition of
India even if the whole country were
to go in flames’.
afer gl % frami 7, N T & 9B
¥, I Ty o1 &7 I w1 A A
ot gwer At a7 @ frowtr ow
BT T § | W WA W94 W AT AT

W g § T fer fm, e
oA i ot g 7 # aew A fe
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[t amar= faz)
BT, W gHA wier #1 3erEen R
gy oY Zw A & fo Avew A
quT wY g, A wvw 7% ag qu faw
g &1 7 famar | g dW oA
asTf T® WA A TwAr & 0 oW
frmram feaitfer Jom o & O
9 & Ted A, AT & TIR A guwrQq
agal w1 qe w7 faar @ W AW
fearem #1 womrfam fear & 1 o 5w
1 frreTor w7 #1 ow #r ader @
& w= wAT 22w 7 @ w1 §24 1iAdE
B | WY CATET AT AL ATE & w4
war & o fak g# anfow @ T o
BATE FHNTY & M @, W9 97 AW
afmAAM AT g ™
g T 7FA ¢ % gL Am H, 15,
16 I1 &% &z8 gi | A o= ar
FH AT AT @1FA A FHEZ TR
Wt z% wifed fF gw &gw meAaz F
g9 TALT F |

we ww Aifear e o &
T #) A § SR g Ow
fafrezt & w1 o1 f fegmm &
FAT FIE gEET ¢ gun §, FrE wrwAw
LA U I A S
45 T FY o arAram ) et
aa % Tfeem & fafeed sz
71 "wfea A femr aom, a3 aw
aiferm & o fafeed s w5t 7
wfi femr wom, sa% dfaw wfeam
w1 T T fwar Smow a9 % gEra
M A T gvar § W 7 gH 99 fam
a¥dl & 1§ & T & fae ot Tg
BYasdr 2 1 A% ¢ W ¥ g AW &
forg, sgwrae & faw ot g &) At
& ¥fwa ey gk dwm ol agwmE
T it w74 W vt § 1 08
#qT " AT e g 1 gEe
e Wma § o T AT e gEw R
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wwrfaaer amfadomafafosad |
W waE & feeai & w19 avdt §,

faeea & daw & qg Fg t ) wE
faar #rf sro 4

AT A F2EH H WA WA 9T
fawdt av <t &, weT wE A AW
w@E | T A fred w1 0w @
et & i dzx %t woram vy o

% garw 7g o § faw g At
T gar & 1 wrE Wi g
A HORTL WEl URmiEE sl
TR QRIAIET T FT T GAT g
t A% H, g #, wrede ¥, firafma
¥ & o w7 TR owHrEe firgr @,
T ATEg FH AEr #1 AmwAr o
95 T 9w frmremAT o@, e
femamn qdm, @ w1 = frwmn
qEn | T T Y A e § ) g
7 o Y fem 2 wfer & oo @
TR e oA A o o wgra
w1 ST grar §, wiwl ¥ Fwwfe e
Fw g 8, aE ¥ www w7 aw
£ & 1 A ¥ W afeRTe SR
WA &1 qEAT g A% &Y awar &)
18 & ¥ s gue o fean g
at 45 w0T F 97 IvT 9w faom
THTHT AT A%AT o | 18 W X gEA
frmfor a#ft faear | fres w9 @R
T & T urest { qa § o/ ow™
ot 3% wwi & 9@ vz owm b

‘Not by parli itary speect of
majority votes are mighty questions
of state solved, but it is through a
policy of blood and iron”,

WA FT a=u1 a7 Bl g w2 fresar
o7 %1 axar g7 § fear amg, f
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F &z AT, SHE I T, Kordy FY
9% | 99 TWT BN A% W ¥ wrew-
"R ®Y TAT EY WA | gty AT
¥ uRT 91 ¥ FET A frar gewr
aeirn fedte fawen, fawea fawe,
Trorg fAeeT | &R B ot arfer
e qwAdt | fwer S §oqer
t | w afed & Ifar w amn
WA 9FM | ag A AN G
Wt & T wo awdt & AE-oETETEE
#Y & o s awedt 3 1 oifeeft wind,
wfvr vz &% 1 faordt ¥ qov 2R,
WIAT TW A T AGT EO0 oo
0 gt aeAr ® g e, avea
wT T § 1 T aw e amrn
WO T A @ aRE Foar
g, fed Fear g & AT adem
@it wew aw W gy AW ¥ W
e ) oo e A W s f
& s § e gt v oft ow A
N 7 F fF qiv AT ¥ 79w, o
ez 9 ay WA §, T o ow
Wikl §79 wAATz W1 g AN s
&, ¥ g or fr sw @
T ¥ wT A & | v afeEE @i
913 gz awar &, 17 S gz @wn
¥ 1 ag w1 i & A, e o

IEE! g9 @ | ury N N oAy
wowTT W W fear gar & 1 e
A 2w Y qaed At frar o gfr wht
arem ¥ o f 7 o o ¥ A
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2T | gfr wod 2wt o qm e
4 qgi 97w S § e
AT JEET AT TET 4T | AW {1 WY
qANT TEFEA A G 4T W) 4 IW
TR TH HUOTT A OYA T W) FEAOH
S F a4, Ay o amy
arew At | T8 ¥ BT¥ €T wwIw a7 §
fw s s gror W v AR oEr
W wTE )

gfaq: afaar: ad aws gy |

a% a3 & fear wif wen Al &

@t fam wwe o o & A
frar 3, 9u% faw & 991 quifuras
W E A7 I A K ad wm wwar
g & efrw gfne ag @ faw 1 arfow
A F TR 3% I fewAr Zanw adi A
L 3

st fegre feg ( rwgr)
qamfa wga, ait W fadaw qea
¥ sy gafem § gw o A go
R ¥ qF aw A F w1 we frdaw
B EECEA AT | A T T
afies ot ¥ o1 w7 wraef g W ww
arar B0 g A o wdrg goere ot §
g g fafew wrew 9 fawrem aré )
fafewr wmm & owerw wmEw @,
afrzlt wrew @1, @9 wrEw A ar
w7 1935 ¥ fafew mrbiz & waw arx
TRz W ffear e i aw wewar
# fs Wy ¥ ww aomar wid | afe
BT 1935 A A ®T 1947 7%, I WI7A
Ay gwT, AF SO GO AY gt
T e avé | feeft T & A A A
w51 1 7@ 1947 # fpgem O
rferr w1 azaTT g o Aw F
fes @y i | W * ford A o e
% we Afgm 7 mfw A oy
1 § o ow e vz frnr ) Afer
9 wer g N AT A mwTTE oy
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[ fazraa faz)

a7 | gR A owens wEa F1 fafza
HORTTH qET ) & 1950 § 9T gHA
ar dfqar am fear @ waw aw
d@fr & wra 9T W A guwens
WTAA ¥ sgAeqT w7 | g6 A faa s 3w
HOTHE AT sAeT § qo sfewry
#1 %% wril i farwet fivar | 9 wfawre
gt O § O iw ¥ At wrgifeea
g W 90 (67 WA a7 gEA v |
&fw g g ddfra v & qmAT
97 WIeA Eeqr § 34 ersifaed
Fafaes &1 amp ®TF a1 7 74 w1 FW
Tt 9T BreT | @ w1 afvre g g
fv oo aw ag =rgvfes ffaae
T 0T € g 17 o A Ad g
15.20 hrs.

[Mr. Deputy-Seeaker in the Chairl.

Fargewr & g ferr w3 fad
T T9G ATAvEERAT 97§ g7 0F qw
wq & W wrewdt gz aw frar s
Rirfrm it T o
ama w1 a9 won 6 7 a9 § ww]
AT Tt ¥ g 9 e sgaear @y ond
afer ww =@ & wow ware Wt
& gt et 9w ¥ G o Q)
gt | faeedt # o WA TwC 9w
ferr mav fe st @w ®t faen
el gt | 9z ot wg oaw @
qrar § & A anwer 1 wee ag foer
Y SEET FEY R § gy H g
a1 qg A emER gl g AT 0 W
AT FOETT I FORTU %1 gFTEar
&t & i g forew w1 e w1 Afwa
a7 & wrf 7 wr§ Fedy fawen v
o 1 vt frmen T 9@ foem w1
sare T v T & 1 &y f mfefan
1 a1 &1 AT SfrE & wifew 45
¥ § fr ot 3w & w=e mfgfama
am g wfer o e wer &
WTAT OT 7 S TAT G2y FOTA & qOAT A
o TET | tEE GOR ¥ g9 ¥
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Tz T 2 " 7 wfgfaga s
ark 1 39 #t foir wrf | W
AT A # gATe Trorga § 99 A fead
urf i &1 1965 a% art 2q ¥ mfe-
farwr &quT w7 & AT &Y A Ay
afieq afoms a7 gar | 9 T #
ot wrk 43 3 37 W sefefawa & am ¥
aan g | afome gar fie mfe-
fam® IOLITT | & aqaT F@T T |

wa wrfgfama & are & & ww w1
gaars f§ & 1914 ¥ s& agen
HEITE E ZAT AT IH HAT A4 A
T(EAT AR CTHERART § §z fwEa # )
I ¥ ATHA AZTA AT ATAT A A FT
w41 i o044 g A2 g4 A A
ag=n @Y & faa & gra s dr
waR 9 %X sEeal @ @ ay
s & At wE A g oawem & 9w
W R S9Ed | IRE A&
we wg =g & 6 gw AT a g
1 7 &= FOLT | T AN A
aTT &1 39 6 97T Ff 4 T AT
2g gtz &Y &= w1 faur W a7 W
ars foeg & wm A fw oo foem
ek ¥ o o Af 9 @
ara £ smaear w13 & falr wgr fe
TEH & W wUF Ag awedt | A
forq & wg1 fF o® o sgrg <o
& qo= T W oA ¥ aw ¥
wOE AE AT | AT AT X W
uam fear | 99 #wg Gfeag s
fafe @ | 3= &7 &1 3T 7
g w1 fe 2w awame @ Ry @ W
a9 waa & folr g w0 A
ag gwn e dfeway ) o g31 W
ferdlT g & waa w1 QFT T ) gATT
i feafa e & 1 2fE g &1 TR
7 %A ¥ sraeqT WA ¥ I R
Tafad 92w aoml wEAr § WUl g
R ® UF & A AT WIEAT &
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& Wi ) e e a w7 foe & e
oY gATD AT W geft IR aw O
WO | T 9g T goer W faaw
gIT a1 % g0t 99 %1 WTAET
foredard ox qwdt | W REw IW
oY g ff vl £ afY 7Y, ow aq
1982 ¥ wrgwT ® gwer fwar & ot
o srefafaerr o o @y a1 Agh & oY
F% ot faay mar o gard WAl

117113
4113
a;
3
1
1

1%
T
P
i

* wWifoy | wrE & AITER FATL Jw A
*¢ Trofiy sraear aff Xk aTw ¥
e g s e Al & oF
v ¥ #r dx ¥R T o @ fE e
T A OF T AT 55 ¥ ¥ A wff 0%
80 To | FHT? WuTH "l ¥ wgy w1 fw
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@ & 3 ¥ fod agt & oy o) o ot
&% w= A fw o grEeor o) am T

T sgaeqT 1 | Wi a ke g
WX W wrafeer § e @ § o
T s d wTH R T @ £ 1 TR
afcrdm AT wg1 aw 3few g

W wny aR o oaw o f o
TaE woft ara amdr § o sft gredt W
ag fam w3 ol FwA aw Ao
wfrd & 37 & wqdta o e §
fs % T8 §WU @ ¥ TAwA d@ug ¥
fod am €1 wifr ™ & o= ferft
#t wrod oot § for & afreera fwar o
Fear 1 wEEA At awg e R Tw R
ww fweqr ar gwar & 1 aw dfew o=
Tg WAl ¥ Aw TE WIGT w1 WA
Tzar s | Afer g A fn
AT WTEATATT G AR, AW TAF A
¥ omwr @ osww ko ot TR
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[#fr Fergrara fire]
¥y & qiw qF wF O T | I IT
FO Wredl &t g wraeAr 4t fe o
TAAT § 99 %1 €W T & g9 A
AT aR W anfE dy # gEw
wrd | Hfw v g ag & fe ow e i
& 7 7@ A= T dzw o A £
gt g fafaeex 3@ 9% fomE ¢
1 & o T ww g A g A
grar § s ot oe feeea § 9w &
wr€ wrw At drav @ 1 & wwwan § e
W AT & qomy A T |TET ) Al
FATT v Tga ¥ 70 § ward
1529 hrs.

[Mr. SeEaxER in the Chair ]

wdft A ¥ art § TER widg ¥
ey wn a1 fs afegl & oy =
¥ wT woay ¥ wrEr fAr § e #
frzmr oy | G e & fr 2T oW
T W94 W94 &1 eyow mas o #
W afrdi srer 3 @ty d fe
qifers o fggeam w1 Wy gur
qu, forgdt a=d &% g a1, g=F T
fear ar W g7 ) o w9 B qEw
q1 | 9T ¥ ATEY & AN AT &
g€ &, v o § fe o ot v @
T § 91T G I FAw ¥ w ¥ o
Ladhi il

arfirearr Wi g 1 o W
ot aww & wren & wife T g wwe
¥ & AT g & v O T A
T W9AT I wee X q 9y ¥ ar
AT qur Tt oee # 7 9T 2, T
T ¥ FR &) A @ wifer . W
Qv ¥ wré sgEeT wavg AT wifgg
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15.30 hrs.

STATEMENT RE: CHINESE NOTE.
The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahador

SEPTEMBER 17, 1965
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Shastrl): I want to inform the House
that this moming we received a com-
munication from the Chinese Gov-
ernment demanding that within three
days we ghould dismantle our gefence
installations which they allege are
located on their side of the border in
Tibet across the Sikkim border. I
might for the benefit of the House,
read out the relevant portions of the
communication, although 1 woulg be
placing the communication end our
reply on the Table of the House,

“In its notes the Indian Govern-
ment continues to resort to its usual
subterfuges in an attempt to deny
the intruding activities of Indian
troops along the Sino-Indian boun-
dary and the China-Sikkim boundary,
This attempt possibly d
Since ceasefire and troop withdrawal
were effected along the Sino-Indian
border by China on her own initia-
tive in 1962, Indian troops have never
stopped their provocations and there
have been more than 300 intrusions
into China either by ground or by
air. The Chinese Government has
repeatedly lodged protests with the
Indian Government and served warn-
ings to it, and has successively noti-
fled gpome friendly countries. The
fucls are there, and they cannot be
denied by the Indian Government by
mere  quibbling. Moreover, the
Chinese Government has four times
proposed the Sino-Indian Joint In-
vestigation intp India’s fllegal cons-
truction of military works for ag-
gression on the Chinese side of the
China-Sikkim boundary, but has each
time been refused by the Indian Gov-
ernment. Now the Indian Govern-
ment pretentiously says that the
matter can be settled if only an inde-
pendent and neutral observer should
go to the border to see for
himself. 1t further shamelessly
asserts that Indlan troops have never
crossed the Sikkim-China boundary
which has been formally delimited.
and that India has not built any mili-
tary works either on the Chinese side
of the border or on the border itself.
This is a bare-faceq le. How can it
hope to deceive anyone?
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“As is known to everybody, the
Indian Government has long been
using the territory of Sikkim agalinst
China. Since September 1062, not to
mention earller times, Indian troops
have crossed the China-Sikkim boun-
dary, which wag delimited long ago,
and have built a large number of
military works for aggression either
on the Chinese s'de of the China-
Sikkim boundary or on the boundary
itself. There are now fifty six such
military works, large and small,
which they have built in the past Tew
years all over the important passes
along the China-Sikkim boundary,
thus want only encroaching upon
China territory and violating her
sovereignity. In these years the
Chinese Government has made
thirteen representations to  the
Indian Government. But the Indian
Government has all along turned a
deaf ear to them and does not have
the s'ightest respect for China's sove-
reignity and territoria] integrity.
Far from stopping its acts of gggres-
sion, the Indian Government has
intensified them by ordering ita troops
to intrude into Chinese territory for
reconnaissance and provocations”

We are sending a reply to all those
points and as I said 1 shall place the
reply on the table of the House. '
wil] read out the relevant portions of
our reply.

“Ever since the Sino-Indian border
problem was raised by the Chinese
Government, the Government of Indla
had made strenuous altempts to set-
tle the question peacefully and with
honour. Even after the unprovoked
Chinese attack across the border in
October-November, 1982, the Govern-
ment of India consistently followed
the policy of seeking a peaceful settle.
ment honourable to both the parties
concerned.

As has been pointed out in various
notes to the Chinese Government in
the past the Government of India
has given strict instructiors to fts
armed forces and personnel not to
cross the international boundary in

BHADRA 26,
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the Eastern and the Middle Sectors
ang the so-called ‘line of aciual con-
trol’ in the Western Sector. The Gov-
ernment of India are satisfied after
careful ang detailed investigations,
that Indian personne] as well as air-
craft have fully carried out their ins-
tructions and have not transgressed
the jnternational boundary and the
‘line of actua] control’ in the Western
Sector at any time at any place. The
Government of India are. therefore,
absolutely convinced that the allega-
tions containeq in the Chinese note
under reply are completely ground-
less. The Government of India are
constrained to reject these allega-
tiong and to reassert emphatically
that they do not accept the claims to
vast areas of Jndian territory in the
Western, Middle and Eastern Sectors
of the border put forward in the
Chinese note under reply. As regards
Ch'na’: stang on Kashmir and on the
present unfortunate conflict between
India and Pakistan, it is nothing but
interference on the part of China
calculated to prolong and to enlarge
the conflict.”

The background of the matter is
that in September 1962 some defence
structures were constructed on the
Sikkim side of the Sino-Indlan fron-
tier. These structures have not been
In oeccupation since the cessatiom of
hostilities in November, 1862. Since
the Chinese Government alleged that
some of these structures were on
their side of the border Tndla had In
its note of September 12, 1965 gone
to the extent of suggesting that an
independent Observer he alloweq to
go to thin border to see for himself
the actua] state of affairs. The
Chinese Government has not unfor-
tunately. accepted this reasonable
proposal and has reftera‘ed {ts oro-
posa] for joint inapection. In our
reply which is being rent tordayv. we
are informing the Chinese Govern-
ment that their contentlon is entirely
Incorrect.  Nevertheless, s an
earnest of our desire to glve no ground
to the Chinese for making thix a pre-
text for aggressive actlon. we are
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A . Bhri Hari Vishna Kamath: You

informing them that we have no .

objection to a joint inspection of  Dhave established a convention—(in-

those points of the Sikkim-Tibet
border where Indian personnel are
alleged to have set yp military struc-
ures in Tibetan territory. The Gov-
ernment of India on their part are
prepared to arrange such an inspec-
tion as early as possible, at an ap-
propriate officia] level, on a mutual-
ly convenient date.

‘We have sent a reply to the Chinese
note accordingly and hope that
Chines; Government wou'd agree to
action being taken as proposed.
Copies of the Chinese note and of our
reply have been placed on the table
of the House,

1 know the House would feel con-
cerned about the intentions of the
Chinese Government. We do hope
that China would not taite advaniage
of the present situation and atimek
India. The House may rest assured
that we are fully vigilant ang that if
we are attacked we shall fighy for
our freedom with grim determina-
tion. The might of China will naot
deter ug from our territo-
rial integrity. I sha'l keep the House
informed of further developments.

Shri Harl Vishou Eamath (Hosh-
angabad): On s peint of clariflaction.
You said you would take up the Cal-
ling Attention Notices at 330 pm.
(Interruption) .

Mr. Speakar: Order, arder. In re-
gard to the taking up a¢ the Calling
Attention Notices, | said that in the
meanwhile | had received intlmation
that the Prime Minister would be
making a statement an that subject.

terruption).

Mr. Speaker: Order, order. I can
call one Member from each group only
to speak for a couple of minutes if ne
likes. (Interruption). Order, order.
No questions ang answers. 1 would
not ask the Prime Minister to give
individua] answers.

Shri Harl Vishnu Kamath: A clari-
fication,

Mr. Speaker: I do not think that is
necessary.

Shri Hari Vishnu Kamath: We arc

not going to probe into it.  Only a
clarification. (Interruption).
Mr. Speaker: Order, order, T think

that we should not, at this moment
do anything. That should be better.
1 would say that it is gven more advi-
sghle that we should desist from put-
ting any question or making any
further enguiries. Let us now wail
and see after this statement has been
made. That would be better. I thnk
that is the sense of the House,

Now, would the House ltke to take
up the non-official business?

Sesse Hem. Members: No no.

Me. Speaber: Then we shall ad-
journ.
IS.42 hre.

The Lok Sabha then adjourned rili

Ten of the Clock on Monday, Septem-
ber 20. 1965/Bhadra 29, 1887 (Saka)
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